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Wednesday, November 20, 1963 /Kartika
29, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock
[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Cochin Qil Refinery

+

Shri A. K. Gopalan:

*61. Shri P. C. Borooah:
{_ Shri Koya:

Will the Minister of Mines and

Fuel be pleased to state:

(a) the up-to-date progress made

in setting up of the fourth oil refinery

at Cochin; and

{(b) the expenditure so far incurred
in this respect?

The Parliamentary Secretary to the
Minister of Mines and Fuel (Shri
‘Thimmaiah): (a) A statement is laid
on the Table of the House.

(b) Approximately Rupees one
lakh., Commitments to the extent of
about Rs. 1.76 crores in foreign ex-
change have been made by the new
company.

STATEMENT

Progress made in setting up of the
refinery

1. A Government Public Limited

Company was registered under the
Indian Companies Act, 1856, on
6-9-1963.

2. The selection and soil testing of
the site has been completed.

3. The Government of Kerala have
been addressed to provide facilities

1428 (Ai) LSD—1.
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like road improvement, approach
roads to the refinery and strengthen-
ing of bridges.

4. Process design of the refinery has
been completed and submitted to
Cochin Refineries Ltd. for approval.
Work on mechanical design and
equipment specifications ete. is pro-
gressing.

obtaining
have been

5. Arrangements for
foreign exchange loan
approved.

6. An industrial licence for cngag-
ing in the business of refining/pro-
duction of petroleum products, under
the Industries (Development & Regu-
lation) Act. 1951 has been obtained
by Cochin Refineries Ltd.

equipment/materials
required by the project is presently
under discussion with the Depart-
ment of Technical Development for
obtaining their clearance, before
arranging imports,

7. A list of

Shri A. K. Gopalan: In the state-
ment it is said that the Government
of Kerala has been addressed to pro-
vide facilities like road improvement,
approach roads to the refinery and
strengthening of bridges. May I
know whether all these facilities are
already provided by the State Gov-
ernment?

The Minister of Mines and Fuel
(Shri Alagesan): They are in the
course of providing them. I visited
the place recently, Certain roads
have to be upgraded and widened and
sorme bridges have to be strengthened
to take heavy loads. The Kerala
Government is attending to these
matters.

Shri A. K. Gopalan: May I know
whether the sharing of the equity
capital in the project has been finally
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decided and, if so,
details?

what are the

Shri Alagesan: Yes, Sir. Govern-
ment will have 51 per cent, Philips 25
per cent, Duncan Brothers 2 per cent
and balance of 22 per cent is thrown
open to the public.

Shri Warior: May I know whether
the portion of shares reserved for
the public will be reserved for the
State or it will be available for indi-
viduals and private corporations?

Shri Alagesan: We have asked the
LIC to take an interest in these
shares. The State Government also
will be welcome to take shares in
this company.

Shri Hem Barua: Is it a fact that
the American firm which is the
partner of the Cochin Refineries
Limited, will be the purchasing agent
of the refinery for crude oil for a
period of fifteen years from the be-
ginning of the commercia]l operation
of the refinery and, if so, may I know
the basic reason for giving monopoly
rights to this American firm for such
a long time?

Shri Alagesan: All this forms part
of the agreement which was entered
into by Government with the Philips
Company. Since that company has
sources of supply for crude, it was
agreed that it may be permitted to
supply crude. But it will be on
competitive basis.

Shri Vasudevan Nair: It was an-
nounced by the previous Minister that
this refinery will begin production
within a period of thirty months.
May I know whether the Government
still thinks that the target can be
achieved?

Shri Alagesan: The
holds good.

schedule still

Shri A. K. Gopalan: What type of
products will be imported for produc-
tion in the refinery?
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Shri Alagesan: Only crude oil will
be imported.

Shri P. Venkatasubbaiah: When this
refinery goes into production, how
far will it be able to satisfy the needs
of our country?

Shri Alagesan: The capacity of this
refinery is 2'5 million tons. To that
extent, it shall satisfy the needs of
the country.

Oil Exploration Equipment from
Russia

+
(Shri D. N. Tiwary:
Shri Bhagwat Jha Azad:
Shri Rameshwar Tantia:
Shrimati Renuka Barkataki:
Shri M. L. Dwivedi:
Shri S, C. Samanta:
Shri B. K. Das:
Shri N. R. Laskar:
S'ri Raghunath Singh:
*62. { . hri P. C. Borooah:
Shri Ram Sewak Yadav:
Shri P. R. Chakraverti:
Shri R. Barua:
Shri Mohan Swarup:
Ohri Koya:
Shri Morarka:
Shri Ravindra Varma:
Shri D, D. Mantri:
Shri Ram Ratan Gupta:

Will the Minister of and

Fuel be pleased to state:

Mines

(a) whether any contract of Rs. 9
crores between Techno Export of
Russia and Oil and Natural Gas
Commission has been signed for the

supply of oil exploration equipment
to India;
(b) if so, the main equipments

likely to come; and
(c) when?
The Minister of Mines and Fuel

(Shri O. V. Alagesan): (a) Yes, Sir.
The value is, however, Rs. 7.84 crores.
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(b) Drilling rigs and auxiliaries as
weill as production, transportation,

geophysical and geological equipment.

(c) Within 12 to 36 months.

Shri D. N. Tiwary: May I know
whether these machineries are import-
ed for use only in Assam or else-
where also for oil exploration?

Shri Alagesan: It will be used in
Assam, Gujarat and also in other
places. I am not able to indicate the
quantum that will be used in each of
the areas.

Shri D. N. Tiwary: May I know
whether Bihar will also be included
in that?

Shri Alagesan: Yes, Sir.
Indian Oil Company

+

Shri S. M. Banerjee:

*63. Shri Yashpal Singh:
" Shri Sham Lal Saraf:

Will the Minister of Mines and

Fuel! be pleased to state:

(a) the amount of profits made by
the Indian Oil Company in 1962-63;

(b) the number of pumping stations
in the country at present; and

(c) the steps proposed to have
more pumping stations in the
country?

The Parliamentary Secretary to the

Minister of Mines and Fuel (Shri
Thimmaiah): (a) The Indian Oil
Company has made a profit of Rs.

5_9,60,697'74 (Rupees fifty nine lakhs
sixtv  thousand and six hundred
ninety-seven and Naye Paise seventy
four only) in 1962-63 after providing
for taxation,

(b) and (c). While it may not be
in the commercial interest of the
concern to disclose the number of
pumps, it may be stated that Indian
Oil Company is making  vigorous
efforts to install more pumps,
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Shri S. M. Banerjee: I would like
to know whether it is a fact that
during 1961-62 no profits had been
made and whether they had sustain-
ed a loss; if so, to what extent?

Shri Thimmaiah: In the year
1961-62 the company had incurred a
loss to the extent of Rs. 13,95,528]
08 nP. The reasong for the loss is that
the Price Inquiry Committee suggest-
ed that the company should sur-
render some discount by way of cus-
toms and excise duties which the
company did not include in the sel-
ling price, Another reason is that

the company had to pay high rail
freights for the Nunmati products
the

which was also not included in
selling price. A third reason is that
we give certain concessions to co-
operative societies who are selling
our oil. All these things amounted
to a certain loss which is common in
the initial stages for the public con-
cerns.

Shri S. M. Banerjee: The question
only relates to further steps proposed
to be taken for more pumping stations
in the country. I would like to
know—it may not be in the commer-
cial interest to disclose the total
number—whether pumping  stations
are likely to be increased or whether
some of the existing pumping stations
owned by other oil companies are to
be taken over by the 1I0C.

The Minister of Mines and Fuel

(Shri Alagesan): As stated in the
original reply, we do not want to
give the number of pumps existing

and the number of pumps that have
becn planned to be installed; also,
the Indian Oil Company is making
vigorous efforts to install consu-
mer pumps as well as dealer pumps.
There is no question of taking over
the pumps of other companies, but
we will install our own pumps.

Shri Dafi: On a point of order, Sir.
How can we allow the hon. Minister

to withhold information in commer-
cial interest? After all, we have to
be vigilant about our rights. He has
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repeatedly used the words ‘commer-
cial interest’. The commercial inter-
est of a company cannot be the pub-
lic interest.

Mr. Speaker: The words ‘commer-
cial interest’ are not used anywhere.
1t cannot be said that in commercial
interest he would not disclose any
information.

Shri Alagesan: We used this phrase

after some thought. Even in the
report of the Ministry we gave the
number of pumps but now the

Mr. Speaker: My difficulty is that
I can only allow the hon. Minister
to withhold information simply on
the basis of public interest; otherwise,
there is no provision. Unless he
takes shelter under that, I cannot
help him.

Shri Alagesan: To the extent that
this company is a public company its
interest becomes public interest
(Interruption).

Shri Daji: Can the hon. Minisler
claim privilege under commercial
interest and say that commercial

interest is public interest? This is a
limited company. It may be a pub-
lic limited company; there are so
many other public limited companics.
A public limited company cannot
claim other privileges.

Mr. Speaker: What he says is that
the company being a public company
even the commercial interest of that
company is public interest. The
hon. Minister might clarify it.

Shri Alagesan: As I was saying, we
gave the number of pumps installed,
I think, in the report of the Ministry
issued at the time of the Budget but
the 10C has requested the Ministry
that in view of the fact that it has to
contend and compete with long-estab-
lished and very powerful foreign
marketing foreign companies, it
would be better not to disclose these
facts,
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Shri Tyagih: Therefore it is public
interest.

Shri Alagesan: 1 leave the decision
in your hands.

Mr. Speaker: I do not want to
handle him roughly if he is in my
hands. But the point is that he can
only withhold information in the
public interest and not on any other
account. If he wants to keep that
back, then he has to plead that it is
in the public interest. If he does not
plead that, then he will have to give
the information.

Shri Alagesan: 1 would like to
plead that it is in the public interest.

ot axrarer Tog : FaT ag @= 2%
wg ¥ S ofrr 2vw awEw 5
wr §, F aiT feey s & s
s # afe f5 g €, ofe g, 9t #
F 7qa ey s 7

Mr. Speaker: The hon. Member
says thut there were no criteria fixed
for allotting the pumps and that
allotment has not been done on
merits but it has been done to show
favouritism to certain relatives or
individuals.

Shri Alagesan: If he can indicate
any such case, I am prepared to
enquire into it.

Shri Warior: May I know what is
the percentage of oil supplied by the
India Oil Company in relation to the
total requirements?

Shri Alagesan: The IOC distributes
oil products that it imports from
Russia and other countries and also
the products that are produced at
the refinery in Gauhati, As regards
the proportion, it will be perhaps—I
have not got the actual percentage—
between 10 to 15 per cent.
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Shri Sham Lal Saraf: The India Oil
Company and also the private comp-
anjes have made much more profits
this year as compared to last year.
In view of that, may I know whether
the Government will consider the
question of reducing the prices of
petroleum and other products for the
reason that there are some areas
where the entire transport is carried
through automobiles?

Shri Alagesan: The pricing of
these products has been based on
the recommendations of a committee
and that pricing holds good. As far
as the question of reduction of prices
is concerned, it has to be considered
on an overall basis and we do not
have any such proposal now,

Shrimati Savitri Nigam: Keeping in
view the great shortage of lubricants
that is felt by the people of our coun-
try, may I know if the IOC s going
to import some lubricants from ab-
road?

Shri Alagesan: Lubricants are being
imported now. Tt is also proposed to
put up a lubricant plant which will go
to meet to an extent the requirements
of the country.

Shri P. Venkatasubbaiah: Just now
the Parliamentary Secretary stated
that distribution is being done in co-
operative sector also. May I Inow
whether it is g fact that co-operatives
are not being properly encouraged
with the result that they are not faring
well so far as distribution work is
concerned?

Shri Alagesan: Co-operatives are
being encouraged as much as possible.

off THATE AT . § g oA
JE B ww W faf Y 5w o g,
foaa o a3 ag wwEr gan
Mr. Speaker: What is the cost price

and what is the selling price by which
this profit was earned?
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Shri Alagesan: Those figures
not have,

I do

Y THARE AR : qemy wEEw
A A FT O AG faar mar

TR WEW ;g9 aw e
HIET & I T LI T 1
faeeit o1 Tt i

-~

+
=Y TEET et
oY WEF THA ¢
o Fo FwTTgeaT :
#ft Jo Fo TEWT :
! AWEAT AT WENT
st s -
siraay afast famw
=t o Fo fag faer :
*e¥. J =t @to Ho wRf
=} TR TATT ;
Wt fAo "o wwET :
=t FATAT /AT
#ft Ho Vo awIST :
i fadaav geg
ot faafa fi
Mo FAeHIFew Tagay
Lot T ife

FT T T QY WIS, 9883
T areifad g5 denr 38 ¥ gav &
wrvy & a2 qqATT F7 T T fF

(%) 10 feedY & W oenifas
M F AT A &1 whw i g1 £
RS

(@) afz 7, &1 77 9% 7 q%
wifeaw favlar g1 araer ?

NZ-FEA AASAT § 57 OH (st
W) - (F) 6% (@), 59 faay
X vt & o oy o7 %1 4 1 YT
g & fage afa & s = finiwr @y
ST |
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[(a) and (b), The mtater is under
active consideration. A decision is
expected to be taken in the near
future.]

»f{ TR TEAY : T8 FHER
gt § ag wwifaa g & fr e &
efas @9 & fag fdt wemTR
ofceg & faoimr &1 favm fem
mar 1 & ag S |gar § B oSw
arET § #77 a% aAw Y |

off goreeE ¢ 3@ a@ ¥ faE
forar T & AR ag faene T w1 R,
Afrw 9w #Y awdE B T A R
§ | agt W UF ag Fr Agmfded
Fifae enfog F7 &1 fa=ER TEAde
# grr 2, wfe d 7R § 71% frv
T AR

=t TETIAIT WER ;A /AT
aftag aoF & faermit aard st
F—guraral ¥ woda grar § s
TR F F1E forg fFar s oTF §—a
ag afvag Faam T fom & aeedt 7
& A ST an A A1 AT F i
fafy <% st 7

oy g\ : fF a9 3 ant
# 1% forw g ST, 91 9E F aved
F15 wraw  (fafir) war s afEs
ST q% I @ W fa=E g ag)
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Shri P. Venkatasubbaiah: May I
know whether before coming to any
conclusion regarding the ultimate set-
up of the Administration of Delhi,
Government propose to elicit public
opinion so as to know the reactions of
the people to the proposals of Govern-
ment?

The Minister of Home Affairs (Shri
Nanda): A certain amount of consulta-
tion has already taken place, and
some more steps in that direction are
intended to be taken.
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Shri P. C. Borooah: May I know
how far the two ideas, namely secur-
ing public co-operation in the adminis-
tration and closer co-ordination be-
tween the different public utility
services are going to be realised?

The Minister of Home Affairs (Shri
Nanda): This is mainly for the purpose
of more efficient administration of the
areas, and all considerations bearing
on that certainly have to be taken into
account.

Shri Warior: May I know whether
there are any very important consid-
erations or issues involved on which a
decision could not be taken, and if so,
what those issues are?

Shri Nanda: Since it is intended
now to make a change, and the change
concerns several aspects of the ad-
ministration, there are differing views,
and because there are differing views,
it takes time to iron them out or
straighten them out and make a new
scheme,

Shrimati Savitri Nigam: May I
know whether it ig a fact that most of
the leaders of Delhi are very keen and
they have demanded again and again
that there should be a popular set-up in
Delhi and an Assembly as has been
given to various other places, keeping
in view the groving problems of
Delhi?

Shri Nanda: The hon, Member may
raise the question again and again, but
it has received full consideration, and
a new direction has been given ‘which
does not emkrace that,

Shri J. B. 8. Bist: May I know
when the final decision will be finally
taken?

Shri Nanda: As I have indicated, it
is under active consideration ‘n the
sense that discussions are proceeding.
There are certain other persons and
parties who will also be brought into
this consultation, and it should not
take very long.

Shri D. C, Sharma: What are those
parties and agencies with which dis-
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cussions are being carried on even
now, and what are those parties and
agencies which have had their flnal
say on the subject so far?

Shri Nanda: I do not think that I
can say on behalf of the others that
they have had their final say. We
consulted the representatives of the
corporation, the Chiet Commissioner,
and the New Delhi Municipal Com-
mittee, and now it is intended to bring
into the picture representatives of
other parties, that is, of the corpora-
tion, say, the Jan Sangh and whoso-
ever else is represented in the corpo-
ration that is, all the parties including
the Congress and the others,

Shri P. R. Chakraverti: Is there any
proposal to set up an elected Legisia-
tive Assembly as it functioned five
years ago?

Shri Nanda: I have already said ‘No’.

Dr. L. M, Singhvi: May I know whe-
ther the proposed set-up is viewed by
Government only as a stage in the
progressive introduction of self-gov-
ernment in Delhi with the ultimate
view of creating a separate State of
Delhi?

Shri Nanda: No. that is not the idea.

Search for Qil in Iran

(Shri Hem Barua:

i Shri P. C, Borooah:

| Shri Bhagwat Jha Azad:
Shri D, N. Tiwary:

Shri Maheswar Naik:
Shrimatj Savitri Nigam:
Shri P, K. Deo:

Shri Warior;

Shri Bishanchander Seth:
Shri B, P, Yadava:

Shri Oza:

Shri P. R. Chakraverti:
Shri D, C. Sharma:
Shri Raghunath Singh:
Shri Indrajit Gupta:
Shri Basumatari:

Shri Morarka:

L Shri Ravindra Varma:

Will the Minister of Mines and Fuel
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be pleased to state:

(a) whether it is a fact that India
proposes to participate in the search
for oil in Iran; and

(b) if so, the progress made in this
direction?

The Minister of Mines and Fuel:
(Shri Alagesan): (a) The question of
participation in exploration for crude
oil in Iran has been under examina-
tion for some time and in this con-
nection a delegation from India also
paid a visit to Iran in October this
year.

Shri Hem Barua: At a time when
India is seeking massive foreign aid
for her development, is it not odd to
go in for an overseas venture of this
sort that involves substantial invest-
ment in foreign exchange? If so, may
I know whether this aspect of the
problem was pointed out by the Plan-
ning Commission to the Ministry or
not, and in case it was pointed out,
what are the basic reasons for going
against the counsel of the Planning
Commission?

Shri Alagesan: The need for petro-
leum is very great in this country, and
the indigenous production for <ome
time is not expected to meet the re-
quirements, So, it is in our interest,
in the national interest, to seek sour-
ces of petroleum elsewhere also. When
there was a possibility of getting such
a source of supply by ourselves parti-
cipating in the exploration, 1t was
thought that it was in our interest,
and with the conscnt of the Planning
Commission, it was decided that we
should go ahead and explore the pos-
sibilities of such a proposal.

In that connection, a delegation
visited Iran. I should like to teil the
House that they had talks which are
very encouraging. Though I am not
prepared to disclose the nature of the
talks, the talks were very encouraging.
Iran also has agreed to send another
delegation to further carry on the
talks.
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Shri Hem Barua: Arising out of
what the Minister has said, is it a fact
that India, on the basis of this explo-
ration programme, is going to own in
partnership with a Middle East Gov-
ernment large deposits of oil in the
Persian Gulf? If not, what are the
basic reasons for adopting this pro-
gramme?

Shri Alagesan: That is also one of
the proposals, Buteven otherwise, in
order to meet our internal require-
ments, we will have to import crude,
which will again mean considerable
outgo of foreign exchange. So if we
can enter into participation with the
Iranian governmental agency in ex-
ploration, it will very much reduce
the outgo of foreign exchange.

Shri Hem Barua: My question is not
replied to, Are we going to own subs-
tantial deposits of oil in the Persian
Gulf as a result of this exploration?
I suppose you will agree it was a very
specific question.

Shri Alagesan: I answered it is one
of the proposals, that we could enter
into partnership with the Iranian gov-
ernmental agency in the task of ex-
ploration.

Shri Hem Barua: What about

owning of the deposits?

Mr, Speaker: He asks whether we
shall be ‘owning’ some part of it,

Shri Alagesan: I said ‘in partner-
ship’, not oursclves entirely. In part-
nership, we shall be owning the busi-
ness of exploration and production.
That is one of the proposals.

Shri P, C. Borooah: Which are the
other countries or parties which will
participate in the joint scheme of sur-
vey and exploration of oil in lran’s
Persian Gulf waters, what will be the
cost involved, what will be the share
of ONGC and how is it going to be
met?

Shri Alagesan: The seismic survey
is done by a European expert com-
pany and the cost of the survey is ex-
pected to come to $ 4 million, This
wil] be shared among the bidders.
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Shrimati Savitrl Nigam: How long
will it take to finalise the whole pro-
gramme, as it is going to be a very
useful and beneficial one for both
countries?

Shri Alagesan: I am not able to in-
dicate the date. As I said, the Iranian
Government has agreedq to send a
delegation. We shall have to hold
further talks and finalise many matters
before I can give a definite date,

Shri Indrajit Gupta: According to
reports which have appeared, in urder
to participate in the bid for prospect-
ing rights later on, it is necessary to
participate in this preliminary survey.
Is it a fact that the ONGC will have
to compete in this survey work with
about six or eight other private com-
panies which are also bidding for it?
If so, is it the intention of Government
that the ONGC should go into partner-
ship with private oil companies for
this survey work so that they can qua-
lify for prospecting rights later on? If
so, on what basis?

Shri Alagesan: As 1 said, the survey
work itsclf is undertaken on behalf
of the National Iranian Oil Company
by a Europcan experi company. It is
not being done by companies who will
be eligible to bid. The results of this
survey will be placed in the hands of
the eligible companics.

Shri Warior: In the final decision,
will it only be an Indo-Iranian venture
or will some other countries also be
included in this as a joint venture?

Shri Alagesan: I am not able to in-
dicate that at present.

Shri D. N, Tiwary: What will be the
extent of partnership?

Shri Alagesan: I said I shall not be
able to indicate that now.

Shri Hem Barua: How is it that he
refuses to divulge such a very simple
piece of information—the basis of
partnership?
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Mr. Speaker: H it is really some-
thing that at this stage cannot be dis-
closed?

Shri Hem Barma: Then he should
say that it is not in the public interest
to disclose it.

Mr. Speaker: Members should not
always insist. If it is within the coun-
iry, we can insist perhaps. At the
present stage I do not think Parlia-
ment has the right to have all tnat
information, though it must have that
information ultimately. There might
be stages at which it may not be ad-
visable to press for the information.

Shri Hari Vishnu Kamath: By the
next session the stage would have
arrived.

Shri Hem Barua: I am quite sure
you will agree with us that we have
not got any information so far.

Mr. Speaker: Probably this is not
the stage. As Shri Kamath said, by the
next session’ perhaps we will have
that.

Koyali Refinery

<+

( Shri B. P. Yadava:
Shri Bishanchander Seth:

+66, 4 Shri Chattar Singh:

" 3 Shri Yashpal Singh:

Shri P. C. Borooah:

L Shri Indrajit Gupta;:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether it is a fact that dctailed
project report for the Koyali Refinery
has been received from the Soviet
Union;

(b) if so, the main features of the
report of the project; and

(c) when the Koyali Refinery in
Gujarat is likely {0 go into operation?

The Parliamentary Secretary to
, the Minister of Mines and Fuel
(Shri Thimmaiah): (a) Yes, Sir.
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(b) The refinery will consist of two
Atmospheric Units each of 1 million
tonne capacity, a Catalytic Reform-
ing Unit and 24 M.W, Thermal Power-
Station. The refinery will have capa-
city to refine annually 2 million tonnes
of crude oil.

(¢) First one-million tonnes by end
1964 and the second one million ton--
nes by middle of 1965.

st sffo Yo ARA : T & HL-
FIC X ST a9 MIGF qgraT 3
7 #1¢ mreamee faar &, afe &, 98
e v g !

Shri Thimmaiah: Yes, Sir. We are
expecting to get about Rs. 10 crores
under the Indo-Soviet Agreement.

Shri P. RB. Patel: The refinery will
be of 2 million tons. I want to know
whether we shall get sufficient oil for
this refinery only from Ankleshwar.

Shri Thimmaiah: No. Both from
Ankleshwar and Kalol areas we get
the required crude oil for the refinery.

ot gmareTag : oAy F qA
feft w3y & S 59 WINS A 54T A
g #1 aE o ?

Shri Thimmaiah: No, Sir.

Shri P. C. Borooah: May I know
whether, after having the bad experi-
ence of repeated teething troubles and
occasional breakdowns in the first
public sector oil refinery in Nunmati..

Mr. Speaker: I have a grievance
that Members make speeches when
they have to put questions. It should
be very short, no arguments, no in-
ferences, no innuendoes, no defama-
tion, simple straight question asking
for information.

_ Shri P. C. Borooah: May I know
whether the project report of the
Koyali Refinery makes sufficient pro-
vision to train Indian personnel to
handle all the machinery and all items
of work in running the refinery that
is going to be built?
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Shri Thimmaiah:
done.

This is being

Shri D. J. Naik: May I know whe-
ther the Government of Gujarat is a
partner with the Indian Government
in this refinery?

Shri Thimmaiah: No, Sir.

Shri Indrajit Gupta: May I know
whether the project report of the
Koyali refinery incorporates the
latest and modern, up-to-date, design,
more advanced than even Barauni and
Nunmati?

The Minister of Mines and Fuel
(Shri Alagesan): The design of a
refinery is based on several considera-
tions. First of ail, it relates to crude.
Having in view the nature of the
crude that will be available for re-
fining in this refinery, the project re-
port has been prepared.

Shri Tridib Kumar Chaudhury: May
I know whether, besides our own
crude, Soviet crude will also be avail-
able for refining in this refinery?

Shri Alagesan: This refinery will
refine our own indigenous crude.

Shri Yajnik: May I know if big
machinery parts are already being
imported and received from the Soviet
Union and if Government is not able
to transport them to the site of the
refinery due to the fact that the raii-
way lincs have not been laid to coun-
nect the necarest station with the
Koyali site?

Shri Alagesan: Some equipment
has already arrived, and other equip-
ment will be arriving. We have to
make a railway siding which will take
these things to the refinery site. There
is some dispute about the acquisition
of a bit of land, and I understand Lhe
parties have gone to court. As soon
as that is settled, we shall be able to
make the siding and things can be
transported.
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Student Indiscipline

+
Dr L, M. Singhvi;
Shri Raghunath Singh
Shri P, R. Chakraverti:
Shri P. C. Borooah;
Shri Swell:
LShrl Krishnapal Singh:

Will the Minister of Education be
pleased to state:

*67.

(a) the number of instances of stu-
dents’ strikes, and of allegeq student
indiscipline which came to the notice
of Government during the last year.

(b) whether any study of the =zir-
cumstances and the behaviour pattern
in such cases has been made; ang

(c) the specific measures taken or
proposed to be taken to present stu-
dent indiscipline?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No specific incident was
referred to the Government of India
by the State Governments or the Uni-
versities during the last year,

(b) Yes, Sir. The problem of stu-
dent indiscipline has often been stu-
died and the latest study was by a
Committee sct up by the University
Grants Commission under the chair-
manship of Dewan Anand Kumar.
The Committece went into the causes
which led to incidents of student in-
discipline and made a number of re-
commendations to remedy the situa-
tion.

(c) The recommendations of  the
Commitiee were brought to the notice
of the State Governments, Union
Territorics and Universities and a
number of steps have been taken to
tone up the conditions prevalent in
Universities and colleges. These in-
clude reorganisation of the education-
al system, reform of examinations,
reduction of over-crowding, improve-
ment of tecacher-pupil ratio, improve-
ment of library and laboratory facili-
ties, improvement in the qualifica-
tions, quality and status of teachers,
ete.
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Dr, L. M. Singhvi: I want to know
whether the Government of India
have given any thought to the all
India character of the problem and
whether Government have proceeded
to bring together various State Go-
vernments to implement the various
recmmendations about enforcing stu-
dent discipline all over the country
and if so whether the response of the
State Governments has been satis-
factry?

Shri Humayun Kabir: In one sense
it is an all India problem but the in-
cidence is not the same in different
areas. All State Governments are
concerned about this. They give full
co-operation in trying to improve the
conditions.

Dr. L. M. Singhvi: How would the
Government of India account for
progressive increase in student indis-
cipline in spite of the implementation
of various recommendations by the
State Governments? Do the Govern-
ment of India think that the imple-
mentation is satisfactory?

Shri Humayun Kabir: While I ad-
mit that the situtation requires care-
ful attention, I do not think that the
hon. Member is right when he says
that therc is progressive deterioration.
If we keep in mind the enormous ex-
pansion in the number of students and
the failure to a recruit correspondingly
sufficient number of teachers, I think
the situation has not really deterio-

rated. We have been able to hold
the position; I hope that, with some
of the measures adopted in the last

two or three years definite improve-
ment will be seen very soon. In ins-
titutions with better teacher-pupil
ratio and where the subjects of study
lead to profitable employment imme-
diately, the incidence of indiscipline
is low. So, we are now considering
whether we could not give a greater
technical and vocational Dbias at the
secondary level itself; I think the pro-
blem will to a large extent be tackled
if that is done. )
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Shri Humayun Kabir: I will divide
the question of the hon. Member into
two parts.

Mr. Speaker: If it is divisible, any
one part may be answered.

Shri Humayun Kabir: In that case
the answer to the first part of the
question—whether the present system
of education is responsible for indis-
cipline—is an emphatic no; my hon.
friend is evidence that this system is
giving good results.

Tlo MfFT TW : 77§79 ¥ go
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Shri P. R. Chakraverti: How far
has the co-operation of students’ uni-
ons functioning in the institutions
been enlisted to reduce the incidence
of indiscipline?

Shri Humayun Kabir: It will inte-
rest the House to know that several
years ago we had a very interesting
seminar where every university union
was asked to delegate one student,
every university was asked to dele-
gate one teacher, and we had the
seminar where they met for about a
week and there was a free and frank
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discussion between the students and
the teachers, and some very interest-
ing conclusions were arrived at that
seminar. This will indicate that we
are trying to get the support and the
help of the students’ unions also in
maintaining discipline,

Y @R : T TEET A e
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Shri Humayun Kabir: When the
hon. Member said that it is not cor-
rect, probably in his days religious
instructions may have been a part of
the curriculum, but in my days it was
not. I am speaking from direct expe-
rience, Therefore, I would say that at
least for a long period, religious
instruction has not been a part of the
school curricula. But my hon. friend
Shri Tyagi is correct when he says that
there has been a general deteriora-
tion in ethical standards. and one of
the major reasons for it is loss of
sympathy and contact between the
teacher and the taught.

Dr, M. S. Aney: The hon. Minister
said that in order to instil discipline
among the students, there has to be a
vocational bias in the studies. That
is what he said. 1 want to know
what time It will take for the Gov-
ernment of India to introduce a sys-
tem of education in which this voca-
tional bias will be achieved?
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Shri. Humayun EKabir; We made a
beginning about four years ago by
starting Junior Technical Schools and
in a very recent conference of Edu-
cation Ministers and Vice-Chancellors:
which was held in Delhi, it was
agreed tnat these junior technical
school curricula may be introduced
into ordinary secondary schools. Our
aim is to try to provide for about
10 to 15 per cent of students at the
secondary level vocational technical
training by the end of the fourth
Plan.

Shri U. M. Trivedi: Will the Minis-
ter be pleased to state that, in view
of the fact that wherever this indis-
cipline has been noticed the hand of"
ruling party in instigating students
for this indiscipline has become ap-
parent, . . . (Interruption),

An Hon. Member: It is the other
way.

Shri U. M. Trivedi:....extra-colle-
giate influence shall not be allowed to
interfere with education, (Interrup--
tion) . . .

Mr.  Speaker: Order, order.

Shri U. M, Trivedi:....and will the
Government take steps to see that
these unions are not allowed to enter
into politics?

Shri Humayun Kabir: The assump--
tion on which the question is based is
incorrect, but it is a fact that where
any political party unduly interferes
with student activities the results are
unhappy. 1T shall be very glad if the
hon. Member will co-operate in this
regard and see that no political parties
take part in student activities,

Shri U. M, Trivedi: 1 will very
gladly co-operate if you like,

Mr, Speaker: Order, order. At:
least for the present, he should!

Shri Kapur Singh: I want to know
whether, apart from the pragmatic
aspect of the problem to which the
hon. Minister has just now referred’
and to which he has suggested that
there is a remedy, namely, giving a
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vocational bias to our educational
curricula, during the investigations
which the Government have conduct-
-ed, they have gained any basic in-
.sight into the true nature of the
Ppsychic conflicts which beset the
modern generation of our students
.and, if so, what is the appraisal of
the Government and proposed re-
medy?

Shri Humayun Kabir: It is true
that we are living in a transitional
age and therefore the students are
.also affected, and we are trying to
devise measures where a greater
ethical content will be brought into
the school curricula without any
definite reference to any particular
religion.

Some Hon. Members rose—
Mr. Speaker: Hon. Members should
Tealise that it is becoming increasing-

ly difficult for me to call so many
Members, . . . (Interruption).

Shri Hem Barua: There is no disci-
pline here.

Mr. Speaker: Shri
“Yadav.

=Y THEAE TRE ¢ T R,
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Shri Humayun ° Kabir: Wherever
there is any genuine case of griev-
-ance, it will be looked into. The
hon, Member has referred to certain
-cases where examination results are
tampered with. If that is a fact, it
is most regrettable.

Dr. Sarojini Mahishi: May I know
‘whether it can be called student in-
-discipline in cases where there have
‘been strikes by students in some of
the universities last year?
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Shri Humayun Kabir: I have my-
self stated a little while ago that this
is a transitional stage and there is a
good deal of unrest. Therefore, all
of it is not due to indiscipline. Some
of it is due to the general unmrest in
the country,

Shri S. N, Chaturvedi: May I know
if the Government has found as a
result of its investigations that the
conditions are worse in those univer-
sities and centres of education where
most of the recommendations that
have been made have been imple-
mented and the teacher-pupi] ratio is
the highest?

Shri Humayun Kabir: I do not
think that that assumption is eorrect.
Universities where some of the recom-
mendations have been implemented
show a better state of discipline than
those which have not,

Shri D. €. Sharma; I want to know
from which agency the Minister—
who would not be Education Minis-
ter any longer—got this information
about student indiscipline when he
says that they have received no re-'
port. There has been a four-week
strike by students in Hoshiarpur only
recently and he says he does not know
anything. May I know from which
source he gets his information? Is
it not a fact that the source of infor-
mation should be made as proper and
adequate as possible?

Shri Humayun Kabir: In my reply
I have said that no university or State
Government hasg referred any such
cases to us. That is the source of ine
formation I referred to,

o ywTT we w0 QA
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Shri Humayun Kabir: I would not
like to compare the different regions
in India. That is why I said that
the incidence of indicipline varies, I
would not go into details. But I would
draw the attention of the hon. Member
to two steps which were taken by the
Ministry of Education in 1954, 1955 and
1956. A series of letters were writ-
ten to all the State Governments in
which  specific suggestions  were
given on various points and a number
of them were adopted by certain
States. The Dewan Anand Kumar
Committee has reiterated some of
those recommendations ang we have
again requesteq the State Govern-
ments and the universities which are
primarily concerned to implement
them.

Mr. Speaker: Next Quetsion,
Some Hon. Members rose—

Mr. Speaker: We have spent about
12 minutes on this question, I was
getting apprehensive that indiscipline
is increasing here! Next question.

Whitely Councils

+
Shri Yashpal Singh:
Shri Umanath:
Shri Bhakt Darshan:
Shri J. B. S, Bist:
Shri P. C. Borooah:
Shri D, C. Sharma:
Shrl Surendra Pal Singh:
Shri Swell:
Shri P. R. Chakraverti:
*68, { Shrj Bishanchander Seth:
Shri B. P. Yadava:
Shri Dhaon:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri N, R, Laskar:
Shrimati Savitri Nigam:
Shri Heda:
Shri Indrajit Gupta:
| Shri Basumatari:

Will the Minister of Home Affairs
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be pleased to state:

(a) whether any final decision has
been taken by Government regarding
the setting up of Whitley Councils for
Central Government employees; and

(b) if so, the nature of decision

taken?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) and (b). It has been decided
to set up a machinery to provide for
joint  consultation and compulsory
arbitration for the Central Govern-
ment employees. A copy of the scheme
drawn up for the purpose is laid on
the Table of the House [Placed in
Library, see No. LT-1847/63]

Copies of the scheme were forward-
ed to all the Ministries and Depart-
ments who were requested to supply
copies to the principal employees’
organisations concerned. Broad out-
lines for giving effect to the scheme
are being worked out and each Min-
istry and Department will invite *he
representatives of the principlal em-
ployees’ organisations for consulta-
tiong with regarq to the implementa-
tion of the scheme,

sy gmrare oy« @y § Sw awar
g f zo% fawfor & afady aria &
T ¥ & & & F9 g% g7 Iaar
ferfor &< & 7
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Shri J. B. S. Bist: With reference to
para 5(iii) of the scheme, may I
know what necessitates a separate
Council for that Ministry?

Shri Nanda: Like other sections of
the employees they would also need
the services of a Council,

Shri P. C, Borooah: With the set-
ting up of these councils the staff
councils will of course become in-
effective. May I know whether they
will be abolished?

Shri Nanda: Their associations will
function but, of course, these other
councils need not be there.

Shrimati Savitri Nigam; From item
(d) of para 1 of the statement it is
clear that the employees of the Union
Territories will not be covered by
this scheme., May I know the reason
why they have been deprived of this
benefit?

Shri Nanda: This scheme is meant
for the Secretariat services, for the
Central Government employees, It is

rnot that all the States are being
covered by this machinery, That can
be separately considered.

Shri A. P. Sharma: Has the Gov-

ernment considered the various chan-
ges suggested by the National Fede-
ration of Railwaymen through their
Working Committee’s resolution dated
30-10-1963 in the proposed scheme of
Whitley Councils formulated by the
Government of India to make 1t
acceptable by the railway workers; if
so, may I know what is the result of
that?

Shri Nanda: The Railway Ministry
has separately taken it up for consul-
tation with the representatives of the
railway unions and it has already de-
vised some scheme which will cover
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the details and the procedures in
dealing with the railway employees’
organisations.

Shri Swell: One of the conditions
for membership of these councils is
abjuration of strike on the part of a
workers’ organisation, May I know
whether the workers' organisations
are reacting favourably to this condi-
tion and how many of them have ex-

pressed their readiness to abjure
strikes?

Shri Nanda: When, at an earlier
stage, I had initial discussions with

the representatives of these bodies I
thought that the response was favour-
able, Now we will know it when there
are again discussions between these
representatives and the officials of the
Ministry concerned.

Shri Indrajit Gupta: 1 find from the
scheme that while on the one side it
is laid down that representation in
all these various councils from the
side of labour will be on the basis of
nominationg by recognised unions or
recognised organisations, at the same
time the scheme says that no person
who is not an employee shall be a
member of the Joint Council. Mav I
ask the Minister whether it is not a
contradictory position jn which the
basic rights of the unions and associa-
tions which have some non-employees
as office-bearers are being encroached
upon?

Shri Nanda: The point may be con-
sidered on its merits, There is no con-
tradiction so far as the way in which
this clause or the scheme hag been
formulated, In the case of nomination,
it ig restricted to their members.
There is also a further explanation
that a member who has left service
would still be permitted.

Shri Indrajit Gupta: It categorically
excludes non-employees in para 5(3).

Mr. Speaker: The Minister says
there is no contradiction.
Shri Indrajit Gupta: He said that

some rights are given. On the other
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hand, non-employees who are mem-
bers of recognised unions are cate-
gorically excluded,

Shri Tyagi: Only politicians,

Shri S. M. Banerjee: May I know
‘whether it is a fact that the intention
of this scheme is to make strikes
superfluous and not to ban it?

Shri Nanda: The hon. Member has
precisely interpreted the intention.
‘There is no question of banning strikes,
Otherwise, there would have been
legislation to prohibit strikes. We did
not go ahead with that.

Education of the Blind

*.
Shri Bade:
[Shl‘i Buta Singh:
| Shri R. G. Dubey:
| Shri Bishanchander Seth.
69. { Shri B P, Yadava:
Shri Bishwanath Roy:
| Shri Pottekkatt:
| Shri A, V. Raghavan:
Shri Karni Singhji:
[Shri D. J. Naik:

Will the Minister of Education be
pleased to state:

(a) whether Government are going
to launch a project of expanded edu-
cational facilities for blind chiidren
and also to train blind adult in farm-
ng;

(b) the number of training centres
for the blind in agriculture going to
be started; and

(c) the amount Government propose
to spend on such Centres?

The Minister of Scientific Research
and Cultural Affairs (Shri Tumayun
Kabir) (a) to (c) The project has not
yet been finalised. But, it is hoped to
initiate the scheme for the integrated
education of the blind during the next
financial year.
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Shri Bishwanath Roy: Does (overn-
ment- expect to cover all the biind per-
sons in India by the end of the cur-
rent Plan or by the end of the Fourth
Plan at least?

Shri Humayun Kabir: I wish I could
give an affirmative answer. But, since
we are covering only about one per
cent now that would be too optimistic
a plcture.

Shri D, J, Naik: May I know whe-
their there are any social organisa-
tions which are giving training to the
blind in agriculture and, if so, whe-
ther the State Governments are giv-
ing them any financial help?

Shri Humayun Kabir: Not to0 my
knowledge, but we are proposing to
start during the coming years—per-
haps next year or the year after that
—certain training centres where the
blind will be given training in agri-
culture.

Shri Shivaji Rao S. Deshmukh:
What prompted the Government to
prefer blind agriculturists to agricul-
turists with their eyes wide open?

Shri Humayun Kabir: There is no
question of preferring blind agricul-
turists. It is only an attempt to inte-
grate the blind into the community.
The general experience is that if the
blind are taught in their natural sur-
roundings and if they are fitted into
the society in which they were born,
they can do better than if they are
given a different surrounding,

=Y wo Avo famY : ¥ g ST
angar g f afeaat & wamar o a<=t
R #E USeew ¥ E IAW W
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# forat #1 w19 | sy T g

ot gwr wfax : ot fggeam
AT Qo0 T &, fHH Yoo TIH
%R qooo wefrat § s TR o<
¥, Nfaw, areaz-Afer, sea-afeT,
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Shrimati Yashoda Reddy: I would
like to know from the hon. Minister
of Education whether, apart from giv-
ing education to the blind people, any
special instructions are given to
schools to supply children, specially
those who are semiblind, or who
because of malnutrition, are going
blind, with the particular vitemins so
that their eyes are not affected at a
young age.

Shri Humayun Kabir: Again, this
does not strictly arise out of this
question,

Shrimati Yashoda Reddy: I know,

Shri Humayun Kabir: But we are
trying to see that in ordinary schools
some teachers are specially trained to
deal with the blind. The definition of
the blind includes those who do not
see completely.

Searches of Film Studios

Shri Hari Vishnu Kamath
( Shri Kachhavaiya:
Shri Bade:
Shri Buta Singh:
Dr. L. M, Singhvi:
Shri Prakash Vir Shastri:
Shri Harish Chandra Mathur;
Shri A, N. Vidyalankar:
Shri Ram Ratan Gupla:
Shri D. D. Mantri

Will the Minister of Home Affairs
be pleased to refer to the reply given

“70.
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Bombay and state;

(a) whether the investigation has
been concluded; and

(b) if so, the result thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajar-
uavis): (a) Investigation into the case
(s continuing,

(b) Does not arise,

Shri Hari Vishnu Kamath: By whom
is the investigation being conducted,
by the ordinary Police or the SPE or
is the CBI also being called in?

Shri Hajarnavis: The investigation
is being carried on by the Bombay
Police organisation at the instance of
the Calcutta Police. It is not being
handled either by the SPE or by
the Intelligence Bureau,

Shri Hari Vishnu Kamath: Is there
any truth in reports circulating in
the capital to the effect that some
top-ranking Ministers and one or two
ex-Ministers are taking an unhealthy
interest in the affair, are trying to
interfere with the course of investi-
gation and to hush up the matter be-
cause of services rendered by some of
the persons involved, to the Govern-
ment?

Mr. Speaker: The
not come in.

“because” does

Shri Hari Vishnu Kamath: All right.

The Minister of Home Affairs (Shri
Nanda): There is absolutely no basis,
no foundation for the imaginative
rumours which the hon. Member has
heard.

Shri Hari Vishnu Kamath: It is
there but he would not admit it.

=Y weEA AW, ¥ 98 S
=g g fo ag ot arr #Y s, wmr TR
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Dr, L. M, Singhvi;: We would like
to know whether this particular case
had any connection or link with the
subsequent discovery of espionage ac-

tivity by Pakistani officials in this
country?

Mr, Speaker: It is still under in-
vestigation; so, how can that be
answered? Shri Shastri,

Dr. L. M, Singhvi: I will ask the
question in another form then. Were

any of the people accused in this case
linked with those who have been
found to be guilty or who are accused
or suspected in subsequent espoinage
case?

Shri Nanda 1 do not propose to give

any information on this matter. The
matter is under investigation,
Mr, Speaker: He can only state

whether those that are accused in this
case are also accused in some other
case of espionage,

Shri Nanda: Not as far as I have
seen so far; but I do not want to be
categorical,

Shri Ranga: At what stage or at
what level is this investigation going
on? Have facts connected with this
investigation been brought to the
notice of the Home Ministry at all; if
so, at what level?

Shri Nanda: From time to time we
receive reports. We have received
reports earlier and on the basis of
those reports 1 gave the information
to the hon. House earlier. We en-
quired very recently from the Maha-
rashtra Government as to the latest
position and the answer which came
just two or three days ago was that
they will not be able to say anything
more definite at this stage. The in-
vestigations are proceeding.
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Shri Ranga: At what level? At
the Government of India’s?

Mr. Speaker: That has been ziven.
The Police there is doing it,

Shri Ranga: Only the Maharashtra
Government's,

Mr. Speaker: That information has

been given.

Shri Tyagi: Some efforts were made
by some of the accused to bring pres-
sure upon the Home Minister to with-
draw the case. I wonder if the
Home Ministry has received any such
representation from them and, if so,
what is the result?

Shri Hari Vishnu Kamath: He is
reinforcing my question.

Shri Nanda: I am not aware of any
such effort being made that there
should be any withdrawal of any case.

Mr. Speaker: He should be aware
if some pressure is brought upon him.

Shri Nanda: There is no such

pressure.

Shri U, M, Trivedi: Has the Gov-
ernment been able to find out if there
was any connection between these
film stars and the then Defence
Minister on the one hand and the
leakage of information about our
logistics to China through Pakistan
with which these film stars were....

Mr, Speaker; This is not allowed.

Shri Hem Barua: May I know from
the Home Minister if he is aware of
the fact that as soon as the Calcutta
Police was down in Bombay, the ex-
Defence Minister ran from Delhi
down to Bombay in connection with
this matter and came back and tabled
a motion here and before it was ad-
mitted by you....

Mr. Speaker: No, no.
Shri Hem Barua: This is a fact, Sir.

Shri Hari Vishnu Kamath: Is the
Home Minister aware of the fact?
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Mr. Speaker: According to ihe in-
formation with the Minister, are these
facts which he has stated correct?

Shri Nanda: Which facts? What is
being asked? The question whether
any ex-Minister asked me to do any-
thing in favour of anybody is wrong.

Shri Hem Barua: That is not the
question. I just wanted to know
whether he is aware of the fact....

Shri Nanda: What fact?

Shri Hem Barua; The fact is this:
whether he is aware that as soon as
the Calcutta Police was down in
Bombay in connection with this case,
the ex-Defence Minister ran from
Delhi down to Bombay and came
back and tabled a motion here and
before it was admitted by you, Sir, the

things came out in Blitz and there
was some discussion about it,
Shri Nanda: This is unconnected.

He refers to the answer which I gave
to Mr. Kamath. That answer stands.
I do not keep any watch on the
movements of all the ex-Ministers.

Mr. Speaker: Question Hour is over.

WRITTEN ANSWERS TO
QUESTIONS

Coal Prices

Shri P. C, Borooah:
Shri S, C. Samanta:
a1 J Shri Subodh Hansda:
% Shri M, L. Dwivedi:
Shri Raghunath Singh:
Shri P. R. Chakraverti:

Will the Minister of Mines and Fuel
be pleased to refer to the reply given
to Unstarred Question No. 145 on the
14th August, 1963 and state:

(a) whether a decision has since
been taken on the proposal to increase
prices of coal;

(b) if so, the nature of the decision;
and

(c) the reasons for increasing coal
prices?

The Minister of Mines and Fuel
(Shri Alagesan): (a) No, Sir,

(b) and (¢), Do not arise.
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India Office Library, London

Shri Yashpal Singh:
Shri J, B. S, Bist:
Shri D. C. Sharma:
Shri Ramachandra Ulaka:
Shri N. R, Laskar:
Shri Dhujeshwar Meena:
Shrimati Savitri Nigam:

2.

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) the latest position with regard
to the India Office Library in London;

(b) the steps the Government of
India have taken to expedite the
matter; and

(¢) whether the copies of the cor-
respondence exchanged between the

two Governments will be laid on the
Table?

The Minister of Scientific Research
and Cultural Affairs: (Shri Humayun
Kabir): (a) Correspondence is still
going on between the Governments of
India, Pakistan and the UK,

(b) The other Governments con-
cerned have been requested lo take
an early decision.

(¢) This cannot be done without the
consent of the two other Governments
concerned, '
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‘Carry Forward’ Rule

Shrj Shree Narayan Das:
*14, Shri Yashpal Singh:
Shrj Kova:

Will the Minister of Home Affairs
be pleased to refer io the reply given
to Starred Question No, 742 on the
18th September, 1963 and state:

(a) Whether the implications of
the Judgement of the Supreme Court
declaring “Carry Forward Rule” of
1955 giving reservation of posts in the
public services for members of the
Backward Classes as unconstitutional
have been examined; and

(b) If so, the result of such exami-
nation?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). The
matter is still being examined.
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Raghtriya Panchamg

*75. Shri C., K. Bhattacharya: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government follow the
Rashtriya Panchang published by
themselves, in fixing holidays for
Hindu festivals;

b) names of festivals in which
Rashtriya Panchang had been thus
followed from 1955 to 1963 year by
vear; and

(¢) if the Rashtriya Panchang had
not been followed on any occasion the
reasons therefor? ’

The Minister of State in the Minis-
try of Home Affairs) Shri Hajar-
navis): (a) and (c). The normal
practice is to observe holidays on the
dates as civen in the Indian Ephe-
meris  and Nautical Almance
(Rashtriya Panchang) for the rele-
vant year. However, when the dates
given in the Aimanac differ from
those on which the festivals are
actually observed by the people in a
particular place, Government of India
Offices are closed on that day.

(b) The Rashtriya Panchang was
first published in 1957 for the year
1958. From 1958 onwards, except for
the festivals given below, the dates
indicated in the Rashtriya Panchang
have been followed:

Year Festival
1960 . Diwali
1961 . Janam Ashtmi
1962 . Janam Ashtmi
1963 . Dusschra and Diwali
Maharishi Balmik’s
Birthday.
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D.LR. Detenues

Shri P, K. Deo:

Shri P. C, Borooah:

Shri Onkar Lal Berwa:
Shri Chattar Singh:
Shri B, P, Yadava;
Shri S. M. Banerjee:
Shri Yashpal Singh:
Shri Bibhuti Mishra:
Shri Bhagwat Jha Azad:
Shrimati Savitri Nigam:
Shri Indrajit Gupta:
Shri Dinen Bhattacharya:
Shri A. K. Gopalan:
| Shri Vasudevan Nair:

Shri P. C. Deo Bhanj:
l_Shri Hem Raj:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the cases of all those
detained under the Defence of India
Rules are to be reviewed;

(b) the number of persons
under detention;

*76.

still

(c¢) the State-wise break-up of the
detenues; and

(d) the number of persons releas-
ed since September, 1963 State-wise?

The Minister of Home Affairs (Shri
Gulzari Lal Nanda): (a) Under the
Defence of India Rules, 1962, every
detention order shall be reviewed by
the concerned authority at intervals
of not more than six months,

(b) 515 (as on 8th November, 1963).

(¢) and (d). A statement contain-
ing the required information ic laid
on the Table of the House [Placed in
Library, See No. LT-1848 /(8]
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Oil Refinery at Haldia Port

Shri Subodh Hansda:
Dr. P. N. Khan:

*78. { Shri S. C. Samanta:
Shri M, L, Dwivedi:
Shri Indrajit Guopta:

Will the Minister of Mines and
Fuel be pleased to state:

(a) whether Calcuta Port trust has
made any proposal to set up oil re-
finery at Haldia Port site;

(b) if so, whether Government have
given any consideration to this pro-
posal; and

(¢) the advantages that are likely
to accrue therefrom?

The Minister of Mines _and Fuel
(Shri Alagesan): (a) No, Sir.

(b) and (c). Do not arise.

National Biological Laboratory

Shri Pottekkatt:
*79. Shri A. V. Raghavan:
LShri Oza:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether the Soviet Union has
agreed to set up a National Biologi-
cal Laboratory in India;

(b) if so, the nature of the Soviet
assistance promised in the matter;
and

(c) where the Laboratory will be
located?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) and (¢). Do not arise.
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Infiltration of Pakistanis

( Shri Maheswar Naik:
Shri Yashpal Singh:
, Shri Vishram Prasad:

80 Shri Prakash Vir Shastri:
’ ﬁ Shri Balkrishna Wasnik:
Shri D, C. Sharma:

Shri Raghunath Singh.
LShri P. C, Borooah:

Will the Minister of Home Affairs
Dbe pleased to state:

(a) whether it is a fact that infiltra-
tion of Pakistani nationals into India
both in the Eastern and Western sec-
tors is going on unabated; and

(b) the number of Pakistani
nationals residing in India without
valid documents who have been

arrested since April last and how the
cases have been dealt with?

The Minister of State in the Minis-
iry of Home Affairs (Shri Hajarnavis):
(a) and (b). The information is
being collected and will be laid on
the Table of the House as soon as it
is available.

Coal Target

Shri D. C. Sharma:
Shri Heda:
Shri P. R. Chakraverti:

{Shri Raghunath Singh:
l

{

)\Shri P. C. Borooah:

*3L

Shri Swell:
Shri R. S Tiwary:

Will the Minister of Mines and Fuel
‘be pleased to state:

(a) whether it js a fact that Fourth
Plan coal target is termed to be very
ambitious and cannot be achieved as
is pointed out by Lord Robens Chair-
man of Britain’s National Coal Board;
and

(b) if so, the steps proposed to be
taken to achieve the tarset?
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The Minister of Mines and Fuel (Shri
Alagesan):' (a) and (b). Govern-
ment have not yet fixed the Fourth
Plan coal production target, What
Lord Robens presumably had in mind
was the figure of 180 million tonnes
which was a very preliminary estimate
of consumer demand for coal by
1970-71, and which is presently under
close scrutiny. Government will ulti-
mately fix a realistic target for coal,
keeping in view the expected growth
of the industries that are based on coal
and the capacity of the coal industry
to develop additional production. Once
the target has been fixed, necessary
steps will be taken to work progres-
sively towards the achievement of the
said target.

0Oil in Cauvery Basin

*82. Shri Ramanathan Chettiar: Will
the Minister of Mines and Fuel be
pleased to state:

(a) the progress made in regard to
search for oil in Cauvery Basin; and

(b) the prospects to start cil drilling
operation before the last year of the
Third Plan?

The Minister of Mines and Fuel (Shri
Alagesan): (a) Geological mapping
and gravity-cum-magnetic surveys
have been carried out. Some seismic
surveys have also been carried out.
The Scisinic work will be resumed in
March next year. A structural well,
projected to a depth of 1050 metres,
is being drilled near Pattukottai, for
obtaining sub-surface geological in-
formation.

(b) Arrangements for drilling of a
deep exploratory well near Karaikal
area are in hand. Drilling work is
likely to start in January, 1964.

Compulsory Primary Education

a3 { Shri Rishang Keishing:
" \_ Shri Balmiki:

Will the Minister of Education be
plea, ' 1 to state:
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(a) the States and the Union Terri-
tories where compulsory primary edu-
cation has been introduced;

(b) the reasons why in the rest of
the States and the Union Territories,
compulsory primary education could
not be introduced so far; and

{¢) the time by which compulsory
primary education will be introduced
in every State and Union Territogy in
the country?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) Compulsery primary edu-
cation has been introduced in selected
areas in all the States except Jammu
and Kashmir, and in Union Territory
of Delhi.

(b) The usual policy is to start with
provision of educational institutions, in
intensive educative propaganda and
schemes to offer the required incentive
to poor and needy children. Compul-
sion by legislation is introduced after
substantial success is achieved through
these methods.

(c) As soon as conditions permit.

Mortal Remaing of Bahadur Shah
‘Zafar’

.8y f Shri H. N. Mukerjee:
i | Shri P. C. Borooah:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state whether he has any scheme
regarding the transfer to Mehrauli of
the mortal remaing of Emperor Baha~
dur Shah ‘Zafar’ which are interned in
Burma in view of the celebration of

the centenary of Bahadur Shah’s
death?

The Deputy Minister in the Minis-
try of Scientific Research and Caltural
Affairs (Dr. M. M, Das): No, Sir.
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Women’s Education

Shrimati Vimia Devi:

Will the Minister of Education be
pleased to state:

g { Shrimati Renu Chakaravartty:

(a) the steps taken by Government
to encourage women’s education dur-
ing the Third Plan;

(b) whether as a result of these
steps, there has been any improvement
in the sphere of women’s education and
if so, to what extent; and

(¢) the amount so far spent by the
Centre in-this connection?

The Minister of Scientific Research
and Cultura] Affairgs (Shri Humayus
Kabir): (a) Apart from special pro-
grammes for expanding educational
facilities for girls and establishing
Polytechnics for Women, a National
Council for Women’s Education has
been set up, similar Councils have been
set up in States, Deputy or Joint
Directors of Education for girls’ edu-
cation have been appointed in the
States, and voluntary organisations
working in the field of women’s educa~
tion have been helped.

(b) Enrolment of pupils in 1960-61
exceeded the Plan estimates by over
4,00,000 at the age level 6—11, by about
2,00,000 at the age level 11—14, It is
expected that by 1965-66, 63.3 per cent
in the former age-group and 18-2 per
cent in the latter age-group will be in
schools.

(c) Apart from the amounts spent
for general education, including girls’
cducation, a sum of over Rs. 3 crores
was spent for these special program-
mes during 1962-63.

House Rents in Delhi

*86. Shri Bibhuti Mishra: Will the
Minister of Home Affairs be pleased to
refer to the reply given to Starred
Question No. 281 on the 6th March,
1963 and state:
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(a) whether it is a fact that house
rents are still very high in Delhi and
New Delhi; and

(b) if so, the further steps taken to
check the rise in house rents?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No, It was stated in the answer
to part (b) of Starred Question No.
281 on the 6th March, 1963 that it was
not a fact that rents in Delhi were
exhorbitant due to paucity of houses
and that the rents in Delhi were con-
trolled under the Delhi Rent Control
Act, 1958. The same position conti-
nues to obtain at present.

(b) Does not arise.

Uniform Wage Patterns for Engineers

*87. Shri D, C. Sharma: Will the
Minister of Home Aflairs be pleased
to state:

(a) whether it is proposed to evolve
a uniform wage pattern for cngineers
throughout the country; and )

(b) if so, the outlines thereof; and
the stage at which it stands at present?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) No such pro-
posal is under consideration.

(b) Does not arise.

Mizo National Movement

»88, Dr. L. M, Singhvi: Will the
Minister of Home Affairs be pleased
to state:

(a) the main demands
grievances of Mizo leaders;

and

(b) whether Government have con-
sidered their gricvances; and

(¢) if so, the action proposed to be
taken in the matter?

The Minister of Home Affairs (Shri
Nanda): (a) to (¢). The question of
an administrative set-up and the grant
of full autonomy to the Hill Districts
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of Assam, including the Mizo District,
was discussed by a delegation of the
representatives of the All-Party Hill
Leaders’ Conference with the Prime
Minister on the 4th and 5th October,
1963, The representatives of the All-
Party Hil] Leaders’ Conference have
again asked for an interview with the
Prime Minister for a further discussion
of the proposals for the grant of full
autonomy to the Hill Districts, includ-
ing the Mizo District.

Imperial Gazetteer

[Shri Buta Singh:
] Shri Bishanchander Seth:
| Shri Chattar Singh:
| Shri Bhagwat Jha Azad:
*89. Sri D N, Tiwary:
Shri P. K, Deo:
Shri A. N, Vidyalankar:
Shri Maheswar Naik:
Shrimati Savitri Nigam:
Shri Sham Lal Saraf:
| Shri Sidheshwar Prasad:

Will the Minister of Scientific Re-
search and Cultural Affuirs be pleased
to state:

(a) whether Government are going
to revise the Imperial Gazetteer of
India published fifty years ago;

(b) if so, to whom the
becn entrusted; and

work has

(¢) the policy and programme of
such revision?

The Deputy Minister of Scientific
Rescarch ang Cultural A¥airs (Dr.

Mono Mohan Das): (a) Yes, Sir. The
first four volumes are being revised
and brourht cut as the “Gazetteer of
India: Indian Union.”

(b) The work has been entrusted
to the Central Gazetteers nit of this
Ministry,

(c) The main objective of such a
revision is the preparation of a book
for the general reader which will give
an adequate and comprehensive pie-
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ture of India in all her aspects: Physi-
cal, Historical, Cultural, Economic,
Social and Political. The first volume
was sent for printing in Junc 1962 and
the second volume is expected to be
ready for the press by June, 1964.

Palam Incident

Shri Hari Vishnu Kamath:
*90. { Shri Onkar Lal Berwa:
| Shri Gokaran Prasad:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is fact that some
violent incidents took place on the 12th
September, 1963 at Palam Airport in-
volving some policemen and press
photographers when the bodies of vic-
tims of IA.C, plane crash near Agra
on the 11th September, 1963 were
brought to Palam; and

(b) if so, the nature of the incident?

The Minister of Home Affairs (Shri
Nanda): (a) and (b). No violent in-
cident occurred. As Palam Airport
has been declared a ‘protected place’
under the Defence of India Rules, the
police authorities had to restrain press
photographers from taking photo-
graphs.

Birth Centenary of Bahadur Shah
Zafar

163. Dr. L. M. Singhvi: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that the
birth centenary of Bahadur Shah Zafar
is being celebrated in November, this
year;

(b) whether any date has been fixed
for the celebrations and if so, whe-
ther the dates have been checked his-
torically; and

(c) what specific steps are being
taken to commemorate the last Indian
Emperor of Delhi?

The Deputy Minister in the Ministry
of Scientific Research and Cultaoral
Affaire (Dr M. M. Das): (a) and (b).
The Bazm-e-Zafar Committee. Delhi,
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celebrated “Zafar” day on the T7th
November, 1963 as the 101st anniver-
sary of the death of Bahadur Shah
Zafar. As the celebrations were not
organised by the Government the
question of checking of dates did not
arise,

(c) A road in the city of Delhi has
been renamed as Bahadur Shah Zafar
Road.

University at Madurai

164. Shri M, G. Thengondar: Will
the Minister of Education be pleased
to state:

(a) whether there is any propusal
to establish a University at Madurai
(Madras State);

(b) if so, when it would be estab-
lished; and

(c) the financial allocation made for
this purpose by the University Grants
Commission?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). It is understood
that the Madras Government have
appointed an Expert Committee to
examine the question,

(c) No financial allocation is made
by the University Grants Commission
for the establishment of new Univer-
sities.

Technical Scholarshipg in
Uttar Pradesh

165. Shri Sarjoo Pandey: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the number of merit-cum-means
scholarships allotted to each technical
institute in Uttar Pradesh during 1962-
63; and

(b) the amount proposed to be given
to that state for the said purpose dur-
ing the same period?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): A statement is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-1849/83]
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Legal Aid for Scheduled Castes and
Scheduled Tribes in Uttar Pradesh

166. Shri Sarjoo Pandey: Wil] the
Minister of Home Affairs be pleased
%0 state:

(a) whether legal aid has been given
to Scheduled Castes and Scheduled
Tribes in Uttar Pradesh during 1962-
63 and 1963-64 so far; and

(b) if so, the amount
tile same period?

spent during

The Depuly Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) No, Sir.

(b) Does not arise.

Political Sufferers of UP.

167. Shri Sarjoo Pandey: Will the
Minister of Home Affairs be pleased
to state the total amount distributed
to political sufferers of U.P. upto the
end of September, 19637

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandrase-
khar): Rs. 1,67,830.00 nP.

Grants to Colleges in Orissa

168. Shri P. C. Deo Bhanj: Will
the Minister of Education be pleased
to state:

(a) the number of Colleges in Orissa
which received grants from the Uni-
versity Grants Commission during the
Second and Third Plan periods upto
date; and

(b) the names of the Colleges and
details of the grants received by them?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) 28 colleges.

(b) A statement is laid on the Table
of the House. [Placed in Library, See
No. LT-1850/63]

Pending Cases in Andhra High Court

169. Shri P. C. Deo Bhanj}: Will
the Minister of Home Affairs be pleas-
ed to state the number of pending
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cases in the Andhra High Court till
the end of September, 19637

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
The information is being obtained and
will be laid on the Table of the House.

Welfare Schemes for Scheduled Castes
and Scheduleq Tribes

170. Shri P. C. Deo Bhanj: Will the
Minister of Home Affairs be pleased
to state:

(a) details of the schemes for the
welfare of Scheduled Tribes and
Scheduled Castes formulated for Orissa
by Central Government in the Third
Plan Period; and

(b) the schemes that have been
completed so far and the total amount
spent on them?

The Deputy Minister in the Ministry
of Home Affairs (Shrmiati Chandrase-
khar): (a) This information wag laid
on the Table of the House in reply to
part (a) of Unstarred question No.
1195 by Shri Ulaka on 14th May, 1962.

(b) Al] the schemes for the welfare
of Scheduled Tribes and Schedulec
Castes during the Third Five Year
Plan are continuing schemes and so the
question of any of the schemes having
been completed so far does not arise.

Cyclone in Orissa

[ Shri P. C. Deo Bhanj:

1714 Shri Rama Chandra Mallick:

Will the Minister of Home Affairs be
pleased to state:

(a) the number of persons who were
killed and those whose properties were
lost as a result of the recent cyclonic
raing towards the end of September,
1963 in Orissa and the extent of loss
caused; and

(b) the help given by the Central
Government to those affected by this
calamity?
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The Mimister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Thirty-two persons lost their lives;
while 38,911 houses and 102,683 acres
of crop area were damaged. The ex-
tent of loss due to this cyclone has
been estimated by the State Govern-
ment at about Rs. 55 lakhs.

(b) It is primarily the responsibi-
lity of the State Governments to pro-
vide relief in such cases. The Cen-
tral Government are approached only
it their assistance in any specific mat-
ter, like supply of food-stuffs,
blankets, etc, is required or if the ex-
penditure on relief measures is in

excess of the funds set up by the .,

State Government for this purpose, No
request for help was received from the
Government of Orissa in the present
instance.

Department of Library Science in
Utkal University

172. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) whether the Univercity Grants
Commission has given any assistance
to the Utkal University (Orissa) to
start the Department of Library
Science; and

(b) if so, the total amount so far
given for the purpose during the last
five years?

The Minister of Scientific Research

and Cultural Affairs (Shri Humayun
Kabir): fa) No, Sir.
(b) Does not arise.
Schoo] Librarians
173, Shri Pama Chandra Mallick:

Wil the Minister of Edncation be
pleased to state:

(a) whether the Central Govern-
ment have directed the State Govern-
ments to implement the recommenda-
tion made by the Secondary Educa-
tion Commission regarding school lib-
rarians; and
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(b) the number of States who have
so far undertaken this programme of
appointing full time librarians in their
Secondary Schools?

The Minister of Scientific Research
and Cultura] Affairs (Shri Humayun
Kabir): (a) This recommendation, like
others on which State Governments
have to take decisions, his boen com-
municated to the State Governments
for their consideration.

(b) The information is not available
with Goverment of India.

Loans for Studies Abroad

174. Shri Rama Chandra Mallick:
Will the Minister of Education be
pleased to state:

(a) the number of students who
went to foreign countries for higher
studies after taking loan from the
Centra]l] Government under the gche-
mes administered by his Ministry dur-
ing 1962-63;

(b) the number of such students
who belong to Schcdu'ed Castes and
Scheduled Tribes and the number of
those who belong 1o Orissa; and

(¢) the total amount given to all
students during the above-mentioned
periog and the total amount given to
cach of the Orissa students?

The Minister of Scientific Research
ang Culturat Affairs (Shri Humayun
Kabir): (a) 5.

(b) (i) Castewise information is not
called for.

(ii) Nil
(¢) (i) Rs. 10,600
(ii) Does not arise,
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Sangeet Natak Akademi

175. Shri S. M. Banerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether prosecution launched
against some officials of Sangeet Natak
Akademi have been completed; and

(b) if so, the number of persons
prosecuted and sentenced?

The Minister of Scientific Research
and Cultura] Affairs (Shri Humayun
Kabir): (a) an~ (b). No, Sir. The
case ig still continuing in the Court.

Scholarships for S. C. & S. T.
Students of U.P.

176. Shri S. M. Banerjee: Wil]l the
Minister of Education be pleased to
state:

(a) the amount sanctioned as scho-
larships for Scheduled Caste and
Scheduled Tribe students for 1963-64
for U.P.; and

(b) whether this amrount is less than
that which was sanctioned in 1962-63?

The Minister of Scientific Research
and Cultura] Affairs (Shri Humayun
Kabir): (a) A sum of Rs. 35,52,400
has been sanctioned by the Ministry
of Education to the Government of
Uttar Pradesh for the award of scho-
larships to Scheduled Casteg students.
The State Government’s additional re-
quirements of funds, if any, will be
met by the Ministry of Home Affairs.

There are no Scheduled Tribes in
Uttar Pradesh.

(b) No, Sir.
Coal Reserveg of Assam

177. Shri Hem Barua: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether it is a fact that the
" estimated coal reserves of Assam, the
State as a whole, would come to
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about two thousand million tons; and

(b), if so, what steps Government
have taken or propose to take towards
the exploitation of these deposits?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Yes.

(b) The present coal production in
the State is of the order of 0.8 million
tonnes, The main problem in regard
to expansion of coal production in
Assam js to find an adequate offtake
for all the coal produced in that State.
Keeping the above factor in view, the
question of further development of
production in Assam coalfields is pre-
sently under examination in the con-
text of the 4th Plan target for coal.

Qualifications of University Teachers

178, Dr. L. M, Singhvi: Will the
Minister of Education be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the fact
that there has been an attempt on the
part of the executive Government to
lay down the requisite qualifications
for University teachers in any State;

(b) it so, whether the university or
the universities concerned have taken
any exception to this and if so, with
what result; and

(c) the attitude of the Central Gov-
ernment and the University Grants
Commission in this matter?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a), Yes, Sir. The Govern-
ment of Uttar Pradesh have laid down
qualifications for the post of Lecturers
and Readers in the faculties of Ats,
Science, Commerce and Law in the
Universities of Allahabad and Luck-
now.

(h) Yes, Sir. The Vice-Chancellor
of Allahabad University wrote to the
State Education Ministen requesting
the withdrawal of the Government
order. In so far as the Lucknow
University is concerned, the matter is
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under the consideration of its Acade-
mic and Executive Councils,

(c) The University Grantg Commis-
sion has taken the view that the sche-
dule of qualifications laid down by the
State Government will not lead to the
selection of teachers most suitable for
teaching and research. The Commis-
sion is further of the view that if it
iy considereqd necessary to lay down
minimum or general qualifications for
teaching posts, it should be done by
the Unversities themselveg and that
the qualifications prescribed by the
Deihi University, which seem to be
generally satisfactory, may he brought
to the notice of the State Government
and the Universities of Uttar Pradesh.
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India Foundation Poony

181. Shri Bade:
Shri Buta Singh:

Will the Minister of Edvcatien be
pleased to state:

(a) whether it is a fact that India
Foundation with Head Office at Poona
is sending out Indian students to
foreign countries for higher studies;

(b) if so, the details thereof: and

(c) whether Government have help-
ed these students or the Foundation
in any way so far?
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The Minister of Scientific Research
and Cultural Affairg (Shri Humayun

Kabir): (a) and (b). Government
have no officia] information.
(c) No, Sir.
Civil Servants joining Commercial
Firms
[ Shri Bade:

182. 7 Shri Buta Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of retired civil ser-
vants (I.C.S., 1.AS. and 1.P.S.) who
applied to Government for permission
to accept jobs in commercial firms
during 1963 so far;

(b) the number out of them who
were given permission; and

(c) the number employed by foreign
and Indian firms and on what salaries?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) to (). A statement is Jaid on the
Table of the House. |Placed in Lib-
rary, Sec No. LT—1851/G3]

Exploitation of Coal at Talcher

183. Shri Surendranath Dwivedy:
Will the Minister of Mines and Fuel
be pleased to state:

(a) whether the survey mission of
the overseas Technical Cooperation
Agency of Japan has suggested more
exploitation of coal at Talcher; und

(b) whether any special projects
are under consideration for mechanis-
ing the existing coal mines and new
ones at Talcher?

The Minister of Mines
(Shri Alagesan): (a) No.

and Fuel

(b) Besides the three existing col-
lieries viz. Talcher, Duelbera and
South Balanda, which are already
mechanised, the Nationa]l Coal Deve-
lopmeni Corporation has plans to
open two other mines, Jagannath and
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Nandira, in the Talcher coalfield. The
Jagannath mine, with a capacity of 1
million tonnes, will be an open cast
mine using modern draglines and
shovels. Nandira, an underground
mine with a capacity of 0.6 nillion
tonnes, wil] be developed with Polish
assistance by adopting the mechanised
“long-wall with caving” method.

Processing Industrial Waste

184 Shri Surendra Pa] Singh:
) Shrimati Savitri Nagam:

Will the Minister of Scientific Re-
Search and Cultural Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Central Building Research Institute in
Roorkee has evolved new methods of
processing industria]l waste such as
blast furnace slag and furnace resi-
dues intg useful building materials,
which can be used as substitutes for
the conventiona] type of building mat-
erials which are in shor! supply these
days; and

(b) if so, the types of building mate-
rials that are being made from indus-
trin] waste at this institute, and how
the cost of these materials compare
with the cost of conventional type of
materials already in use these days?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Work on some indusirial
wastes hag been carried out at the
Central Building Research Institute,
Roorkee.

(b) The following types of useful
material have been tried in the labo-
ratory and also on pilot plant scale:

(i) Fly Ash for the production of
portland pozzolana cement; as a mix
to partly replace cement in concrete;
and for manufacturing sintered light
weight aggregate.
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(ii) Blast Furnace Slag i, the manu-
facture of portland blast furnace ce-
ment; foamed or expanded slag as
light weight aggregate; and lime-slag-
sand mortars n place of conventiona!
mixes.

(iii), Cinder (or Clinker) of certain
grades ir. - aking plain light weight
concrete. 7. , reported that cost of
all these ¢~~~ rp favourably both in
terms of m~~ v and saving of con-
ventional building materials.

Gauhati Refinery

[ Shri P. C. Borooah:

185, Shri Swell:
Shrimati Jyotsna Chanda:
Shri Rishang Keishing:

Will the Minister of Mines and Fuel
be pleased to state:

(a) how far Gauhati Refinery has
been working to its rated capacity
and whether any of the units deve-
loped any trouble during the last three
months;

(b) the total production of the re-
finery from t he different units during
each of the past three months, «nd

(c) how much of gag from the re-
finery has been burnt out as waste
during each of these months?

The Min'ster of Mines ang Fuel
(Shri Al.gesan): (a) The refinery has
been working on full or near full
throughout since August 1963. The
Units have also operated satisfactorily
except the Kerosene Refining Unit
which was restarted after major over-
hauls ang repairs with effect from 25th
Avgust 1963. The refinery was shut
down from 26th October, 1963 due to
the water supply crisis occasioned by
the Brahmputra river changing its
cour thereby entailing difficulty in
pumping water tothe Pumping Station
maintained by the refinery. The Cok-
ing and the Distillation Units restart-
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ed operation on 15th and 16th Novem-
ber 1963 respectively.

The Kerosene Refining Unit ig like-
ly to be restarted soon.

Tonnes

(6  August 1963 42,693
September, 1963 44,913
October, 1963 56,847

(¢c) August, 1963 . 863
Sptember 1963 69
Oectober co

Part-Time Engineering Courses

Shri P. C, Borooah:
(Shri Maheshwar Naik:
Shrimati Savitri Nigam:
*9 Shri Sidheshwar Prasad:
| Shri P. R. Chakraverti:
[_Shri N. R, Laskar:

Will the Minister of Scientific Re-
search and Cultural Affairg be pleased
to state:

(a) whether a scheme has been
drawn out for providing part-time
engineering courses for people work-
ing in industry;

186

(b) if so, the salient features there-
of; and

(¢) the financial implications of the
scheme?

The Minister of Scientific Research
and Cultural Affairgq (Shri Humayun
Kabir): (a) to (¢). In addition to the
earlier schemes for part-time National
Diploma and National Cerlificate
courses and part-time instruction for
preparing students for the examina-
tions cenducted by various recognised
professional bodies the following
schemeg have recenily been formulat-
ed: —

(i) Scheme of part-time courses
for State Diplomas in Engineering;

It is a 4-year part-time course for
preparing students for State Diplomas
examinations in engineering. This
course is specially meant for people
working in the industry and other
technical establishments for advance-
ment in their respective occupations.
It is proposed to start 25 centres in
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the country on an experimental basis,
out of which 10 have already started
functioning and 12 others have been
approved. These centres will be locat-
ed in the existing polytechnics. Each
centre will have an admission capacity
of 100 students in Civil, Electrical and
Mechanical Engineering,

The estimated cost of each centre
will be as follows:
Non-Recurring Recurring
Rs. Rs.
50,000 1,70,000
(ii) Scheme for part-time Degree

eourses in Civil, Mechanical and Elec-
trical Engineering,

A tentative scheme has already been
drawn up by the All India Council for
Technical Education for providing
facilities in engineering education at
the degree level for diploma holders
in respective branches who are engag-
ed in industries and other technical
establishments. The matter is now
under the consideration of the Gov-
ernment.

Waste Gas of Noonmati Reflmery

187 Shri P, C. Borvoah:
¢ Shri Warior:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether a scheme has been
drawn out for the supply of gas from
Noonmati Refinery, which is at present
burnt out ag waste gas for domestic
use in Gauhati and Shillong after re-
fining it;

(b) it so,
available; and

the extent of the gas

(¢) the broad outlineg of the
scheme?
The Minister of Mines ang Fuel

(Shri Alagesan): (a) Yes,

(b) 6,000 tonnes per year.

(¢) A Detailed Project Report Is
being prepared by Indian Refineries
Ltd, giving the total capilal invest-
ment involved, the economics ofthe
scheme and other relevant material
information.
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Welfare Board in NEFA and Ladakh.

Shri P, C, Borooah:
188, { Shri Bhakt Darshan:
( Shri Hem Raj:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 1038 op the
28th August, 1963 and state:

(a) the result of the studies con~
ducted by the Central Social Welfare
Board into the needs of the border
areas including NEFA and Ladakh;

(b) whether moral and
affinities of the border people im
NEFA with the people in the sur-
rounding areas in India has been a
subject of study by the Central Sociat

cultural

Welfare Board, and if so, with what
result;
(c) the number of Multipurpose

welfare Extension Project Centres so
far started in NEFA and whether
strengthening of the ties referred to in
part (b) above would be cnc of the
ojects of those centres; and

(d) whether the border areas of
Uttar Pradesh also have becn survey-
ed and the result thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayus
Kabir): (a) As a result of the stulies
conducted by the Central Social Wel-
fare Board, the social welfare needs
of the border areas including NEFA
and Ladakh have been broadlv asses-
sed.

(b) No. Sir.

(¢) Ten Welfare Extension Projects
have been sanctioned for NEFA out of
which five Projects, with one Centre
each, have already started function-
ing, It is hoped that with the success-
ful implementation of this programme,
the moral ang cultural affinities of the
people in border areas with the rest
of the country will be strengthened

(d) No Sir.
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Mountaineering Institutes ut Manali
and Darjeeling

189. Shri Yashpal Singh: Will the
Minister of Education be pleased to
state:

(a) whether negotiations have been
going on between hig Ministry and the
Punjab Government for merging the
Western Himalayan Mountaineering
Institute at Manali with the Himalayan
Mountaineering Institute at Darjee-
ling; and

(b) it so, the result thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir.

(b) Does not arise.

Pay of Section officers

190, Shri Yashpal Singh: Will the
Minister of Home Affairg be pleased to
refer to the reply given to Unstarred
Question No. 1962 on the 20th August,
1962 and state:

(a) whether any decision has since
been taken to provide a substantial in-
erease in pay to Section Officers in
the 7th year in revised scale of pay
prescribed for them;

(b) if so, the nature of the decision;
ang

(¢) if the reply to part (a) above
be in the negative, when a decision is
likely to be taken?

The Minister of State in the
Ministry of Home Affairs (Shrij Haj-
arnavis): (a) to (c) It bag aince
been decided that the existing scale
of pay for the merged grade of Sec-
flon Officers which was fixed on the
recommendations of the second Pay
Commission should not be modified.

" Supreme Court Judgment in Dr.

Pratap Singh’y Case

Shri Yashpal Singh:

Shri Prakash Vir Shastri:
Shri Harl Vishnu Kamath:
Shri S. M. Banerjee:

Shri P. K. Deo:

Shri Basumatari:

Will the Minister of Home Affairs .

bo pleased to refer to the reply given
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t0 Starred Question No. 746 on the
18th September, 1963 and state:

(a) whether the examination of the
Supreme Court Judgment in Dr, Pra-
tap Singh’s case has been completed:
and

(b) if so, the result thereof?

The Minister
(Shri Nanda):

of Home
(a) Yes,

Affairs

(b) The matter was carefully con-
sidered in consultation with the legal
advisers of the Government, It is the
considered opinion of the Attorney
General that under the provitions of
the Constitution the Central Govern-
ment have no authority to intervene
in the matter.
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Excavations at Belirajgarh in
Darbhanga

196. Shri Shree Narayan Das: Wil
the Minister of Scientific Research and
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Cultural Affairs be pleased to state:

(a) the particulars of findg from
excavations undertaken at Belirajgarh
in Darbhanga district during 1962-63;

(b) whether the excavation is con-

tinuing or will be continueg further
during 1963-64;

(c) whether any, and if so, what

steps have been taken to preserve the
finds there;

(d) whether it is proposed to build
& museum; and

(e) the names of the important
sites in that place which are to be
taken up for excavation?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr. M, M. Das): (a) Nor-
thern Black Polished ware and red
ware sherds_ terracotta figurines,
beads of semiprecious stones, copper
coins, bone objects and terracotta
plaques etc.

(b) The excavation will be conti-
nued during 1963-64,

(c) The finds are with the Archae-
ological Survev of India and will be
preserved.

(d) No, Sir.

(e) The rampart wall of the fort of
Balirajgarh which is important from
the point of view of construction of
gorts in the centuries before the begin-
ning of the Christian era,

Secondary Education ip Madras

197. Shri Shree Narayan Das:
Will the Minister of Education be
pleased to state:

(a) whether it ijs a fact that the
Government of Madrag have decided
%0 make secondary education free for
all children;

‘(b) if so, the precise nature of pro-

posals of the State Government in this
regard;
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(c) whether the Central Govern-

ment have been in any way assoclat-
ed with the proposal; and

(d) if so, the nature of such asso-
ciation?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayunm
Kabir): (a) and (b). No intimation te
this effect hag been received from the
Government of Madrags,

(c) and (d). Do not arise,
Discount Rate to 1.0.C. Dealers

198 Shri A, V. Raghavan: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether the margin of profit
allowed to dealers of Indian Oil Com-
pany is less ag compared to the mar-
gin of profits allowed by private com-
panies;

(b) if so, whether there is any pro-
posal to revise the rate of discount te
the Indian Oil Company dealers; and

(c) whether there is any difference
in price of petrol and diesel oil sold
by Indian Oil Company and other
private companies?

The Minister of Mines & Fuel (Shri
Alagesan): (a) and (d). It is not in the
commercial interest of the Indian Of}
Company to disclose this informatiom

(¢) No.

Cultural Agreement with Afghanistam

{ Shrimati Renuka Barkataki:
199, { Shri Rameshwar Tantia:
L Shri Sidheshwar Prasad:

Will the Minister of Scientifie
Research and Cultural Affajrs be
pleased to state:

(a) whether it is a fact that whfle
on hig recent tour to Afghanistan &
cultural agreement was signed with
the Afghan Government by him on be-
half of the Government of India,

(b) if so, the details of the agree-
ment; end
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(c) how long will the agreement
be valid?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir,

(b) To strengthen the relations bet-
ween the two countries by promoting
cuttural, educational and scientific
exchange; by arranging concerts, lec-
tures, art and scientific exhibitions,
by organising visits of scholars
and students; by encouraging collabo-
ration between learned societies; by
establishing chairs in universities and
other institutions of higher learning;
by dissemination of information
through books anq periodicals; by
exhibition of films; by exchange of
archaeological specimens and through
radio broadcasts; by arranging sports
competitions and by collaboration bet-
ween Scouts and Guides Organisa-
tlons.

(c) The agreement will come into
force on the date of exchange of the
mstruments of ratification, and remain
tn force for a period of five years,
and thereafier until the expiration of
mx months from the day op which
one of the Contracting Parties shall
give notice of its intention to termi-
nate the Agreement

M. V. Andamans

200 Shrimati Savitri Nigam:
. Shri Maheswar Naik:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that over
70 passengers lodged common com-
plaints in the ship's official complaint
book during Culcutta|Port Blair
voyage of M, V. Andamang between
18th and 23rd July, 1963; and

(b) if so, the action Government
propose to take to redress bunk
pagsengers’ difficulties and grievances?

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarna-
vis): (a) Yes, Sir.

(b) Remedial measures, wherever
necessary, were taken by the shipping
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Corporation of India; except in one
complaint whcih jg under examinaion.

Government Higher Secondary School
in Port Blair

201 J Shrimati Savitri Nigam:
1 Shri Maheswar Naik:

Will the Minister of Education be
pleased to state:

(a) the number
appeared jn the
Examination 1963
Schools at
Islands;

o¢ students who
Higher Secondary
from Government
Port Blair, Andaman

(b) the number of students
passed the examination; and

who

(¢) the reasong for poor pasg per-
centage?

The Minister of Scientific Research
and Cultural Affairg (Shri Hamayun
Kabir): (a) 42.

(b) 12.

(c) Wrong choice of Science subject
by students, difficulty in getting quali-
fieg teachers and suitable books from
the mainland, gap in school session
and examination, etc.

Passenger Fares in Ships in Andamans

202 f Shrimati Savitri Nigam:
* 7\ Shri Maheswar Naik:

Will the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that the
Andaman and Nicobar Islands’ Admi-
nistration has recently enhanced pas-
senger fares by 15 per cent for travel
py Government ships plying between
the mainlang and the Islands; and

(b) the reasons for increasing the
bunk fare which was previously
Rs. 85 only to Rs. 41 while the new
fare worked out to Rs. 40.25 nP. only.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes.

.
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(b) In view of the huge losses in-
cwrred in the running of these ships
the bunk fare was increased by
15 per cent which works out to
Rs, 40.25 nP, This was rounded off to
Rs. 41. Even this increase is sub-
tantially lower than the fare structure
in other services in the coastal or
adjacent sea routes of the country.

Survey of Iron Ore Belts

Shrimatj Savitri Nigam:
L Shri Vishwa Nath Pandey:

Will the Minister of Mines and Fuel
be pleased to state:

(a) whether his Ministry has been
asked by the Planning Commission to
draw a scheme for undertaking sur-
veys of the iron ore belts of the coun-
try in order to provide efficient road
facilities for transport of ore at a re-
duced cost;

Shri Maheswar Naik:
208,

(b) if so, what is proposed to be
covered by such surveys; and

(¢) when the operation is likely to
be completed?

‘The Minister of Mines and Fuel

(Shri Alagesan): (a) No.

(b) & (c). Do not arise.

Drilling Operations in Punjab

! Shri A. N, Vidyalankar:
204 < Shri Hem Raj:
will
Fuel be pleased to state:

(a) the latest position of drilling
operations in Punjab;

(b) the total cost of these operations
upto September, 1863;

(c) the number of wells drilled and
the number of those that are found
successful and number of tnose where
deeper drilling is considered worth-

while; and
L 2
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(d) the new areas proposed to be
explored?

The Minister of Mines and Fued.
(Shri Alagesan): (a2) A rig is being
assembled at Jawalamukhi to dill the.
second deep well in that area. It ias
also proposed to drill a second deep-
well at Janauri near Hoshiarpur.

(b) The cost of drilling operations
was not workeq out project-wise upto.
31-3-1961. As such the expenditure
incurred on drilling operations in Pun-
jab upto 31-3-1961 is not available.
The expenditure incurred bv the pro-
jects in  the Punjab Region from
1-4-1961 to 25-9-1963 works out to-
Rs. 81 lakhs approximate.

(c) Five exploratory deep wells and
eight structural wells have been dril-
led so far. Except in one well (Jawala-
mukhi well No. 1), direct evidence of
Hydrocarbons has not been encoun-
tered in any well. However all thess
wells have given useful geological in-
formation.

The two new wells now proposed
to be drilled at Jawalamukhi and a¥%
Janauri will be deeper than those dril
led previously in those areas. Further
programme will depend on the results
of these wells,

(d) Exploratory drilling in new
areas would depend upon the results.
of decp drilling in the two areas men-
tioned above,

National Loan Scholarships Scheme

Shrimati Savitri Nigam:
Shri Yashpal Singh:

Will the Minister of Education be
pleased to refer to the reply given te-
Unstarred Question No, 636 on the
21st August, 1963, and state:

205.

(a) the State-wise allocation of the
sum of Rs. 1,32,40,000 placed at the
disposal of the States under the.
National Loan Scholarships Scheme
and

(b) the amount which has already
been distributed to students in various.
states?
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The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) A statement showing the
Btate-wise allocation of the sum of
Rs. 1,32,40,000 earmarkeq for award
.of National Loan Scholarships is
placed on the Table of the House

[Placed in Library. See No. LT-
1852/63].
(b) A sum of Rs 12902960 has

been placed at the disposal of the
warious State Governments for dis-
dursement to selected scholarg. No
amount wag however paid to students
till November as the response to the
advertisements inviting apnlications
was poor and the last date for sub-
mission of applications had to be ex-
tended.
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TFeT-gadt sfagrgfayd, wa fa-
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Exch:nzr M Prof:ssors hetween West
rinany and India-
207 {

Wil the Minister
pleascd to state:

.5, 5. C. Samanta:
i.i Subodh Hansda:
‘e. P, N. Khan:

73 M. L, Dwivedi:

of Education be

(a) whether the proposal for ex-
change of Professors between Indis
an{ West Germany has been given
effect to;

(b) if so, since when; and . .

(c) how many professors have"ﬁi_h’ace
been exchanged and in which sib-
jects?

The Minister of Sclentific Research
and Cultoral Affairg (Shri Humayua
Kabir): (a) No, Sir.

(b) & (c). Do not arise.
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One more University in Kerala

209. Shri Koya: Will the Minister
of Education be pleased to state: ¢
-

(a) whether there is any proposal
to start one more University in Kerala
State; and

(b) if so, the details thereof?

The Minister of Scientific Research
and Cultural Affairg (Shri Humayun
Kabir): (a) and (b). A proposal of
the State Government of Keralg for
establishing two new Universities in
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Calicut and Ernakulam is under the
consideration of the University Grants
Commission, on a reference by this
Ministry.

Carrying of Night Soil

210, Shrimati Savitri Nigam: Will
the Minister of Home Affairg be
pleased to refer to the reply given to
Unstarred Question No. 2533 on the
Sth June, 1962 and state the names of
the States which have not utilised
the grants given by the Home Minis-
try during 1961-62 and 1962-63 for
assisting the Local Self Governments,
Zila Parishadg and Municipal Boards
to put an end to the practice of carry-
ing night-soil as head loads?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): A statement show-
ing the allocations made to the various
States and the expenditure incurred
during  1961-62 and 1962-63 on the
scheme of “Improvement of working
conditions of sweepers and scaven-
gers” is laid on the Table of the House
{Placed in Library. See No. LT-
1853/63].

Welfare of Physically-Handicapped

Children

Shri Ramachandra Ulaka:
211, Shrimati Savitri Nigam:
Shri Sarjoo Pandey:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 2100 on the
18th September, 1963 ang state:

(a) the amountg of grants given to
various voluntary organisations for
the welfare of the blind, the deaf and
dumb, the mentally retarded and the
orthopaedically handicapped children
category-wise and State-wise, during
1959-60, 1960-61 and 1961-62; and

(b) the reasons for the shortfall in
the grants during 1961-62 as com-
pareq to 1960-61?
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The Minist:r o¢ Scientific Research
and Cultural Ad:rg (Shri Humayun
Kabir): (a) A statement giving the
requisite information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1854/63].

(b) The reason for shortfall in the
grants during 1961-62 was that the
operation of the Scheme of ‘“Assis-
tance to Voluntary Organisations for
the Handicapped” was being reviewed
and the revised scheme was approved
only towards the end of 1961.

Suppression of Immoral Traffic Act

212, / Shri Ramachandra Ulaka:
IShrima.ti Savitri Nigam:
Will the Minister of Home Affairs

be pleased to state the number of

persons arrested in Delhi under the

Suppression of Immoral Trafficking in

Women Act during 1961-62 and

1962-63 and the number o fwomen

and brothel keepers among them, sepa-
rately?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati Chand-
rasekhar): The number of persons
arrested under the Suppression of
immoral Traffic in Women and Girls
Act, 1956 in Delhi are as follows:—

Brothel-

keepers

Year Men Women among
them
1961-62 88 113 12
1962-63 26 97 14

ft mawy
3. ot g oI ¢ FAT foan
gefl Ig AT FT FAT FA FF

(F) ;7 sgga g f& @@
O AT AT R Y weEw
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Delhj Police Personnel

215. Shri D D, Puri: Will the
Minister of Home Affairs be pleased
to state:

(a) whether police personnel inclu-
ding traffic control staff are autho-
rised to take free rides in the buses
plying in the Delhi city; and

(b) if not, the steps Government
propose to take to prevent policemen
from taking free rides in D.T.U. and
other buses in Delhi?

N
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) No, Sir,

(b) Surprise raids are organised by
the Anti-Corruption Branch of the
Delhi Police from time to time, to
detect if any police personnel are tak-
ing free rides in the public vehicles
plying in Delhi. The defaulters are
suitably punished.

Government Higher Secondary Schools

in Delhi
216. Shri J. B, §, Bist: Will the
Minister of Education be pleased to

.state:

(a) whether the attention of Gov-
ernment has beep drawn to poor re-
sult shown by Government Higher
Secondary Schools in Delhi in the last
Higher Secondary Examination;

(b) whether any attempt was made
to analyse the cause of this ponr re-
sult ani whether any steps are being
taken to remove the shortcomings;
and :

(c) whether it is g fact th:at in some
of the Government Schools where the
pass percentages were as low as 30
percent, no steps have beepn taken to
improve teaching standard?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The average pass per-
centage of Government Schools at the
last Higher Secondary Examination
(including Compartmental Examina-
tion) was 66.1 against the Board's
average pass percentage of 69.8

(b) As indicated in reply to part
(¢c) of Unstarred Question No. 599
answered on 21-8-1963, 3 Committee
has since been constituted to investi-
gate the osrees of poor results in
the case of those Government Schools
where the pass percentage was less
than 40 with a view to devise ways
and ‘means to improve their results.
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(c) No, Sir. Remedial teaching has
been introduced for weak students im
those Schools. Seminars are also be-
ing organized to improve the teach=
ing of English in which a majority of
the students had failed. It is also
proposed to organize Vacation Study
Camps and provide temporary hostel-
facilities for the students of rural
areag for supervised studies

Basic Education

217 [ Shri Daji:
- IShri S. M. Banerjee:

Will the Minister of Educatiom be
pleased to state:

(a) whether it has been decided
that basic education be combined with
agricultural or farm education,

(b) if so, the reasons therefor; and
(c) the details of the new sche:

The Minister of Scientific R r
and Cultural Affairg (Shri Humayum
Kabir): (a) No Sir, but agriculture
has always been recognized as one ot
the crafts useq for educational pur-
poses in the system.

(b) and (c). Do not arise.

Indian Stadents to America

218. Shri Oza: Wiil the Minister of
Education be pleased to state:

(a) whether it is a fact that one
hundred students who have passed
S.S.C. examinations, the Senior Cam-
bridge or pre-degree course examina-
tions are to be selected for one-year
study course in America by India
Foundation in collaboration with
American Field Service; and

{(b) if so, how these students will
fit in after their return for further
studies?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Government have no
official information.

(b) Does not arise.
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Minerals in Assam

219 Shri Swell:
' Shrimati Jyotsna Chanda:

Will the Minister of Mines and Fuel

be pleased to state:

(a) whether the Geological Survey
of India working jointly with the
Directorate of Geology and Mining of
the Government of Assam has recently
reported discoveries of large deposits
of various valuabie minerals in the
autonomous districts of Assam;

(b) if so, the names of the minerals
their estimated quantities and the
places of their occurrence; and

(c) whether Government have any
schemes for their exploitation?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). No new
discoveries were made in the jnvesti-
gations which were carried out jointly
by the Geological Survey of India and
the Directorate of Geology and Mining
of the Government of Assam.

(¢) Does not arise.

THo Qo WIT Fto To aTtar § WA
fagrat
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ferr et 7z @AW Y P 2 o
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(@) =% ;1 o § 7
dmfaw sqEam ol wtephie-
w1g 7t (of gna wfaw) (%) Wi

(&). g owfag ) o1 @ & WK
HE AT 92 9T @ & g

Indian: Seience Congress

221. Shri Raghunath Singh: Will

the Minister of Scientific Research :
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and Caultural Affairs be pleased te
state:

(a) whether it is a fact that Pakis-
tani delegates to the Indian Science
Congress withdrew without attending
the deliberations of the Congress and
its various Committees; and

(b) it so, the reasons therefor?

The Minister of Scientific Research
and Cultural Affairg (Shri Humayus
Kabir): (a) No, Sir.

(b) Does not arise.

Image of Buddha at Kusinagar
(Deoria)

222. Shri Raghunath Singh: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state
whether it is a fact that the image of
Buddha which is lying at Kasaya
(Kusinagar) District Deoria, U.P. and
its temple is deteriorating fast and a
meeting of Buddhists of various coun-
tries assembled at Sarnath in the
second week of October, 1963 request-
ed Government to take immediate
steps to protect them?

The Deputy Minister in the Minls-
try of Scientific Research and Cultural
Affairs (Dr. M. M. Das): No, Sir; the
temple enshrining the Mahaprinirvana
image of Buddha is already a Central-
ly protected monument and is in a
good state of preservation.

Geological Survey

223. Shri Balkrishna Wasnik: Will
the Minister of Mines and Fuel be
pleased to state:

- (a) whether any geological survey
has been conducted in the Vidarbha
region of Maharashtra State in the
recent past; and

(b) if so, the result thercof?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). Yes.
The resuits of the investigations con-
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ducted from 1956 onwards are as
follows:

Manganese ore  Bhandara 12-19 million

Nangpur tonnes of ore
with 40% and
more of man-
ganese.

Dolomite Nagpur 186 million
tonnes.
Tron ore Puser, 268,000 tonnes

Chanda  with high
grade ore.

Lohara, 21°3 million

Chanda  tonnes.

Chromite Nagpur 0-485 million
tonnes of ore
with  33-94—
52-48% Cr203

Limestone Yeotmal 43°69 million
tonnes.

Coal Wardha 5000 million
tonnes,

Walley, 108 million

Bandar.  tonnes,

Mineral Resources of Kerala

224. Shri Kappen: Will the Minis-
ter of Mines and Fuel be pleased to
state:

(a) whether the Central Govern-
ment have recemtly made a survey of
the mineral resources of Kerala; and

(b) if so, the result of the survey?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). Yes.
The survey carried out so far by the
Geological Survey of India has re-
vealed the following important eccur-
rences;

1. Good quality Clays at Kundara,
Quilon and Varkala.

2. Cement grade Limestone at
Pandaretu, Chemmanthimalai
and Nettuvangai. Reserves
estimated are at 350,000
tonnes.

3. Bauxite at Trivandrum and
Quilon districts.

4. Glass sand at Shertallai. Re-
serves are estimated at 68
million tonnes.
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8. Graphite at Parnntholi. Good
concentrations upto 0.6 metre
from surface and as dissemi-
nations upto 45 metres.

6. Kaolin at Aakulam, Arumanur,
Murkumpuzha, Puttankottai
and Varkala. The occurrences
are extensive and of good
quality.

7. Iron ore at Ettakkad, Kach-
cheri, Malapram, Naduvallur,
Nilambur and other places in.
Kozhikode and Palghat dis-
tricts. A total of 17,000,000
tonnes of iron ores with 32 te
38 per cent iron have so far
been estimated.

8. Occurrences of Peat at Vem-
banad Lake and Gold at
Nilambur have also been re-
corded.

9. In addition, occurrences of
Iimenite, Shell limestones,
Chrysoberyl, Lignite and Mica
have also been recorded but
are not of any economic
importance.

Asian Languages in Banaras Hindw
University

{ Shri Raghunath Singh:
Shri Vishwa Nath Pandey:
LSh.ri Balgovind Verma:

225.

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that Banaras
Hindu University has started a pilot
scheme to teach eight Asian langu-
ages; and

(b) if so, the help Government con-
template to extend in this connection?

“The Minister of Scientific Research
and Cultural Affairs and of Education
(Shri Humayun Kabir): (a) Yes,
Sir.

(b) The University has not so far
approached the Government for the
purpose.
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Regional Engineering College, Jaipur

f Shri Karni Singhfi:

Z21- | shri V. B. Deo:

Will the Minister of Scientific Re-

search and Cultural Affairs be pleased

10 state:
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(a) the amount of loan and grants-
in-aid advanced upto date for the
Regional Engineering College, Jaipur;
and

(b) the special reasons for select-
ing Jaipur as the location of this Insti-
tute to the exclusion of other erst-
while capitals against the general
policy to reduce disparities in the
development of States?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayum
Kabir): (a) No loan for construction
of students’ hostel/staff quarters has
so far been advanced to the college.
A sum of Rs. 1,00,000 has been sanc-
tioned as an advance ‘on account”
grant-in-aid to the College.

(b) The location of Regional Engi-
neering College at Jaipur has beem
decided in consultation with the Gov-
ernment of Rajasthan.

Drilling Projects

228. Shri Kolla Venkaizh: Will the
Minister of Mines and Fuel be pleased
to state:

(a) the drilling projects proposed
to be taken up by the Oil and Natural
Gas Commission during 1963-64;

(b) the countries which have pro-
mised aid to different projects; and

(c) the particuiars of technical hclp'_"'
and material promised?

The Minister of Mines and Fuel
(Shri Alagesan): (a) Drilling opera-
tions were/will be undertaken in the
following areas:

(i) Gujarat region:
(1) Ankleshwar;
(2) Olpad;
(3) Dadhal;
{4) Kim;
(5) Atali;
(6) Cambay;
(7) Nawagam,;
(8) Kalol;
'(8) Sanand;
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(10) Wavel;
(11) Mehsana

(ii) Assam Region:
(1) Sibsagar;
(2) Lakwa;

(3) Teok.

(iii) Ganga Plains:
(1) Ujhani;

(2) Kasganj;
(3) Tilhar;
(4) Raxaul.

(iv) Punjab Region:
(1) Jawalamukhi;
(2) Janauri.

(v) Cauvery Basin:
(1) Pattukkottai;
(2) Karaikal.

(b) Technical and/or financial aid
for the driiling work has been made
available/promised by USSR, Italy
and France.

(¢c) USSR has made available a
large credit, under which the Oil &
Natural Gas Commission has been
obtaining drilling rigs and materials
for driiling, as well as the services of
sechnical personnel.

Italy has provided a credit, for
earrying out deep drilling operations
m the Ganga Plains and the Punjab,
through an Italian contractor.

France has provided a credit for
earrying out structural and deep dril-
ling operations (as well as seismic
work and direction and supervision of
oil exploration work) in the Jaisal-

mer area through French contrac-
fora,
Archzeological Find at Barani Viliage

(M.P.)

229. Shri Raghupath Singh: Will
the Minister of Scientific Research
and Cultural Affairs be pleased to
state:

(a). whether it is a fact that pre-
Asokan geal and some terracotta bear-
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ing inscriptions of Buddhist stupas
and sutras have been discovered in
the Barani village of Datia District of
Madhya Pradesh which is said to be
an old pre-Asokan town; and

(b) if so, the full details and signi-
ficance of the discovery?

The Deputy Minister of Scientifie
Research and Cultural Affairs (Dr.
M. M. Das): (a) No Asokan or pre-
Asokan seals have been discovered in
or near Barauni viilage (which is the
real name of the village). In the light
of the recently explored finds, the site
does not appear to be either pre-
Asokan or Asokan town.

(b) Does not arise.

Study of Para-psychology

230. Shri Swell: Will the Minister
of Education be pleased to state:

(a) whether the study of para-
psychology has been started in this
country on a scientific basis;

(b) the universities where the study
has started and the progress made
therein; and

(¢) whether -the Central Govern-
ment have given any grants towards
development of this study?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir); (a) to (c). While there is no
separate Department for the study of
Para-psychology in any University so
far, the University Grants Commis-
sion has in principie ugreed that a
centre for research in Para-psychology
be set up, preferably at Andhra Uni-
versity, as an experimental project.
A detailed proposal from the Univer-
sity in this behalf is awaited. The
Rajasthan University has, in the
meantime, sent a proposal to the Com-
mission for the setting up of a Re-
search Institute in Para-psychology
and the proposal is under examina-
tion.

2, It is understood that the Seth

Sohan Lal Memorial Institute of Para-
psychology at Sri Ganganagar, Rajas-
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thah, ig engaged in some work on
Para-psychology.

Northern Zohal Council Meeting

Shri Hem Raj:

Shri Sham Lal Saraf:
Shri Mohan Swarup:
Shri Rameshwar Tantia:

231.

Wil the Minister of Home Affairs
be pleased to state:

(a) the wvarious items that were
discussed in the Northern Zonal
Council meeting held at Chandigarh
fn October 1963;

(b) the decisions taken thereon and
how are they going to be implement-
#d; and

(c) whether the matterg relating to
Inter-State Transport and Inter-State
Bales Tax were also discussed and
if so, the conclusion thereon?

The Minister of State in the Minis-
$¢ry of Home Affairs (Shri Hajarnavis):
{a) to (c). A list of the items discus-
wed in the last meeting of the Northern
Zonal Council held at Chandigarh on
14th and 15th October, ig laid on the
the Table of the House. [Placed in
Library. See No. LT-1855/63]. The
proceedings of the meeting embody-
ing the decisions taken thereon by the
Council will be placed in the Parlia-
ment Library for the information of
dhe Members of Parliament, as usua!,
a5 soon as they are finalised.

Pak Espionage

232. Shri Indrajit Gupta:. Will the
Minister of Home Affairs be pleased
to state:

(a) whether a conspiracy has
recently been discovered in the Basir-
fhat sub-division of West Bengal to
transmit to Pakistan military secrets
endangering India’s security;

(b) whether the persons connected
arith this espionage ring have been
apprehended; and

(c) whether it is a fact that persons
arrested so far are Indian citizens?
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The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) Yes, Sir.

(b) and (c). Eight Indian nationalg
have been arrested in this connection,
and the case is sub judice.

Industrial Estates for Univerdities

233 Shri B. K. Das:
) Shri S. C. Samanta:

Will the Minister of Education be
pleased to state:

(a) whether under “the earning
while learning” scheme any industrial
estate has been started in the neigh-
bourhood of any university; and

(b) if so, the details of working of
such an estate?

The Minister of Scientific Research
and Cultural Affairs and of Education
(Shri Humayun Kabir): (a) Yes, Sir;
one pilot Production-cum-Training.
Centre has been started at the Roorkee
University.

(b) This Centre has a Carpentry
Shop, a Foundry Shop and a Frac-
tional Horse-Power Motor Manufac-
turing Shop with a small Die and
Tools Room. The Carpentry and
Foundry Shops have started function-
ing.

The capital grant sanctioned for
the carpentry and foundry shops is-
Rs 3,21,300 and for the fractional
horse-power  motor manufacturing
shop Rs. 3,47,000.

About 50 students have joined the
carpentry shop and 12 students have
joined the foundry shop. The manu-
facture of fractional horse-power
motor has not yet been started.

Colleges

234. Shri R. Barua: Will the Minis-
ter of Education be pleased to state;

(a) whether Government are con-
sidering any proposal for limiting
establishment of Arts Colleges in the
country; and

N
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(b) whether there is any alternative

proposal to absorb surplus students in

techmical training institutes?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Last year, imme-
diately after the declaration of
National Emergency, it was proposed
that the opening of Arts colleges
should be postponed for the time
being and additional requirements for
admission may be met by an increase
in the capacity of existing smaller
colleges. This did not however con-
stitute a directive against the estab-
lishment of new Arts colleges. Sur-
plus students, if any, could thus be
absorbed, for their attainment would
not generally entitle them to admis-
gion in technical training institutes.

Archzological Excavations

rshri B. P. Yadava:
. 235. { Shri Bishanchander Seth:
| Shri Dhaon:

‘Will the Minister of Scientific Re-
-search and Cultural Affairs be pleased
‘to state:

(a) the number of excavations
undertaken by the Universities Re-
search Institutes and the departments
of Archaology during 1962-63;

(b) the results achieved by those
excavations;

(c) whether Government are con-
sidering a proposal to conduct a
survey of the regions connecting the
United Arab Republic and India to
establish whether civilization was
common to these countries;

(d) it so, whether U.A:R. Govern-
ment have accepted the proposal; and

(e) when the work on this project
{s likely to start?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) Twenty-
:nine excavations were undertaken in
India during 1962-63.
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(b) They threw light on different
periods from the mneolithic through

protohistoric and megalithic to his-
torical periods.

(c) Yes, Sir.

(d) No reference has yet been made
to the Governments of the regions
concerned.

{(e) It is too early to say. Work
can be started only after a decision
has been taken in the matter.

Zinc in Sikkim

236. Shri Rishang Keishing: WiR
the Minister of Mines and Fuoel be
pleased to state:

(a) whether deposits of economica¥
ly exploitable zinc have been found
in Eastern Sikkim by the Geological
Survey of India;

(b) i? so, the approximate quanti-
ties of the deposit; and

(c¢) whether exploitation of the
zinc concentrates has been started?

The Minister of Mines and Foel
(Shri Alagesan): (a) No.

(b) and (c). Do not arise.
Survey of Monuments in Punjab

237. Shri Daljit Singh: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the survey of the
monuments of Punjab has since beea
completed;

(b) the steps taken for the preses-
vation of the monuments; and

(c) the annual grant sanctioned foe
preservation keeping in view their
national importance?

The Deputy Minister in the Minis-
try of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) No.

(b) The Archaeological Survey of
India is responsible for the preserva-
tion of only the Centrally protected
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monuments of which there are 136 in
the Punjab. Repairs to these monu-
ments are carried out as and when
necessary.

(c) A provision of Rs. 38,150 exists
in the budget of the Archaological
Survey of India for the current finan-
cial year for repairs to such monu-
ments.

Social Defence (Care) Schemes in
Punjab

238. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any financial assistance
was given to the Punjab Government
by the Centre for the implementation
of Social Defence (Care) Schemes in
the State during 1962-63 and 1963-64;
and

(b) it so, the details thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shrimati Chandra-
sekhar): (a) Rs. 47,450 were given to
the Government of Punjab during
1962-63 for Social Defence (Care)
Schemes. For the year 1963-64,
Rs, 80,000 have been allotted tentative-
ly; expenditure sanction will, however,
be accorded towards the end of the
financial year on the basis of flgures
of actual expenditure incurred during
the first three quarters and of esti-
mated expenditure for the fourth
quarter of the financial year 1963-64,
to be received from the State Govern-
ment.

(b) For 1962-63 the figures are:—

(#) Probation Services for Rs.
Offenders . 29,430
(1) Welfare Services in prisons 9,665
(#5) Protective Home 8,355
47,450

1428 (Ai) L.S.D—4.
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Regional Industria] Research
Laboratory in Orissa

( Shri P. Kunhan:
239, { Shri Maheswar Naik:
(_ Shri P. C. Deo Bhanj:

Will the Minister of Scientific Re-
search ang Cultural Affairs be pleased
{o state:

(a) whether there is any proposal to
set up a regional industrial research
laboratory in Orissa;

(b) if so, the estimated cost of the
laboratory; and

(¢) when the laboratory is expected
to be set up?

The Minister of Scientific Research
and Cultural Affairgs (Shri Humayun
Kabir): (a) to (c). The setting up
of a Regional Research Laboratory has
been recently approved and a Plan-
ning Committee to prepare plans and
programme of work as also cost esti-
mates is being set up.

Botanical Gardens

240, Shrimati Vimla Devi: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether the proposal to estab-
lish eight more botanical gardems in
the country has been finalised;

(b) if so, the details thereof; and

(c) the siteg selected for the new
gardens?

The Deputy Minister in the Ministry
of Scientific Research and Cultural
Affairs (Dr. M. M. Das): (a) No, There
is no concrete proposal under consi-
deration now to set up eight more
botanical gardens in the country.
However the question of setting up a
garden in Delhi and Goa is under
consideration at present,

(b) and (c). Do not arise.
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Scientific Survey of Himalayas

242. Shri Bibhuti Mishra: Wil]l the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that the
_Government of India have received an
offer from German Scientists for a
joint survey of the Himalayas;

(b) if so, the nature of the survey
to be undertaken; snd

(c) the decision taken by Govern-
ment in the matter.

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) According to available
{nformation. no such offer has been
received.

(b) and (c). Do not arise.

Dhebar Commission’s Report

243, Shri H. C. Soy: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether there is any machinery
at the Centre or at the State level to
supervise the implementation of the
recommendations of Dhebar Commis-
sion; and

(b) if so, the progress achieved in
the implementation of the Commis-
sion’s recommendations?

The Deputy Minister in the Minis-
try of Home Affairs (Shrimati
Chandrasekhar): (a) and (b). At the
Centre, there is an Officer on Special
Duty in the Ministry of Home Affairs
who is examining the various recom-
mendationg in consultation with the
State Governments and Central Min-
istries. At the State level, the Sec-
retary in charge of the Department
of Welfare of Backward Classeg super-
vises the implementation.

As the recommendations of the
Dhebar Commission primarily fall
within the sphere of action by the
States, a Conference of State Ministers
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in charge of welfare of Backward
Classes was convened bn the 26th
and 27th July 1962. A statement of
the conclusions reached at the Con-
ference was placed on the table of the
House on 28th August, 1962, State
QGovernments are taking necessary
steps while formulating annual plan
programmes and implementing wel-
fare schemes. They are also required
to submit periodical progress reports
on the progress of implementation.

Anti-Corruption Officials’ Conference

Shri Hem Raj:

Shri P, Venkatasubbaiah:
Shri D, C. Sharma:

Shri Dhaon:

S hri Bishanchander Seth:
Shri B. P, Yadava:

244.

Will the Minister of Home Affairs be
pleased to state:

(a) the main conclusions arrived and
recommendations made at the anti-
corruption officials’ conference held
recently at Delhi; and

(b) the steps taken to
them?

implement

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
(a) and (b). The recommendations of
the Conference of the Central Bureau
of Investigation and State Anti-Cor-
ruption Officers, 1963, have not yet
been received by Government.

0il Find in Raigarh (Bhopal)

245. Shri D. C. Sharma: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether oil has been discovered
in a well in Raigarh in Bhopal; and

(b) if so, the details of the find?

The Minister of Mineg
(Shri Alagesan): (a) No.

and Fuel

(b) Does not arise.
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- (Shri Alagesan):

Mica Mines

246. Dr. U. Misra: Will the Minister
of Mines and Fuel be pleased to state:

(a) whether it is a fact that a num-
ber of mica mines in Bihar have clos-
ed down due to uneconomical prices ot
mica; and

(b) if so, the steps taken by Gov-
ernment- to save the mica industry
from the present crisis?

The Minister of Mines and Fuel
(Shri Alagesan): (a) and (b). Accord-
ing to the notices received by the
Director, Indian Bureau of Mines, un-
der the Mineral Conservation and De-
velopment Rules, 1958, a total number
of 42 mica mines are reportedfo have
been temporarily closed and 4 mines
permanently closed against 36 mines
re-opened and 17 new mines opened,
during the period January to Septem-
ber, 1963. Thus the number of mines
opened during the period is more than
the number of mines closed down.
The price level of the various varie-
ties of mica taken as a whole is re-
ported to have been more or less sta-
tionary during the- period.

Drilling in Tanjore

247, Shri D. C. Sharma: Will the
Minister of Mines and Fuel be pleased
to state:

(a) whether exploratory drilling is
being carried out at Aladikuvilai vil-
lage in Tanjore; and

(b) if so, the result achieved so far?

The Minister of Mines and Fuel
(a) and (b). A
structural well is being drilled near
Aladikuvilai village, two miles north
of Pattukottai, with the object of ob-
taining information regarding the
nature of the sub-surface rock forma-
tions. The well will be drilled down
to a total depth of 1050 metres. The
results can be assessed only after this
depth is reached.

644
Museums

Shri Vishwa Nath Pandey:
Shri Balgovind Verma:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

248.

(a) whether it is a fact that the Cen-
tral Museums Advisory Board has
sanctioned some amounts for the
museums of Madhya Pradesh;

(b) if so, the total amount of assis-
tance sanctioned; and

(c) the museums which will be
benefited by this assistance?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). On the advice
of the Central Advisory Board of
Museums, a sum of Rs. 3,15,000/- has
been allocated by the Government ~of
India for the development of Museums
in Madhya Pradesh during the 3rd
Plan period. Out of this allocation, a
sum of Rs, 39,500/- has so far been re-
leased to the Government of Madhya
Pradesh on the basis of their require-
ments.

(c) 1. M. G. Museum, Raipur,

2. Central Museum, Indore.

3. Central Museum, Gwalior.

4. State Museum, Dhubela, Now-
gong.

5. District Museum, Dhar.

6. Government Museum, Vi-
disha.

7. Shivpuri Museum, Shivpuri.
8. New Museum at Bhopal.
9. New Museum at Jagdalpur.

Anniversary of Purandara Dasa

249. Shri H, N. Mukerjee: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether there is any scheme at
Government level to celebrate the
400th anniversary of Purandara Dasa,
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poet-saint of Karnataka, which falls
in 1964; and

(b) if so, the details thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). No, Sir. How-
ever, the Sangeet Natak Akademi, New
Delhi, are considering holding a func-
\ion in 1964 in Homage to the Poet-
Saint.

Indian Students in Soviet Universities

250. Shri H. N. Mukerjee: Will the
Minister of Education be pleased to
state:

(a) the number of Indian nationals
studying in Soviet Universities and
higher institutions for the degree of
‘Kandidat' and/or other Post-M.A,
M.Sc. Diploma courses;

(b) the subjects in which they are
seeking to specialise; and

(¢) whether Government have taken
any steps regarding recognition of the
academic achievement of Indians
studying in the U.S.SR.?

The Minister of Scientific Research
and Cultural Affairg (Shri
Humayun Kabir): (a) There were
about 175 Indian scholars studying in
various parts of U.S.S.R. in July,
1963.

(b) Most of the scholars are specia-
lising in scientific and technical sub-
jects such as semi-conductors, growth
of crystals, mechanical and electrical
engineering, geology, botany, chemis-
try, physics, soil conservation, cotton
breeding etc. Some students are also
studying political economy, Russian
language, choreography, history, etc.

(c) The matter is under considera-
lion,
Scholarships to Scheduled Tribes
Students

251. Shri D. S. Patil: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that Govern-
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ing to Scheduled Tribes, are not avail-
able to the students, living outside
specified areas; and
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(b) if so, the reasons therefor?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) No, Sir, The Scheduled
Tribes students living outside the
specified areas are treated as ‘Other
Backward Classes’ and awarded scho-
larships as admissible to such classes.

(b) Does not arise.

12 hrs.

PROCEDURE RE: CALLING
ATTENTION NOTICES

Speaker: Calling Attention
Shri Mohan Swarup.

Shri Kapur Singh (Ludhiana): Sir,
before you proceed with the Calling
Attention Notice, I want to make a
submission on this subject which is
pertinent not only to this Calling
Attention Notice but also to certain
practices which have come to be
observed in this House in connection
with the Calling Attention Notices.

Of late, it has been almost estab-
lished as a draconian practice that in
the matter of Calling Attention
Notices, only those persons whose
names are given on the Calling
Attention Notice are entitled to ask a
question. [ have, therefore, gone into
this question in detail and consulted
the rules. I find that Rule 197 under
which the Calling Attention Notice is
given does not contemplate any such
restriction. Rule 221 is not applicable
because it concerns only the timely
completion of financial business. Then,
there comes Rule 378 which relates to
preservation of order and enforce-
ment of decisions. I think this would
hardly justify the type of restriction
which has been placed in these
matters. Again, there is Rule 350
which relates to the speaking of

Mr.
Notice.
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Members only when they are called
upon. This is a general rule and I do
not think it is applicable here.

Mr. Speaker: The hon. Member
need not refer to all those rules at
this moment.

Shri Kapur Singh: I am finishing
my observations. 1 am covering the
whole ground so that you can give
your direction with facility.

Mr. Speaker: He is covering the
whole ground and it would become
impossible for me to refer to all those
things.

Shri Kapur Singh: I find that either
in the Rules or......

Mr, Speaker: With a proper notice,
[ am prepared to discuss it. He need
not now at this moment refer to all
those things.

Shri Kapur Singh: Neither in the
Rules nor in the Directions which the
Speaker has given on the rules, I find
any justification for imposing a res-
triction of this kind. I am not here
contending that everybody should be
allowed to put questions or that you
should be in no position to exercise
control. I concede your discretionary
powers apart from the Rules or the
Decisions that are there, Therefore,
you may, whenever you so decide,
place suitable restrictions in each
case. My only submission is that this
rule that nobody else may put any
question whatsoever on the Calling
Attention Notice, unless his name is
there already on the Notice, is a little
too hard and restricts not only the
rights of the Members but detracts
somewhat from the advantages which
a Calling Attention Notice seeks to
obtain.

Mr. Speaker: The hon. Member will
recall that the practice has been that
whenever a calling attention notice is
given and the Minister makes a state-
ment, the procedure does not allow

the putting of any questions,
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rule 197, there can be no questions
and no debate, and no questions are
allowed. o

It was only in the beginning of this
Pariiament when we began that I had
put it before the House that instead
of giving notices of adjournment mo-
tions which really contained an ele-
ment of censure, whenever the Mem-
bers wanted to have a statement, they
might resort more and more to calling
attention notices. So, really, there
was nothing in the rules in regard to
putting of questions on calling atten-
tion notices, and I relaxed it a little;
it is not that I placed restrictions, but
[ relaxed them, and I said that I
would allow those Members whose
names were there to put one question
each, and that was agreed to by the
whole House.

If now it is desired by hon, Mem-
bers that that relaxation should be
withdrawn, then, I do not think that
the Members would want their own
rights to be curtailed. I did not place
restrictions, but rather I gave greater
opportunities, but only to those
Members who had taken the trouble
of tabling those notices.

Therefore, the other rules that have
been cited by the hon. Member have
no connection here. It is only rule 197
which is applicable, and under that
rule, it is not permissible to put ques-
tions; the hon, Member might say
that it has not been made clear there,
but the putting of questions by Mem-
bers is not permitted there.

This is how we have been inter-
preting it so far. If he wants a change
in the rule, he might give a notice,
and we shall refer it to the Rules
Committee, and if a modification is
suggested by them, I shall place it
before the House and then it can be
done.

Shri Kapur Singh: I would make
only two observations on what you
have just now said. One is that what

Under you have said merely reinforces the
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[Shri Kapur Singh]

primary request that I have made and
I argue this on the ground as you say
that now the scope of the Calling
Attention Notices has been widened to
include also ceriain other types of mo-
tions which are of a more serious
nature,

Therefore, I say that relaxation of
this restriction is justified. Secondly
that the relaxation of this restriction
should benefit only those whose
names are already there on the No-
tice is somewhat, to say the least,
hard on those who wish to take pro-
per interest in the proceedings of this
House.

Mr. Speaker: 1f they want to take
proper interest, they should give no-
tices also,

Shri Ranga (Chittoor): May I make
one submission? Instead of closing
the discussion at this stage, would it
not be better, if you would kindly call
a meeting of the Business Advisory
Committee and invite all the leaders
of the various groups for a discussion
of this matter there? For, I am not
convinced about what you said that
you relaxed the rules and extended
the privileges of the Members of the
House. Therefore, I think that it
would be better that we meet in your
Chamber and discuss this matter.

Mr, Speaker: The hon. Member has
only referred to one part of my state-
ment. I said that I relaxed that rule
and the House approved of it. The
House can always do it. It was not a
case of, I should say, my discretion; I
did not exercise my powers in any
special capacity, but I put it before
the House that if the House agreed we
might just do that, and it has been
done in pursuance of that decision.

If a change is needed, of course, the
Business Advisory Committee is meet-
ing today, and anyone can take it up,
if he wants to.

Shri D, C. Sharma (Gurdaspur):
. May 1 submit very respectfully that
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you have really widened the scope of
the calling-attention-notices? Former-
ly, if anybody had tabled a calling-
attention-notice or if a group of Mem-
bers had tabled a calling-aitenuon-
notice, then it was up lo the Speaker
to decide waether he should call any
of them or not. But, now, under your
dispensation, anyone who has submit-
ted a calling-attention-notice is asked
to put a question, and 1 think that
that has worked very much to the
advantage of those persons who take
the trouble of sending in those call-
ing-attention-notices, and it has also
enabled the House to understand the
question in al its aspects.

I therefore think that no further
discussion is needed on this point. I
think the whole House ig satisfied
with your ruling and it is working
very well. I do not think you need
call the leaders of Groups to review
this question.

Mr. Speaker: Incidentally, I might
say—now that this question has arisen
—that even in a question—we are now
referring to calling attention netices—
there has been such a large number
of other Members also, who have not
given notice of question, whose names
have not been inciuded in the ques-
tion, but who desire to ask supple-
mentary questions. That placed me
in great difficulty.

Shri Ranga; Even leaders of groups
were there.

Mr. Speaker: Yes. Though I am very
very glad that the number of Mem-~
bers taking interest in these matters
is growing—that is a welcome sign; in
some questions there have been 20,
30 and 40 and in ome 53, Members
clubbed together— it becomes very
difficult for me to satisfy all. On the
one hand, we desire that more and
more questions should be covered; on
the other, I find myself unable, what-
ever may be my desire, to go beyond
10 questions. So the real purpose is
not served, and most of the time we
find that the supplementaries that are
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put are very long and there are argu-
ments and other things. (An Hon.
Member: And quotations.) If only
straight questions are put, we might
be able to do more work.

In this connection, ] might also add
—though that does not support my
argument—that in England it has now
been found-—lately I read about it;
that report was placed before me—
that whereas at one time there were
100 questions covered in one hour,
now there are only 40, 35 or 30 dispos-
ed of. They have gone into the rea-
sons. They say that the supplemen-
taries that are put now are more
lengthy and argumentative, That is
the reason. They are looking into this
question.

Therefore, I will request hon. Mem-
bers also to keep that in mind,

Shri Hem Barua (Gauhati): We can
discuss that.

Mr. Speaker: I have agreed we
can discuss it in the Business Advisory
Committee.

Shri Mohan Swarup.

Shri S. M, Banerjee (Kanpur):
Before we take up the calling atten-
tion notice, I would like to say this.
My name was there along with that
of Shri Daji. In our notice, we had
also referred to the recent develop-
ments along the cease fire line in
Kashmir and in the Dumabari-Lathi-
tilla area in Assam. I have been told
that there ig a question on the latter
subject coming up on the 25th; so it is
not included here. Now that question
may or may not come up, I would
only request you......

Mr. Speaker: I will allow him that
opportunity. He might see me sepa-
rately or write to me.

Shri S, M. Banerjee: The Minister
while answering may be asked to
cover both these matters,
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Matter of Urgent Public
Importance
Mr. Speaker: He might write to me.
[ will ask the Minister if it could be
done separately.

12.14 hrs,

CALLING ATTENTION TO MATTER
VF URGENT PUBLIC IMPORTANCE

RECENT DEVELOPMENTS ALONG THE
CEASE-FIRE LINE IN KASHMIR

=t Wgw wew (i) - q
TNT HAT F1 oA {Arw nfasadg
AT AR F TAF AT NFPE FRAI
1T §, ML AEaT § ¥ ag 3@ @A
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The Minister of State in the Minis-
try of External Affairg (Shrimati
Lakshmi Menon): The Pakistan Press
has been indulging for several weeks..
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WLqW WEIET : AG FI5 Il I

IH T g |

Shrimati Lakshmi Menon: The
Pakistan Press has been indulging, for
several weeks, in intensive propa-
ganda on the so-called concentration
of Indian troops on the cease-fire line.
Newspaper headlines have tried to
make out that India was planning to
use, against Pakistan, the arms and
equipment that she has received from
friendly countries for her defence
against Chinese aggression across her
borders. To give an air of reality to
these allegations, Pakistan has attemp-
ted to build up tension along the
cease fire line.
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[Shrimati Lakshmi Menon]

2. On October 16, the Pakistan Min-
istry of External Affairs handed over
a note to our High Commission in
Karachi alleging, inter alia, that
Indian troops were stepping up their
activity on the cease fire line, parti-
cularly near village Chaknot, which
is situated some miles east of Keran.
It was also alleged that the  Indian
authorities had indulged in what was
described as “Spasmodic eviction of
Muslims”, particularly from village
Chaknot, which, according to Pakis-
tan, had always been administered by
the so-called Azad Kashmir Govern-
ment, though they admitted that the
village was situated on the Indian
side of the cease fire line. The note
went on to warn India that if a forci-
ble seizure of Chaknot was attempted,
the so cal'ed Azad Kashmir Govern-
ment Forces would be compelled to
take whatever s‘eps they might consi-
der necessary to defend themselves
and maintain the status quo. The
threat held out in the Pakistan Note
was supported by intemperate state-
ments by Pakistan Ministers, even
questioning the legality of the Cease
Fire Agreement in relation to the
conduct of civilians and civil admin-
istration_

3. On October 22, Pakistan stopped
the flow of water on their side of the
cease fire line in the power channel,
which feeds the hydel generator
situated in the town of Poonch. When
to continue the supply of the water
to the power house our workmen
attempted to build a diversionary
power channe!, on our side of the
cease fire line and wel] away from the
500-yard demilitarized zone, they
were fired upon from the Pakistan
side, and one of our workmen was
injured bv rifle ire. Wi*h consider-
able difficulty the work on the diver-
sionary channel was completed by
November 2 and the hvdel generator
began to function again, In this case
also, Pakistan newspapers carried
false reports of an attack bv Indian
troops and the resistance offered by
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the so-called Azad Kashmir Forces.
This stoppage of water in the power
channel to Poonch, we maintain, is a
clear breach of the Indus Waters
Treaty. This power channel takes off
from the Betar Nallah on the Pakis-
tan side of the cease fire line, The
firing incident on the power channel
was reported by us to the UN, Ob-
servers and the question of the breach
of the Treaty has also been taken up
with Pakistan, officially, by our Indus
Commissioner.

4. More recently, another report has
been given wide currency by Pakis-

tan néwspapers and the Pakistan
Radio, alleging that Indian troops
have been active in village Polas,

which is situated a few miles north-
north-west of Poonch and the so-call-
ed Azad Forces are said to have been
ordered to resist them.

5. All these Pakistani allegations are,
of course, completely baseless. There
is no concentration of Indian troops
along the cease fire line. We have, at
no point, near village Chaknot, or
near village Polas, increased, in any
manner, our defence potential, All
activities along the cease fire line are
under the constant scrutiny of the
United Nations Observers, The U.N.
Observers, we are informed, have
visited Chaknot, and they have also
visited the Betar Na'lah near Poonch,
in response to our complaints against
Pakistan’s violations of the Cease Fire
Agreement. Their awards are awaited.
We have exercised complete adminis-
trative jurisdiction in all villages on
our side of the cease fire line and we
shall continue to exercise such legiti-
mate jurisdiction, without in any
manner transgressing the Cease Fire
Agreement. If Pakistan has any com-
plaints of any military build-up on
our side, at any point along the cease
fire line, she is free to ask the UN.
Observars to go into the matter and
renort the resu'ts of their enquiry,
after a verifiontion on the snot. as
they are authorised to do under the
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Cease Fire Agreement. If Pakistan
does not seek the assistance of the
U.N. Observers we can only conclude
that she is motivated by nothing but
a aeswre to indulge in propaganda to
malign India.

6. We want to live in peace with
our neighbour, Pakistan, As we have
repeatedly stated in  the past, the

arms we are receiving from friendly.

countries are not being used and will
not be used against Pakistan. We have
also repeaiedly stated that althougn
we claim and will continue to claim
full and complete sovereignty over
the whole of Jammu and Kashmir, as
a result of State’s accession to the
Indian Union, we have always hoped
for and worked for a peaceful settle-
ment of all disputes with Pakistan.
But Pakistan has, all along, spurned
our overtures of friendship and good-
will. This does not mean that we will
change our policy of wanting friendly
and co-operative relations with our
neighbour.
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Shri Hanumanthaiya (Bangalore
City): Sir, I do not think that what-
ever the protagonists of Hindi say
should go wunchallenged, Everytime
Hindi is used, we put up with it; we
do not quarrel with it. If simply
because English is used some persons
begin to complain every time, that is
not a happy psychology for the growth
of Hindi.
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Dr. Ranen Sen (Calcutta East): Shri
Yadav has said that if she did not
know Hindi, she can speak in any
other language. ... (Interruptions.) Is
Hindi the only Indian language? They
must be knowing it. (Interruption).

Mr. Speaker: They have a different
point of view. (Interruption). There
was nothing to be agitated about. I
do nol know why this uproar has been
created in this matter.

o TH AARET Sfgmr @ =7

AAUTEH a1 ahd & !

T WEIRE . WEITAR A A
grd & | Ogl wEAEW & #
T AG g !

glugrqwﬁ#m%ﬁima
FEET | 3 AE §F TR g0 AE
&l # S E §T % A 0w



659 Calling

T # ogwd A A ow feg
AT A & R A q|r wa AR
Bl

s T JAE® AIT 0 AFAT A
g9 ag @uAy € | (gTvenia)

wegw WREw . e, AET |
q ®94 WIT ¥ X R T@AT
@ifer fF = aF 9fF FEawEr
I Y O HAT W T oA L
(fzTeaia)

st aWE ;. A F g L

weaw AT . ATET, WET |
Y AT AT SR W AT IH
T M T A WG IW F[ GFAT
FET I@A E 0 SN ANAE qH I
qr 7@ Jfeg 1 ag s 7 39 ¥
Hrez foar @ og 38 AESE & 91
¢ wifs wd gfr &, mEErd
¥ ag g9 ST )

ot TW JXE AR : X W
EEC I B o B L 1
2

WUy AN TG T G «
ooE ¥ o9 N ¥ Fm WA o
qEM 7 F Fw wfaw @I g
R W aEd fIF § 0F gAY
fasamar aga & AmAfew & 1 WX
IR AR AT FA R A #E Fifa
T AG 9@ g w JAR TE

st wgEw  (J|w) - wew
WA, TAGERT HAST 9O SR
g. ..

Mr, Speaker: I have to take stern
action, whoever the Member might be.
I am standing for so long a time and
Members have not cared to listen to
me. They have been standing, one
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after the other, getting up and rising
in their seats. I cannot tolerate that.

gqta fa® ag  erav AT et R
Y BW 4g wow FEH R EF
it fet # #1E A ar gfa
At Afew @ #15 gaw fray o
A IAET waw fy # frar
aar fg<t ¥ SJaw | & wyfaa
F W | IFE W wFEEA JET
war & 5 ow s fafeer fe=d
q AT & A aE UTAT TGTH HASAT
¥ 2 % afeq gg gauw fas @
F1q o< fear mar § f5 39 fafed
7 ux fafeer & o f5 oy I
7oA ag fgy § o4t ¥ asd §
FfF ave fe=y ® a8 famm war
9% gqd g A WA FT 7

= W ATE qIIA ¢ AQ TqH
7% & . . (FTTemE)

T gTEH fafaeeT Jaw & 967 gl
drazd ) aer wgowfE A F
0w gae fafrex f 7t & d9
g gny &t ww A wew A fw
T FO AT 6 gAE T gy
¥ q faar avET s § fam man
a9 WX Ag IAH AeE H qfer gAn
WA g1 WX g sNwdT R A
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[sreqer W]

F fr @ AR |F SR @W
[ g3 & AV T Al GwE
A # e FET G oAMEY |
TR AFAE G A8 a1 & I9H7
T F@ F X oFEMOE
§ fev gm0 Fgw g 5 fafwex
qEd @ AT F AT Fifaw # fF
sq difer U G o md @
I T N fgr H @ | o4y
Fifrny ® g 1| fE= @, gk
e gdmw wifs &1 Jaw G
¥ [ A "Ewm Ffmw A JEr
gy T g9 AW FA qRA

An Hon. Member:
English also.

Please speak in
(Interruption).

Shrimati Renu Chakravartty (Bar-
rackpore): Nobody understands. Even
the Speaker must be Hindi-speaking.

Mr, Speaker: Then, of course, when
it is desired that the Speaker must be
Hindi-speaking—and my Hindi is not
of that standard—I must quit and
some others must come.

Shri Frank Anthony (Nominated—
Anglo-Indians): You wil] have to
quit when these people feel like that.
They will make you quit.

Shri U, M. Trivedi (Mandsaur): Both
Hindi and English must be there. It
is not necessary to develop this Hindi
phobia. It ig enough that the Anglo-
phobia has been developed to some
extent and the reactiong have been
felt. But, at the same time, this Hindi
phobia that is being developed by
some people like Shri Frank Anthony
is going too far.

Mr. Speaker: There should not be
such attacks made personally against
each other. Expressiong are being
given to that, I am very sorry that
thig situation has arisen.
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I have said, so far we have followed
this practice that if there is a Minis-
ter who can answer in Hindi and the
question or enquiry is made in Hindi,
an attempt should be made to answer
it in Hindi. That has been what we
have been following, Here the objec-
tion taken was, in thig Ministry there
are Ministers who can answer in Hindi
and therefore, they ought to have
answered. But that could have been
said very quietly and I would have
asked them if there wag no special
reason, they ought to have answered
it. Now that the answer hag come, 1
wil] try to see that the answer is also
given in Hindi, I have again repeated
that the Ministers would kindly see
that when the question or any en-
quiry is made in Hindi, if the Minister-
in-charge can speak in Hindi, then he
should try to answer in Hindi.

AT WA A adfow wwd A (s
FATEEH AFE ) qA AhEE § fF
ST Ao AT A S AT 9T, I
fedy waTe g7 aw gaTe T At AT
T WIS gag TATGAT ] | § 39 7 fgedy
TAATE AT JEL TG TF JAT FAT FT
T F AT 47 T AT W AT A A
fgamaa #Y &, wréear g ag @ wh
AR I T HFH gR |

Shri Hanumanthaiya:
a submission?

May 1 make

wow wREE - A @ g fF
A9 W 1q B A fwRar g |

Shri Hanumanthaiya: Not that I go
against your ruling, but there is a seri-
ous implication involved and I want
you to kindly take that into consi-
deration. If this convention is fol-
lowed—not that I question it; I mere-
ly bring it to your notice and for the
consideration of the House-non-
Hindi-Speaking Ministers cannot
make any important statement or
speech with reference to any subject.
(Interruptions). If there is interrup-
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tion, it is not going to convince me.
It is the argument that is going to
convince me.

Mrs. Lakshmi Menon, whose
mother-tongue is not Hindi, spoke in

English. It was an important state-
ment. If your convention is to be
followed, everytime an important

question is asked in Hindi, it has to
be relegated to the status of a Deputy
Minister, with the result that ultima-
tely the convention will so work that
no top Minister can be a non-Hindi
man, It has a very serious implica-
tion and I want the House to take
it into consideration,

Shri Frank Anthony: On a point of
order, Sir. You did not give a ruling,
but I wish to spell out what the hon.
Member has said. It means a deli-
berate elimination of the non-Hindi-
speaking people from the highest
echelons of the treasury benches.

Some Hon. Members: No, no,
Mr. Speaker: I would request hon.
Members to exercise patience.

Shri Frank Anthony: It is a deli-
berate elimination of the non-Hindi-
speaking people from the highest
echelons of the treasury benches, or
even if they are put there merely as
a sop to the non-Hindi people. it
means in effect they will be relegat-
ed to third-class status on the troa-
sury benches.

Mr. Speaker: I do not agree with
the hon. Member there that English
would be relegated simply by this,
For the present, the number of those
who are putting their questions and
other enquiries in Hindi is rather
smaller. There are many more Mem-
bers who are giving their notices in
English and they would always be
getting their answers in English. But
I am not going to just go back upon
the stage which we have reached up
till now. If we certainly have to
achieve the objective that we have
placed before us, we will have to
move forward and not backward.
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Shri Ranga: Surely I do not know
what the objective is and what you

mean by going forward. (Interrup-
tions).
Mr. Speaker: There is g constitu-

tional provision and I will only abide
by that. If any transgression is made
on my part, then Members can point
it out. But if it is according to the
Constitution and the law that we
have passed, then certainly we will
have to abide by that.

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I remind you, Sir, that
in the last session you had told the
House that you would take it up with
the Government and have arrange-
ments made for simultaneoug transla-
tion from Hindi to English and vice
versa.

Mr, Speaker: I have tried to have
it introduced as soon as possible. 1
have taken all measures that were
possible.

We will soon be getting that and
that difficulty would be removed. I
have assured the House that I am
taking al] steps to have simultaneous
translation introduced.

= WgA Y Qe AREL &
TN TR+ # 78 gax oW § fF
T F qifeearr #1 FAR § qg-
faom @ 9 T FW FT JamEE [
gu F9 A qa o, ag orfeeam grr
F W 1 Y 4 Fg F AveT far v
a1 fF g8 1 38 g arfeea & fog
TS &1 & S aGngar g
s gewre wrgfeso gq qag & #0
g oY ga a1 § FT FHATE A7 OE )

it JEATETIT™ g€ : T 9T WK
F1E FTAATEr X FT ATIEAFAT G
gaEl T I aew #wx fTar o,
afe 97 FY wroqw & mar fFoEw &
F4T FET § | I FT 9g FI IR 99
frar ) g # gfaen w4 o, g @
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[t STaTERATT 5]
7E AT IR vy w7 fTgr ) 9% §
A 7 AR s gu feafas §
g &
Shri Hanumanthajya: Sir, I want
you to translate it into English. 1
want what the Prime Minister has said

to be translated into English (Inter-
ruption).

fergeama &1 7® T a1 A @Y
o &Y AT &1

ot gwow ey #X @At A Q¥
I Ag) fear w1 AU Aoww Ag @
% g0 wAo AT fm W
F1 I g AT &, O w47 99 WY
39 ¥ 71 g7 fowr qadf 1 &= A%

Mr. Speaker: For the time being I o Ao ro fe@E® 7 X, a1 T

would only appeal to hon. Members

to exercise patience in this respect.

ot Mg e & SrAAT AT
g fr 3 gmafase= T #1 )

i I I LA
fF o & o FE FHa1E FTV9 A
FE AL qWAT AL | IR AT T
dter faar g1, s & A 77 3w &
e T )

=t gorow fag (avAT) @ FmER
F az . fgrgEam Ay ofvmm
& 19 g7TaT WS HY, qTATANT I
qT v E owdt g A o wAo
wawa. | Wi A, 3w & oA
ot 7% T faer 31 A srAAr s
f& 5w &1 ware fam & &g 747 o
UHo Hle F FAT WIMT T F gH
#20 A FARY ATATT TY AT FIW
oA & fau Fardr s

= AL AEE ¢ o Ao
IS F g TET a1 G AT
g IV R AT T FES &
fe ga a1 37 & a1 99 @ T )
FE % IW F 1% FE FUAET 74
FT gaTe &, AT A% A F1E FEATEY
FT 9T IBTAS & | ATAH AL AT
ey FH7 FATET gEeY &1 OF
gfesz g1 99T ) IW 99 IR T
& fr 3@ & mifwears &1 gy . ar

q7aTe femrge 7 73 iy ag #1¢ Famer
FUM AT ALY |

e wgEA I qare faan
tfrmfer o mad e g
AT 3274, F fam q &) T AT
fov 39 % #gq s gem fo few AW S
foaa 3 f, o1 39 999 9q &1 foae
ZQI STE |

stdo Wlo @St (FTAY7) : §
Far7 AT ST FT LA FHIAT FIAT
aearg frgar agaa g fs e
A7 grar T ¥ ofan #, s|r ox arfe-
etfaat & et AT avx w7 fgmy ar -
FH ¥ FH Fg A AT 4T -,
IR gOAT AT T 9T @1 g AR
agl v g AR gRd T @R
&rE | afedar, o1 ag) o 3 graaTy
forat o & P 9a &7 gpmEen fear s,
arfs agi 7T 1€ THT a1 7 g &7 oy
o7 3w gfvar & g 1 ga frar amg,
el 9% F AN g

uy WATETAT A€ ;S AT, D
gré-gsd @Rl g § 9uT WX 3T ¥
w1 mar § fF T gerd ond 1 3@ AT
I} gavwe o o 1 A
q57q &1 qudrT 78 § R uF @i
Ffd & 38 F1 o fear s
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sft go AYo qAw(t : F T 77 AF
FZ0 ) S FAT FL Q@I E A AR A,
WI-FAT F J7 T agT T gE § AT
Tl ?

sl WagIE AgE . 9R aw

A FAR, SH A IN F F oomag
o & 7R 3§ 919 97 qI-HEI ©,
W g9 %z 7 & fF 947 77 ot ¥ ey
TET & AT @ T - IAF
oYT gaTe A e a7 &S, Jg g1 99,
§ [T g7 73, W ATET a9, FAF,
oz a1q azq 71 & fr =g zArwr fra
g

Mr. Speaker: Shri Daji.

Shri S, Kandappan (Tiruchengode):
If the proceedings go on in Hindi, what
is the use of our sitting here? Sir, you

may kindly request the Prime Minis-
ter to give the answer in English.

Shri Rajaram (Krishnagiri): Shri
S M. Banerjee knows English very
well and still he is putting his ques-
tion in Hindi. The Prime Minister,
who knows English, is answering ques-
tions in Hindi. Then, what is the use
of non-Hindi-knowing people from the
South sitting in this House and un-
necessarily wasting their time?

Mr. Speaker: Order, order. I have
made an appeal to all hon. Members
not to raise this controversy.

Shri S. Kandappan: Please give the
answer in English. Otherwise, how
can we follow the proceedings?

Shri H. N. Mukerjee (Calcutta Cen-
tral): This matter has come up In
such a form that I do believe that you
should call a meeting, at least of some

representatives of this House, in order,

to find out what should be done. I
quite understand that when the Prime
Minister makes a statement, which pre-
sumably is important, those Members
who do not understand Hindi have a
very valid reason for a grievance, but
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I do also think that because some
Hindi enthusiasts are very prone to
be vociferous in this House, they can
get away with it, while the DMK
Members cannot, because they are nu-
merically small. This kind of discri-
mination is being practised in this
House because of the pressure put by
a certain section which has Hindi fana-
ticism in its blood and something has

got to be done about it . . . (Interrup-
tions).

Mr. Speaker: Order, order. Shri
Daji.

Shri Daji (Indore): In view of the
mounting tension in the cease-fire
area in Kashmir, has the attention of
the Government been drawn to the
fact that Pakisan Air Force is being
recenly re-equipped with fast moving
jet planes and, if so, has the Govern<
ment of India taken the issue with
the Government of the United States
that it will upset the military balance
in the area?

Shri Jawaharlal Nehru: I do not
know how far Pakistan Air Force is
being re-equipped. Possibly, some
re-equipment may  be going on: to
what extent. T cannot say. We have
repeatedly pointed out to the United
States Government that in view of
Pakistan’s general attitude and policy,
it would not be very desirable to set
a kind of arms race between them
and us.

Mr. Speaker: Now papers to be
laid on the Table.

12.42 hrs.
PAPERS LAID ON THE TABLE

ANNUAL REPORT OF THE EXECUTIVE
COMMITTEE OF THE TRUSTEES OF THE
VrIcTortA MEMORIAL, CALCUTTA

The Minister of Scientific Research
and Cultural Affairs (Shri Humayaon
Kabir): Sir, I beg to lay on the table
a copy of Annual Report of the Exe-
cutive Committee of the Trustees of
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[Shri Humayun Kabir]

the Victoria Memorial, Calcutta, for
the year ended 31st March, 1962,

[Placed in Library. See No. LT-1842/
63].

NOTIFICATIONS UNDER THE MINES AND
MINERALS (REGULATION AND DEVELOP-
MENT) Act, 1957

The Parliamentary Secretary fo the
Minister of Mines and Fuel (Shri
Thimmaiah): Sir, I beg to re-lay on
the Table

(i) a copy each of the following
Notifications under sub-section
(1) of section 28 of the Mines
and’ Minerals (Regulation and
Development) Act, 1957:

(i) The Mineral Concession (Fifth
Amendment) Rules, 1963
published in Notification No.
G.S.R. 1214, dated the 20th
July, 1963.

(ii) The Mineral Concession (Sixth
Amendment) Rules, 1963
published in Notification No.
G.S.R, 1243, dated the 27th
July, 1963.

(iii) The Minera] Concession

(Seventh Amendment) Rules,

1963 published in Notification

No. G.S.R, 1278, dated the 3rd

August, 1963.

(iv) Notification No. G.S.R, 1451

dated the Tth September, 1963

making certain amendments in

the Second Schedule to the
said Act. [Placed in Library.

See No. LT-1579/63].

(ii) a copy of the Coal Bearing
Areas (Acquisition and Develop-
ment) Amendment Rules, 1963,
publised in Notification No.
S.0. 2569, dated the 7th Septem-
ber, 1963, under sub-section (3)
of section 27 of the Coal Bearing
Areag (Acquisition and Develop-
ment) Act, 1957. [Placed in
Library. See No. LT-1737/63].
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ALL INDIA SERVICE (LEAVE) AMEND-

MENT RULEs AND REPORT OF COMMITTEE
* oN ConNTEMPT OF COURTS

The Minister of State in the Ministry
of Home Affairs (Shri Hajarnavis):
Sir, T beg to lay on the Table a copy
each of the following papers:

(1) The Madhya Bharat Nurs-
es, Midwives and Health Visitors
Council (Reorganisation) Order,
1963 published in Notification No.
S.0. 2522 dated the 7th Septem-
ber, 1963, under sub-section (5)
of section 4 of the Inter State
Corporations Act, 1957. [Placed
in Library. See No. LT-1737/63].

(2) The All India Serviices
(Leave Amendment Rules, 1863
published in Notification No. GSR
1470 dated the 14th September,
1963 under sub-section (2) of
section 3 of the All India Services
Act, 1951. [Placed in Libaray.
See No. LT-1444/63].

(3) Report of the Committee
on Contempt of Courts, [Placed
in Library, See No. LT-1445/63].

12.43 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

“l am directed to inform the
Lok Sabha that the Rajya Sabha,
at its sitting held on the 18th
November, 1963, has passed the
following motion extending the
time for presentation of the
Report of the Joint Committee of

the Houses on the Drugs and
Cosmetics (Amendment) Bill,
1963: —

MOTION

‘That the time appointed for
the presentation of the Report
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of the Joint Committee of the
Houses on the Bill further to
amend the Drugs and Cosmetics
Act, 1940 be extended upto the
2nd December, 1963."”

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS
TWENTYSEVENTH REPORT

Shri Krishnamoorthy Rao
(Shimoga): Sir, I beg to present the
Twenty-seventh Report of the Com-
mittee on Private Members’ Bills and
Resolutions,

1244 hrs,
MOTIONS RE: COMMITTEE ON
PUBLIC UNDERTAKINGS—contd.

Mr. Speaker: The House will now
take up further considerat'on of the
two motions on the Committee on
Public Undertakings moved by the
Minister of Industry. Dr. Lohia may
continue his speech

o IW WA fgEn (FEETaR ) :
Tqeref ggred, fastr &) X g gy
¥ FEgeaSAT §ET 2 W G gy
F fft gt & 72 Jdt @ faaer Aadrar
g & B a ot fagear & a9l § A%
=5t qE% F G371 F w15 weae 487 frand
agqr | fasfi et #1 wTEeET HIT I
AT AL gt F WRT | AT
AEFRT 6T OF ABAT A% F B/ &
qdwfadar &1, aafyaar & afew
EOAT AT Ggd @A gHT §
§ oot eqra @9 @I 91 39 97t
#1 aTh fama avardr ol 8@ mron
afag T1E w1 @FAr & |

% I9Tg §3 wHAT & {947 F1 q@Qqr
qr 5 T IS T qqy 9 |
# 5 F7a1 § 7 641 F wqera g
1428(Ai) L.SD.—§
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ST, WA T ALY | I HH] PSR
A & fag ww & gferr w1 aww
st earw dfaar § | @ AW dad
AFO 9% g A §, g aw ag )
FfeT & oo 991 5 0F THEE Y
TGS FATT RO WE AT FATAT &, ghewr
FETH Fraror AT 9= I AT 74T
TS & @ T g ) g & aga
&% Y AR §, 9AHY giaar w1 ag ¥
Qg t ag i § Arwar qrar g
mRograg amanm wr g &
Tgan g f& 97 F fEwad # a9
o fra #1 Ay 3w F I frgem §
Faer 7741 F ®F &7 g A foar w0
JFFT F1 BIT FL 93 d@ HAW ¥
st w4 givad | faar
FQ@ & W 99 giaumi F ww
aGT TS FIAT AT AT gAT FAT §

qeTey WERA, & Iq A1 F AW
& a1 ger § 3397 @@ 4
g o frg avg & FT7 AU AT &0
TF qgF q31 GTFTL HHAX § 37 AT
gyl arer o faeely § FTH AT AW
T | ATy FeEe & o ey avag &
qed @7 & T T 0 I oave
¥ TF AR ST AR § I AT A
At § faeer Efrer frar #war ¢
i Al § H/T 97 T g3
FIY UF AT EATE T H g AW}
WY fpar F7ar & 1

IET axg & Trrfaar AR fe-
WE & gAY § o gRANS &1 arg
g, 38 o & oo enra @wat § o
TETEY ¥ WY & @76 FAT 8, AT B
AT gEE W1 &, 77 A37 fadi o=
g€ &, w0 a7 F so fam w07 FAT
g, 1 Lo fA FTH A E 1 TR
Wt faeger a= & | q@ tfaar fosft
fF Tmfrr W fggam w1
quEHNaT gAT 9T 9§ @WEly #7 wal
Y AT FF AR FT A AT T W
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[3T0 Tm wART =igan]

g AT FEET FA fFar m@w oo
& 7 g awar § fF #7 9@ gfaer
fgamit wwa<t &t faefr # m
ety a1 I FawaTs giaae Wy gei
A TG AT ZZ @R | F o
R WY 937 ¥ I 2 wFaT § A
TR a5 F F g § 397 AT
qEAE A ggi ¥ waw F fE
ag qfe &< gfaar & &t o ¥ &
qT  HHA FITT AT § AT 0F ga
1 I AT FifEw FAE 1= A
Wl TEFT qGT SATRT QIHAT FIAT T80
qr | ¥ gfaad a= w3 qfeww
wife gTER 1 0F Fur & v ag W@
HUX MHA FY I IR W NI q@
¥ faoft 99 ¥ o HHE & @S
¥ Fa g R f &% o waw waT A
wg1 & % w3 ane, fagar mfx sd
w1 AW ¥ @Y § a1 fgrgeara
&T TSl W1 A3 AEGY F 0T § 7@AT
g g | # FRA AT g 5 oA
ga § T wuS & v oFEr #w
foooer @t #T 77 AT ST AT @y
& WAl FT A9 7G| TEST §F §
T IR G AT [AT A &
qg FATL WY &l &7 SqHET F34
§ AN o ag a1 9T J@T FE qAT
oTat & a1 ag 9@ ¥ feaar @9 giar
L R fas R s fFaw ¥
& Sgarea T fear Fwm FE wegT
IS F0 AR TF AAGHT A 95
g Igmied W fEar 1 ag i
ferar A s A g1 & | a8 &AW
IqiEA F fag g7 o § AR &
FQ &

# g ama &g F §rage
AT TITHAT & FATF F AV s q9w
§13 W FT TATH &, @9 gak O
iy frafad & 0 o qafed B
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TAIT W& W gaR "wfggt @ ma 9w
WiHT A F 7 HT MG, IAKT WA HIT
wiFT ¥ faw ¥ gard o T ey
A q qF I FE T4 AG AT &, A
A ET AT § @ 7 Fi$ #7 I
¢ W9 3G fr ag e Y A PR
gf fradt ag & 2

g7 & et Y ¥ Fen A g
f& @i ag ordl ST @ gewtTs
gat Y, afFT IEdF a7 grg @9 aF
FaF faomes 2 & ? war Agm ag &
fr i =9 F I #§ sy EET A6
&9 ¥ a7 HATAIR GHT, TIT T AT
¥ IuF1 AER FIAT g, Afeq §
7g ¥t F7AT AEar g 5 & fergeam #Y
R gl #1 o 9gg AR
FLITE HIT W AE FTH7 &7 § gHT gIaT
ot f fergeam W faed qu ast & ==
wT &, @1 7 9 frgd Atwag o
a9 fea 7@t A F am 97
FF 337 fad 7 Iy 1w oF qar
araen g fow o7 fe &

wor WEEd : AW I X FEg
fx gafes sieefea & fag F2ET ao
i I C

o W wAET Mfgar
X AfF KL

il f
weg AW W9R 93 faae

N agaRaw @ ...

To TN ANET wfgm: 79 A
& aiw & fame & fag @

we RgRE: g, WO 93
foe fag 4
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Mo TR WA Afgar - & w15
afrw daf T A @ g, AR ame-
wfaw g9 feg T ¥ I=g s Tfge
THFT FAE KT AITT &I AW AT
Trfgm 1

weg  WEEW . gEEl § A9
mﬁﬁﬁaﬁﬁwﬁ*ﬁmm%a’t
UF 9 9F & A 1 Tg A g
aifgg

Mo TR g Mfgar: & T

g wom wEeT | M ¥FA F AW
g &Y fF afga) M7 AFnEl # =1
Fae ¥ I fear mar T | TR OF
o e 76 ¢ e fom o s gy
wrafa 2 aFdr & | & IuH w9 AqG
FCT | F ITET HATAC THAIAT |
afew & ag WY w7 9ear § fF a”
MET IZT G709 AT G & 7R 7 qAAT
1 "9 Fraw feu faar fegeaw #
AEATF gal FY 99 §  qgT AT
TH EN ¢ 47 qger 1w g S A
AT FEr |

IGF T G FI JF AERGA
&7 fgama &, Foge A afas & fo
F AR F A 3T &Y Fg Fv st w¥
& g T FAgeE A e
argafas guf & ¥

R AFad F aX & us fafax
FEAT WIOHRI FATAT E | ZRT AR
FO AR, FASTRAA w7 oAU 8,
afwa faaiam @ Qar fafay == g
T § 5 38T =T qEd & fag e
S 93 § 159 a@ W AaE 90
21 A 9w ITmEw A dwst ¥

wegw wgEw A R mmoy
Tar ¢ fF omaw @ @ e
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W@ FEY g, T AT ¥ WA T3 AT
m* fau oF wenfger #4&r gand

To TW AR Wfgar : wewr
TR, 9@ T FAE T AR I9F
T T a9 A8 g60 a1 W A T
ar F3T o\ !

TR WEAG: T[T A1, qITRY
St FFAT 9T "I Fg e A A gawr
L5 L

o T AAREY dAfgmr : & oF @
I ¥ ) grawiaw gl 7 wfag ¥
ararfeF gfte & gwwt @@d @

e wglRw 9y 4rd wtwar
oa T 77 gwdr | g qEd fe
5 fog a@ ¥ o w17 99 @ R
I g ST U AT OF qd HuSr
FET FT AT 1A ST I AT HEY |

o TR HAGT Aifgar : 7€ FAY
Faq #1 ww, Afsq a8 @t wmw
FY ST, THF AR F @ F 7wy 7F W
g7 & g Fedl @ F W@ § 1 Hell
qgeg F1 A0MEY fF ag @z gz &
IR A F foaq f& aeafs og
fare gu € 1

qeg WENEG: ITHEY 618, W &N
g | oF & I 1 Y fee
2T & 1w 9 93 e fgg ww
g & FOF g AT g @ & 1 W
N FFAT &Y A AT A FE T | WR
o famrE & &Y agy @ T
& gran § fF woE qw@ aga w9 §
AT qg I&A QI § | AfFET 9g Q@
gy f ot gaTe O AT & 39 07
JAH] FFT AT GHAT & AT AL | =Y
o7 &R FET |
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o TN AR wAtfgar : & aiw
fave ¥ & f6y Zam § 1 N wEr
WawiReRTE @

e fegeam #IW W fow
W & SEHT IW FET gen =iy |
wifs @R SARFTY F A | fg-
| &R | §W AT Fear «lgr
T H T B FATK MA gL o
& OR SUW TUET REIE I &
FuaT g AT AR R *F T agd
sary & | & gwwar § 5 f o9
IV WA IR FQ & F aIWR
gHF §E9 ¥ W oA @ W AqE
oY JATH FBT EF |

¥ g WS gEwiaw gdl F
e ¥ @ @ & | W fasht gut A

I ST A1 3T faarar faer am grar

Sfeq aaefas gt & faarr Y a@
T w8 | gafey & = wwew
T H%eq T @1 § 5 ag oo agt avw
feams s&x S #X | AT fea @
Fgg A @A A @ fE AW
T FEA BT AT T QT E, I QWY
rwF o AR g
R AW 2 | 9@ F1E ST T
ST g A IEE g gE<r
JUAA AT A[T § | 5T ¢ HY A §,
I qT I S | Fr A Ay
Y v I & @ f aifew amRe
2 au I §, fE Fa arga ey

9F I § AR W A F A o

2t wmar | afay QY gweN F Ty
FT T FT G AT A1(EY
w@aE WA FY g fFar s

o ¥ & oF & A wEaw g
forry ool W §, ¥ AR A A @R
S Y ar ¥ A froit ol F owrEw
R feurady a9 ST | Faw AT S
AT it et F e 2@
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Mr. Speaker: Shrimati Ramdulari
Sinha,

Shri Surendranath Dwivedy (Ken-
drapara): Sir, are you continuing this
for the whole day?

Mr. Speaker: No, I am not. I will
call the hon. Minister at 3 o’clock. 1
am finishing with it, Now will re-
duce the time limit on speeches. The
same things are being repeated and
certain irrelevant things are being
said. I will request hon. Mem-
bers that they should try to finish
their speeches within ten minutes so
that I will be able to call more hon.
Members

et g faegr (o) -
TeAeT WA, W AT AW HA
FILAM AT FT OFOFA AT FAT
weft g 5, 3T ¥ § 7, S wafes
JRT F &7 § wiearie & F9E F
fator &1 AYae aw fFar

aF Gar @ § 5 oo w0 ¥
frmtor § awag ¥ fdt s e |
a4 g1 gHaT § | I9 AN F
frrator &1 g Frer faees & smav &1
WIS At 9 Ag aF AT FARETE TG
AT @Y st 7dt fF aenfrn § T@
T F Pl F A ag ar g1 7«
T ARG B AR ¥ &7 7
ATl F ggrk a9 A § o 7w
2 A= o qum el &Y 339 § afzay
¥ g fear man 97 gAH) w2 as]
® 1 HTAT & | QAT AGH RO AT g
T q@AT IT &Y fawe g sy

T 39w ¥ FrwAtor & g
gga ¥ geedl A ¥ gfesw ¥ faw
g g € & wgam =gdy fF g
AT FHSTEE AT AT S AT g
fag w4 @@mER F SfA FETIR
faaifeal #1-ag wiea § f5 7 a=@fas
Agex § uHHFN A AweqfE
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AT IR AT FT OF g aifaq
#Y, WX gaw fag gg o= & 5 @
&7 & SgiT 49 F qIET 7 gwraEr,
gcaww, Iefeaw fomw & waafa
fearf % 1 g AW AT AAr FT fEw
W FAT TSI FT T A A qAHT
qaTE TAY AT T E | gUF) TAlAF qFEX
F@URWM ¥ aUW OF T @
R+ Afe wrer St qafaw AT #
T & aF) A ot Y At A T A
1 gl R AR 887 g7 9¢ g
FATSETR X &/ I SS7 T &
ar & @ w3 F femlor & gama &
T FIT T FIE GEAT HTAAT T
X FE0 TIAT ATEAT | FINT g
vz § fF 39 &a F gare & arwm
STEYIFAT § |

a0 wfas dFwT & ufes) &
qeTF 72T & AR & F wufas fwe &
afi Y 3T o @ 1 F & 20 § e i o
AT TTAEAT & | FST FT @A @
forg ar qu frdaw a8t & AT wwax
AT FTer fes & art § oAy
7T & 1 T1 3 qaforw §9T & wg A
ST wmW ¥ fau faed gnd
AT F AEq @ HAT g 9F, 4%
AT qEAWT ¢ fF 39 a@ 1 o=
FE w1 faafor frar o gwfaw
e § Fe gafew Fommy & s §
&Y franl 7 SeagT At g & 1 & =
T gW Frawg § FgO ARAT § o #
faeae | agt smar smedt 1 gfrar ok
TEAT N gAfaE T F I F A
gefema formee arer & g & a9
g1 AR T AR T g/t
FX W@, A Afaw ¥ gy § @oed
T § ITHT o) SeAGT QTS |

S WawFar ag 9 5 qafas
¥7e3 gfar F aTHT OF ATew ORI
FT AAT AW FT@T | AfwT AT TG QY
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gaT & | & g9 wner & famfor &7 awda
FW T 44T WP § g s Far
@it fF gg #HE F wfuwEd o
BFEE 7 ANET AQ | 98 917 qF & 5
ag FHAT TEAHE &7 AW aiferSt &
TR # R 9 ], AfF gafaw
X F gt & ¢ T ¢ uzfafrevw &
WE qF qTeF &, T T HiTH
gifag F1 S TG R 1| AR &1
T FIT T &Y FRIHATEY FR sfaie
¢ fog Taw &9 fad a@ a@ Fraamt
g% & difad 9 @ FT g g@Td
IR 9T AN R

13 hrs.

T FRET F FlUFR ) F99 w7
qafas Heeima an g #fifed 1 #X
Iaa! agr wfawe A =ifzgg S fF
o1 qafea® QRN FHE AR QEIHEE
FHA FT | F IT 0eRT & T UF O
o g g@E &1 FdT TR W FAT
|gdr 5 mrer gaie AW AT wiaer @
g 757 9 fF qw &1 At wfie
qafad §%2X § 97 qrey q€r qEY
HeEHT F1 ThAaT 9 AT F=ar
¢ 1 afz gafas §7ex & g awa g ay
TR AW F arfE faww awe
g | FAST T FT AWIG 9 gH AW
F1 1 0F A9qq et o F gfra B
T @I HAT AT & A7 SYHT ATd
=6 SRS § &, 9T & w6 fafaw
wres ¥ ¢, ufEfoddt § & o Sue
EgEE F feg ¥ g1 g I & R
wgfest & 3fag 7 ~Amafas afawr
gl | zafay & w9 w9 & fmfor &
ST FT GAGA T O AAH1T Fefl §
fraze o =g B ¥ afs oS
T HT WY XF TIE FT FAS F
famior &1 gara I4T A1 IFT HIWT v ¢

Shri Morarka (Jhunjhunu): Mr,

Speaker, Sir, I welcome this motion
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[Shri Morarka])

that the hon. Minister has been pleas-
ed to make before this House. This
motion has not come a day too soon.
As a matter of fact, you will be sur-
prised to know that this motion has
taken almost ten years before it has
been presented to this House.

There are two main reasons why
this Committee is proposed to be cons-
tituted. One is that the public sector
is growing and the Industrial Policy of
the Government has assigned a defi-
pite task, an increasing task, to the
public sector. As many hon. Members
pointed out here, already about Rs.
1200 crores have been invested in
the public sector and much more
money is going to be invested. But
more than that, it has been felt that
the parliamentary control, the parlia-
mentary accountability of these public
sector enterprises is not adequate. For
that purpose, I would like to quote that
what the Estimates Committee said in
1959-60. In the 73rd report of the Esti-
mates Committee (Second Lok Sabha),
this is what the Committee had to say:

“Considering the huge invest-
ment of public funds in the public
undertakings, the existing methods
available to Parliament of keeping
itself fully informed about these
undertakings are neither adequate
nor satisfactory. Under the exist-
ing arrangements, Parliament does
not get a comprehensive picture
of these undertakings.”

Now, this is the background of why
this separate Committee was recom-
mended. Besides, the late Shri Mava-
lankar, the then Speaker, in his letter,
to which the reference was made by
the hon. Minister, had said:

“It is also clear that the Estimat-
es Committee and the Public
Accounts Committee are already
dver-burdened with the work as-
signed to them and they have very
little time to go into the working
of these corporations.”

The reason for proposing a separate
Committee was that the Public Ac-
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counts Committee and the Estimates
Committee were already over-burden-
ed with other work and, therefore, a
separate Committee of this House was
to be constituted. It is not a sort of
compromise; it is not that they wanted
to do it for any other reason. But it is
for practical considerations that be-~
cause the Estimates Committee and the
Public Accounts Committee did not
have enough time to go into the work-
ing of these public undertakings, they _
wanted to constitute a separate com-
mittee. That is all right. Now, when a
separate Committee is being constitut-
ed and this Committee is expected to
take over the functions of the Public
Accounts Committee and the Estimates
Committee, I do not know why the
constitution of this Committee is sought
to be mage d.ferent. st of a'i, as
you know, the Public Accounts Com-
mittee and the Estimates Committee
are constituted or elected every year
by the House and there has been no
difficulty at all in the election of Mem-
bers to those Committees. Nothing by
way of complaint has come to your
noticc. Then, I do not kncw why a
separate 'method is suzivsled for this
Committee. The period cf three years
is be'ng suggested for .u- Members of
this Committee. Why can’t the elec-
tion take place every year? What is
the difficulty? The proportional re-
presentation system, if it has to sue-
ceed, has a condition precedent that
the elections of the entire Committee
must take place at one time. Unless
all the Members are clected at one
time, the different Parties are not
likely to get the proportional repre-
sentation. I do not see any reason
why the election of this Committee
cannot be put at par with the election
of the Estimates Committee and the
Public Accounts Committee. Since this
Committee is going to be a perma-
nent Committee of this House, I hope
the hon. Minister would reconsider
this and put this Committee at par

with the Estimates Committee and
the Public Accounts Committee so far
as the election and other procedures
are conhcerned.
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Then there is the second point. What
would be the functions of this Commit-
tee? Parliament says that there is a
need for more control and better scru-
tiny of these public undertakings. Is it
that Parliament should have more
rights or is it that Parliament should
have less rights? As it is, Parliament
has full rights through its Estimates
Committee and the Public Accounts
Committee to go into any aspect of the
public undertakings. Now those powers
will be taken away and instead a new
Committee is constituted to which
these powers are given. Why should
there be any diminution of those
powers. At least the powers which
are at present being enjoyed by the
Public Accounts Committee and the
Estimates Committee should vest in
this Committee,

It has been said that these commer-
cial and industrial undertakings must
enjoy autonomy. True. They must
have autonomy, autonomy for func-
tioning. But autonomy and accounta-
bility are two different things. They
are not inconsistent with each other;
they do not come into conflict with one
another. A concern may be fully auto-
nomous, yet it may be fully account-
able to Parliament. Autonomy means
that there should be no interference in
day-to-day working, that there should
be no pin-pricking, That is all right.
But it does not mean that it should not
account for its success or failure to
the House.

The hon. Minister said that many of
the companies are floated under the
Companies Act and since the Compan-
ies Act is a comprehensive Act—there
are so many sections—they are pro-
perly regulated. I do not want to go
into the details. But if you see the
Estimates Committee’s report, it says
that the annual reports of some of
these companies are placed on the table
of the House in as many as 35 months
after the year is closed, whereas the
Company Law requires that they
should be placed on the table of the
House within 9 months.

(Shri
the

The Minister of Industry
Kanungo): That was before
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amendment of the Company Law that
came in 1960,

Shri Morarka: The provision of the
Companies Act, 1956 requires......

Shri Morarka: 9 months, It requires
that the reports of these companies
ghould be placed on the table of the
House within 9 months and that only
in exceptional circumstances the ex-
tension may be given. As aganist that,
some of the companies are taking 35
months. May I enquire from the hon.
Minister what action has he taken or
his Company Law Department has
taken against those companies which
have taken 24 months or 25 months or
35 menths? Had he written even one
letter to them saying that such delay
should not be caused?

Shri Kanungo: That situation has
been corrected now.

Shri Morarka: Then, take another
instance. If you incorporate a corpo-
ration, then the Bill is introduced by
the Minister and Parliament gets a
chaace to examine the various provi-
sions of the corporation bill and then
decide whether those provisions are
adequate or inadequate. But when a
company is floated under the Company
Law, there is no such opportunity
available to us. Without any reference
to this Parliament a company can be
registered and floated. For the capital
of the company, only the Minister has
to come to Parliament. When does
he come? He comes either at the
time of the general demand of the Min-
istry, at the time of the annual budget,
or at the time of the supplementary
demand of the Ministry. There are
so many other big and small things
that are put altogether. May I ask:
Does this House really get a chance at
that time to examine whether the de-
mand of the hon. Minister or the Min-
istr-, for that company is proper or
improper. The Supplementary De-
mands for Grants are discussed in two
or three hours; se many subjects are
there, so many Ministries are there,
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[Shri Morarka])

and so many Members are there who
want to speak that it is very difficult
for anyone to apply his mind properly
to the details of those provisions and
to find out whether there is a justifica-
tion for floating that company, whe-
ther there is a justification for giving a
particular activity of Government to
an autonomous coroporation or not,
and so on. So, from all these points
of view, it is vital, in the interests of
the public sector itself, in the interests
of parliamentary democracy angd in the
interests of the Ministers that there
shou)d be a proper scrutiny and a pro-
per examination by this House and by
the committee of this House.

I was saying that there was no con-
flict between autonomy and account-
ability. These are not only my views,
This is what Professor Galbraith has
said. He has said:

“Though the society should be
wholly tolerent of errorg that are
within the framework of success, it
should be wholly intolerant of fail-
ures to achieve the specified goals.
Indeed, the non-achievement of
goals not the individual mistake,
is the meaning of failure. Auto-
nomy does not mean less public
accountability. On the contrary, ijt
means more. But it is accounta-
bility not for method, procedure or
individual action, but for results.”.

As jong as you make the corporations
or the public authorities accountable
for the results, from the point of view
of whether the goals have been achiev-
ed vr not, I think it should not be
called interference in the day-to-day
management or interference in the
autonomy of those concerned.

When I look at this motion, I find
that it is unnecessarily lengthy. First
of all, there is no necessity for pres-
cribing the functions of this committee,
It could easily have been said that the
tunctions of the committee would be
the rame as those which are performed
by the Public Accounts Committee and
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the Estimates Committee at present
As it is, under clause 2(d) of the

motion, Government have vested the
power in you, Sir, as the Speaker t»
allot the functions. Clause 2(d) reads
thus:

“such other functions vested in
the Public Accounts Committee
and the Estimates Committee in
relation to the Public Undertakings
specified in the Schedule by or
under the Rules of Procedure and
Conduct of Business of this House
as are not covered by clauses (a),
(b) and (c) above and as may
be allotted to the Committee by the
Speaker from time to time.”.

Why should the Speaker allot these
functions from time to time? I can
understand that in special circumstan-
ces and in special cases. But the func-
tions which are already vested in the
Public Accounts Committee and the
Estimates Committee should automati-
cally vest in this new committee also.

Then, there is a proviso to this
clause, and I object to this proviso
more vehemently. It reads thus:

“Provided that the Committee
snall not examine and investigate
any of the following matters,
namely:

(i) matters of major Govern-
ment policy as distinct from busi-
ness or commercial functions of
the Public Undertakings;....”.

That is, the committee will not exame
ine and will not have the right to say
whether there should be a public sec-
tor or not. That js a major Govern-
ment policy decision. I quite agree.
But then what are the policies that
each individual concern is following?
What is the price policy? What is the
profit policy? What is the purchase
policy, labour policy and so on? The
committee must be able to examine all
these things. Otherwise, the work of
the committee would be incomplete.
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and the committee would exist only in
name and not in substance.

Then, the proviso reads:

*(ii) matters of day-to-day ad-
ministration;”. 4

What are matters of day-to-day admin-
{stration? The General Manager of
the Rourkela Steel Plant is now em-
powered to make purchases, without
reference to anybody, up to Rs. 60
lakhs, of any one item. That would be
a routine power for him, and that
would be a matter of day-to-day ad-
ministration. If this committee woutd
not have the right to examine these
purchases and to see whether that
power is properly and judiciously
exercised or not, then the functioning
of this committee would be seriously
hampered,

I now come to Parts I, II and III of
the Scheduie. I do not know why this
is Civided into three parts. This is a
committee on all public undertakings,
that is, public undertakings as exist
today, and public undertakings as they
would come into existence tomorrow.
All those public undertakings must
come within the framework of thie
committee. By putting this Schedule,
Government have limited the scope of
this committee. Tomorrow, if more
corporations are incorporated or more
companies are registered, unless you
amend the Schedule, you cannot brirg
them within the purview of this com-
mittee. That is not a very satisfactcry
arrangement. I seriously and sincerely
appeal to the hon. Minister to make
the Schedule a simple one by saying
that the list will consist of all those
public undertakings the report of
which is placed on the Table of this
House.

As was pointed out yesterday by
gome of the hon. Members, so far as
Part III of the Schedule is concernead,
{n view of the latest amendment, it has
become redundant. I heard the hon.
Minister’s speech carefully, and the
only purpose of keeping this Part Il
is that so far as the Defence compan-
ies are concerned, they should not be
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examined by this committee like all
other companies, but some sort of spe-
cia! procedure shold he adopted or
some sort of restraint should be exer-
cised in their case, and for that pur-
pose it has been stated that the affairs
of these companies may be examined
fn such manner as the Speaker may
direct. I quite agree with the intention.
of the hon. Minister, but the Schedule
as it stands now requires a definite
emcadment. Otherwise, concerns like
the Hindustan Aircraft Ltd., etc. would
be completely outside the purview of
this committee.
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In conclusion, I would just say one
word about those companies in which
Government have not got 51 per cent
sharc but 50 per cent or 49 per cent or
a lesser percentage of shares. Under
the scheme proposed, those companies
woudld not be touchedq at all. Accord-
ing to me, it does not make any differ-
ence whether Government have got 51.
per cent shares or 50 per cent shares.
For example, take the Burmah Oil Co.
The investment of Government in the
Burmah Oil Co. is 50 per cent, But the
Burmah Oil Co. would be completely
outside the scope of this committee.

Shri Warior: I believe my hon.
friend means the Oil India Ltd.

Shri Morarka: Similarly, take the
caxe of the TELCO. The entire produc-
tion of the locomotives by TELCO is
purchased by Government. The share
capital also is substantial, so far as
Government are concerned. Govern-
ment are the single largest sharehol-
der of that company. In regard to any
company where Government are the
largest single shareholder, I think that
there is justification for that company
to be brought within the purview of
this committee.

I hope that the hon, Minister would
kindly consider the few points that I
have made, and the House will take
note of them and do whatever is neces-
sary.

Mr, Speaker:
Vyas.

Now, Shri Radhelal
I would request hon. Members:
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[Mr, Speaker]

to be very brief now because most of

the points have been made already.

=Y TR (I wem
o, N TEE AT 9 S o
¢ oo § Qv FATE | W R
faam 57 & 7€ gEa G g wwar §
fr d4fF = ofeas weefe & aga
T qTHT GET AW g §, 5 feu
7g ag7 sl § 3w v eifemmae
1 Fg fagaor AR 3@-3w @ 1 gafy
Tfea® THISIA AW HIX GEwEw
A W9Z §, AfF= A F 99 T
ofus #W § % § afeds  wevfey
& qU9 AT TG T FHA | T2 97 I3
THET g A Ioi 05 TiEAF HET-

g Y TR & fwT A e
av  fwrAl e & f@r & wwer
T F1 A7 4 T gfer ¥ 3@ v

AT |THT ¢ 1

qq ¥ 9T # faasw w=w {5 qaf

Fx wrfaw &1 oA B, Y W AR
9, 9 g, ¥ gEIET | g
3, 7 ag1 9 &, T wor WEE,
g ¥ &1 R g % aferw o
JTa FHEN WIT oRAHEH FAI A
g wew faugt & fab gE-aRen
TAT FT FTE FAT & 1 FfemE HeEfay
Y de fea-wfafeq qadr o vEr 2
A adt adr afew wevefag F o
W A Sew ug § fF 91 #wd
FIs AT 2, 9g &% & ¥ F19 w3
s fow weaT & fod ag 95 @
a1 T g, A AR gt g, ar ag
aga a&d § 5 94 ¥ sy AT W@
qE, afF a8 FWE T gew
gfea® szl & fag "o Ao
FIFAET T FT I W G@H
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AR g WX ok afmrdc ey
W T 9T A o dw o
T T ¥ A ga § e dw-a
F Y8 T R qen-ET ¥ T A
S A § % wifed | G wRe e
M, & @ 9w W DF v ¥
FT FFA |

U¥ AIAAT aqeg TG T Y
T At §

- N dAS ww  qaa !
forame it <t &, 7 o @ew g s
A1 Frefa oY e @ swad

T AU F KA d1 T W
P AT g f& o qfes
UFTSIE TR AR UMz FAA
FH F7HA g W IAF A1 glaw §
a ol TF TR FT ATA A | FF AT
fafmes arzg & a7 a1 fF o vo
#1 37 fo o W1 AW FvAT @
T g 1 FT7 VAT M) R qmm
H A€ A € fF ST oA 8 avge
g EFAr ¥ 1 5 owg awfedt ¥ omwe
gfuwr awm g #Y S IR F qAt
Fafeai gmdl @ a1 |y O Geaw
T fe it 7o gar & sy 39 F wa-
g o fow Ay =0 g fF ogw
FHE FY TE FaAd TaAd sy
F1 & W @ Y AR afeww T
379 FHI W CEHIH FHET FT WA
FHE, AF T A, I8 §F 79
qeE #7 fear sy | afesw gwreew
THE WX G FAE & Oy ¥
ag *w farw fomr smar =ifed
TH q%g AT g g awq
L)

o9 oF a1 & wifaet & i A
FEAT ATEAT § | TEW FE WA0T a2
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&0 A fom e 3 X0 W W @
wran § fr <@ mfast 1 wp wrEmEar
2 T e faar s afed
7 wifest = @ T § Y qewar
5 12 #9E Ao wfgwd 1 s=ay
I ¥ T F F AR AF a@
¥ F FT qFN, ThiFETd AR ofn-
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Dr. L, M, Singhvi (Jodhpur): Mr.
Speaker, the only explanation for the
delay in constituting this Committee
on the part of the administration is
that they are accustomed to procrasti-
nation and slow thinking. It appears
quite evident that the Committee is
beirg constituted now in response to
a gustained and clamorous demand in
the House. You would recall that week
after week, session after session, year
after year, many of us had to repeat
thiz demand for the constitution of a
Public Sector Undertakings Commit-
tee. I am glad that officially the Gov-
ernwent have conceded the demand
and have also proceeded to actualise
the concession.

I am, however, sorry that I am not
in a position to welcome the Commit-
tee as officially proposed, although 1
am strongly in favour of the principle
of constituting a separate Public Sec-
tor Undertakings Committee in order
to secure effective accountability of
public sector undertakings to Parlia-
ment. I would say that the Minister
and the Government have taken too
loag to conceive, and then this Motion
had to be brought out, it appears, by a
Caesarian section. The many surgical
thrusts which have been applied in
the process appear to have deplorably
distorted the appearance and the body
of Shri Kanungo’s Motion which is be-
fore the House. This brain child of the
present Minister, it appears, suffers
fro:n congenital defects and disabilities
and in my humble submission, if these
defecls and disabilities are not cured
before it is finally delivered, this insti-
tution is not likely to thrive, whatever
the csre the paediatricians and ‘he
progenitors may want to bestow later
on. I think something ought to be
done at this stage to rescue this Motion
from the many maladies with which it
is sought to be delivered.

Mr. Speaker: From the observations
he has made, the hon. Member appears
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to De a good doctor.
gest the remedy.

He should sug-

Dr. L, M. Singhvi: I am thankful te
you. Though I am not really a medi-
cal doctor, I have pretensions to be a
legislative physician. ...

Mr, Speaker: He should help in the
right and correct delivery of the child.

Dr. L. M. Singhvi: As a matter of
fact, this Parliament is supposed to be
a good doctor because it has quite
oftcn to conceive and equally often to
deliver, the goods to this country.

Mr. Speaker: For the present, the
hon, Member has been called to
deliver!

Dr. L. M. Singhvi: The motion is so
wholly unsatisfactory that I had to
bring forth a full-fledged substitute
motion. There are unexplained de-
partures in the official motion. There
are indefensible innovations and omis-
sions in this motion.

I would like, in this context, to
refer to the two drafts which came
up before the Heuse on earlier occa-
sions. The draft of Shri K. C. Reddy,
the then Minister, though not wholly
uncxceptionable, was far superior, It
provided very clearly that the )oint
committee would have powers to send
for persons, papers and documents,
though this power was sought to be
somewhat restricted. I do not see
any reason why this power should not
have been expressly incorporated in
the motion which Shri Kanungo has
now brought before us. The draft of
Shri Reddy also provided that the
members of the joint committee shall
hold office for a period of five years.

13.32 brs.

[MR. DEPUTY-SPEAKER in the Chair}

The draft as originally moved by Shri
Kanungo in this House provided that
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the tenure of this committee would
be five years, but that election to this
committee would be each year and by
rotation. I am very glad that the
Minister has finally made a concession
to commonsense in agreeing to have
the tenure of this committee cotermi-
nous with Parliament and not to insist
on retirement by rotation and election
each year of one-fifth of the member-
ship, because, if that had been per-
mitted, I am quite sure that it would
have been quite contrary to the prin-
ciples of parliamentary democracy.
The basic tenet of parliamentary
democracy is that the opposition
should not be oppressed, that there
should be an effort to secure a proper
interchange of ideas and views. If by
the device of retirement by rotation
and election every year of one-tifth
of the membership, Government had
intended to secure ultimately the eli-
mination of all Members of the
Opposition, it was certainly a sinister
design,

The present Motion also seems to
be a concession to obduracy and in-
transigence on the part of the other
House. I do not intend to cast any
aspersions or reflections, but it does
appear quite clearly that the Minis-
ter had agreed to this only bzcause
the other House refused to consider
in utter intransigence the earlier
drafts which had been placed before
this House. What other reason can
possibly be attributed to this change
which has been brought about? It
had been a matter of prolonged dis-
cussion in this House, and 1 would
only cite before you some of the ob-
servations made in 1961 when a simi-
lar motion for the constitution of a
committee on public undertakings
was brought before the House. At
that time it was clearly stated by the
hon, Speaker:

“The second point is whether
the Rajya Sabha should be associ-
ated or not. He (the Law
Minister) says that already the
Rajya Sabha Members are asso-~
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ciated in the Public Accounts
Committee. Now he wants them
to be associated in this Commit-
tee also. The other objection
raised is that they have the right
to vote. He saysg they will be
associate Members, because the
Rajya Sabha also has a right to
discuss these matters. They will
be here, they will merely discuss
and give advice. They will not
vote so far as this matter is con-
cerned. Is it not so?”

I would pose the same question and
would like to have an affirmative
reply to this question from the Minis-
ter once again to reassure us 1n the
enjoyment of powers which have
been customarily ours.

Now I shall pass on to the various
limitations sought to be enacted im
this motion. The first limitation in-
herent in this motion is that it seeks
to constitute a committee only of 15
Members, out of whom only ten
Members would be elected from this
House. Business, economic and in-
dustrial matters are complex. There
is coming into existence in this coun-
try a vast framework of public
undertakings. At all strategic points
the public sector proceeds to inter-
vene and to occupy the pivotal posi-
tion. In such circumstances it is in-
cumbent upon Parliament and the
administration which proclaims its
commitment to democracy, that there
should be effective machinery for
securing adequate accountability from
these public undertakings. A com-
mittee consisting merely of 15 Mem-
bers would again suffer from the
same defect of insufficiency of time,
of insufficiency of expertise and of re-
lative want of resources and inclina-
tions to> probe into many under-
takings, because it is impossible, in the
nature of things, for a small commit-
tee to really exercise its functions
over the vast framework of public
undertakings which have  been
brought into existence in this country.
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I have, therefore, suggested that
there should be as many as 21 Mem-
bers, and I would here cite the sub-
stitute motion brought forward at one
time by Shri Dasappa—it had not
been moved in the House, though it
had been circulated—wherein he also
suggested that there shéuld be a com-
mittee of 21 Members. I need hardly
say that Shri Das:ppa has rendered
distinguished service as Chairman of
the Estimates Committee and has had
occasion to look into these matters
from close quarters, His advice as
contained in his substitute Motion is
surely valuable, and I do hope that
Government would not bypass it in
such a casual manner. But, in spite
of the demand which has been made
repeatedly, and by almost every single
Member who has spoken in the House,
that the committee should be enla:. -
ed, I see no signs, unfortunately, of
the Minister resiling from the position
which he has taken in the Motion that
he has moved.

The second limitation inherent in
the Motion is the Schedule. I do not
understand why certain public under-
takings have been excluded from the
purview of this Committee. 1 would
cite the example of the Employees
State Insurance Corporation, the
Khadi and Village Industries Com-
mission, the State Bank of India, the
Reserve Bank of India, the Bombay
Port Trust, the Calcutta Port Trust
and the Madras Port Trust, which I
have sought to incorporate in Part 1
of the Schedule annexed to my sub-
stitute motion. I am also unable to
understand why Government is not
willing to bring under the purview
of this Committee the departmental
industrial and commercial under-
takings of the Government of India.
I suggest that Government should
further agree to bring under the
jurisdiction of this Committee all
undertakings in which the Govern-
ment of India hold 25 per cent or
more of equity capital, in order to
secure effectively the accountability
of such undertakings.
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Clause (d) of the Motion makes
confusion worse confounded because
of the proviso which has been ap--
pended to it which says that this
Committee shall not examine and in-
vestigate matters of major govern-
mental policy, shall not investigate
matters of day-to-day administration,
shall not investigate matters for the:
consideration of which machinery is

established by any special statute
under which a particular oublic
undertaking is established, I do not

see any reason or rhyme for this
blanket exclusion, unless the intention
is to procreate a child which will not
grow to its full stature. It appears
that the progenitor of this Motion,
Shri Kanungo, is not concerned about
the effectiveness and the health of
the institution which he seeks to bring
into existence, and which, under the
official resoiution, would be hamstrung
at every step, It would be fettered’
by every conceivable limitation, and,
indeed, it would have been composed
on a pernicious, partisan and un-
parliamentary basis if we were to
accept the principle of election each
year and retirement by rotation. I
am glad the Minister has accepted at
least one reasonable principle in the
amendment while constituting the
committee which does go a long way
in making this committee a properly
constituted body.

This committee will have to have a
very strong secretariat and it should
have a wholetime officer of the status
of the Comptroller and Auditor-
General to assist it. This brings me
to the question of expert assistance
to this committee; it should be pro-
perly considered by the Parliament
and provided for in the instrument of
instructions of the committees I also
want to raise the question of desir-
ability of having efficiency audits
under this committee so that there
may be a real assessment of the func-
tioning of public sector undertaxings.
It is manifest that because of lack of
sufficient information and lack of
sufficient expertise any committee of’
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any legislature cannot be effective.
It is because of these two reasons
that we have proceeded to constitute
this committee although these fu:ic-
tions were being performed by the
Estimates and the Public Accounts
Committees. So, we should create
sufficient expertise in this House so
that the goal of accountability may
be adequately reached. In this res-
pect there is thinking now-a-days that
there should be a sort of a third
chamber ultimately responsible to
this House which would consist of
industrial and economic planners and
those who have to do something with
industrial and economic management

.s0 that sufficient expertise is avail-
able. It is axiomatic that if you
want to exercise full control. you

must have experts who know as much
about these matters as the managers
themselves whom you seek to control,
Government should also think about
a separate public service commission
for these undertakings in order that
complaints as those voiced by Mr.
Daji may not arise. Government
should consider these suggestions in
a spirit of rational re-assessment the
Minister should not vield to smug
acquiescence or muddled thinking or
absent-mindedness. Much of what
has gone on in respect of constituting
this  committee is an example of
muddled thinking. The Minister
has never been sure, if he has had
any idea, it was only very tentative,
and the House is still at a loss to
understand as to what the procise
status of this committee would be
and whether the Members of Rajya
Sabha associated with this Committee
would be able to exercise their func-
tions, and whether such exercise of
functions would be in accordance
with the Constitution, I hope that
the Minister wil] rationally reconsider
this motion in the light of what 'nany
of us have said, particularly in res-
pect of the size of this committee and
the limitations which are sought to be
placed on its working,

Shri V. B. Gandhi (Bombay Cen-
‘tral South): Mr. Deputy-Speaker, the
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motion which the Minister of Industry
has moved is a welcome measure; it
has been long overdue, It was «elay-
ed because there was some contro-
versy over the respective spheres of
authority between the two Houses of
Parliament, Raja Sabha and Lok
Sabha. 1 will not go into it; I am
content to accept the very lucid ex-
planation of the Law Minister yester-
day on the constitutional question.
Incidentally, I may add, I am a firm
believer, personally, and an aimost
unrepentant supporter of the theory
that the two Houses should be treat-
ed on an equal footir.g.

The central problem before
House today is parliamentary ac-
countability. The principal issue is
that of parliamentary responsibility
and how that responsibility can be
discharged properly by Parliament on
matters relating to the working of
the public undertakings. There shall
be no difficulty in accepting the pro-
vision made in this Motion that the
new committee will not interest it-
self or consider matters of day-to-day
administration. Also it will not cca-
sider matters of major Government
policy. But it is quite clear that it
will not be precluded from consider-
ing matters of commercial policy.
Considerable thinking has been done
on the subject of limits of public
undertaking in relation to matters
that parliamentary committees can
consider. The limits have been well
defined in this country as well as in
other countries particularly in the
United Kingdom, a country which
has had very valuable experience in
this regard. I would like to make one
suggestion here. The comptroller and

this

Auditor-General should be more
directly associated with this
mittee. After all this committee will
be taking over the functions of the
PAC and I hope it will be considered
with due regard to the importance of
the matter. We know that both the
Public Accounts Committee and the
Estimates Committee have been

com-
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burdened with rather more work than
they could reasonably be expected to
carry and it is only proper that they
should be relieved of some of this
burden. Parliament should zee that
the tasks which they used to carry are
now distributed between the new com-
mittee and the old committees. This
new committee does not necessarily
have to be a faull finding body. it does
not have always to be a critic of
the management. It has more impor-
tant tasks to do. It has to keep Par-
liament informed and it also has an-
other important task to do, and that
is, it has to present a proper image of
public undertakings to the public, to
the tax-payers, who in some way, as
we will all agree, are interested in
the conduct of public enterprises.

Much has been said about the
attitude of the private sector towards
public undertakings or the public
sector, I think it is high time that
we recognised that there has been a
gradual change on the part of the
private sector and there has been an
effort towards reconciliation to the
existence and growth of the public
sector in this country.

In this connection, I may quote the
words of Shri Bharat Ram, the Chair-
man of the Federation of Indian
Chambers of Commerce and Industry,
at a semunar held in Delhi recently.
He said:

“Till lately there has been an
unnecessary and fruitless con-
troversy over the position and
share of the two sectors, private
and public.”

He went on {o say that the responsi-
bility for the development of indus-
tries in this country should be shared
in terms of capacity and ability. We
should accept this change and it is an
important indication in this cacse.
After all everybody knows that there
is hardly any country which does rot
bhave some kind of a public sector,
barring none, not even the United
States of America which of course is

1428(Ai) LSD—8.
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probably considered as & country over-
whelmingly capitalistic. As early as
1932, President Roosevelt began his
New Dea] ideas; within g few years
after that, one of the most important
public undertakings was accomplish-
ed in America: I am referring to the
Tennessee Valley Authority. It is a
massive monument to the idealg and
interests that the President took in
the public sector to meet the exigen-
cieg of the time. Then of course we
know that the United Kingdom has
a very significant public -ector thanks
to the Labour Ministry which began
the foundation of this public scctor
in the United Kingdom, France, Ger-
many and other countries are no ex-
ceptions. The public undertakings in
this country have given a {airly good
record, a recorq of progress. They
have been very particular about pro-
viding depreciation reserves. They
have been paying interest to Govern-
ment on loang taken, and they have
been paying considerable amounts in
taxation. Actually, in the public
undertakings, the latest figureg that
we have show that there were accu-
mulated reserves of almost Rs. 186
rrores in 1959-60 and in 1960-G1 the
reserves went up to Rs, 24'3 crores.
We also know that the Third Plan
expects to draw something like Rs. 450
crores from the surpluses of public en-
terprises. It is a very important
aspect of the good work or the value
of the public enterprises to the Com-
munity.

704

Much has been said about the pro-
fitability of these enterprises. I think
we should give some more time for
these enterprises to show results,

Mr, Deputy-Speaker: The hon
Member'’s time is up. There are still
a large number of Members waiting
to speak.

Shri V, B. Gandhi: I would not take
more than two minutes. We should
give some more time to these under-
takings to show results in the proper

.
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way., These undertakings have been
performing a very valuable task in
supplying what we call the internal
resources for the future growth of
industries in this countiry. We have
read about the Hindustan Machine
Tools and the offer that they recently
made that they would go on providing
a new plant every year which would
be capable of producing 4 thousand
machines annually. We have also
read about the Fertilizers and Chemi-
cajg (Travancore) Ltd, and we know
the story as to how new fertilizer
plants are being built up or created
in thig country: one at Trombay, an-
other at Namrup and ths third at
Gorakhpur. So, this is a kinq of
heartening tale. It is not as had as
Is sometimes made out about , the
results of public undertakings, It is
not only heartening; I think it is
sometimes ag good ag a Sstirring tale
of progress.

Shri Warior (Trichur): Sir, I do
welcome the suggestions contained in
the statement about the forma.ion of
this Committee, bui, at the same time,
it has even now come out with g more
confused thinking than deliberate
planning for a truncateq committee
like this. The question is very simple.
The public sector industries have be-
come a wide empire. These cannot
be covered by the ordinary routine
work of the Estimates Commiitice or
the Public Accounts Comwittee. The
Estimates Committee have got arrears
for the last so many years; tliere are
certain departments into which the
Estimates Committee have never gone
into after 1952, By the time the Esti-
mates Committee cover 211 this work,
it will find it difficult to go into these

public undertakings anq probe into
all the different aspects of this
qusetion.

My hon, friend Shri Daji wvointed
out that there are certain very bad
or unhealthy aspects already en-
trenched in the public undertakings.
At once, some people came to the
conclusion that that means the public
undertakings themselves must be
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scrapped. I think that is g remedy
which is much worse than the disease.
It that is so, then the private under-
takings must also be scrapped because
the private undertakings have much
more defects in their day-to-day
administration and in their policy, in
their production and, in fact, in every-
thing. That does not lead us anywhere.
There are certain inherent defecis in
them, or, so to say, there are prob-
lems of growth. I do not visualise
that they are leading these industries
to utter collapse.

Not only that. The most important
certificate for the public undertakings
has come from the private sector it-
self in their demand for a share in the.
equity capital of the public under-
takings and also in the management.
In the recent seminar, they wanted
that the management itself should be
given to them, so that public money
may be invested in the undertakings
anq the profits may be appropriated
into the private sector, That itself
shows that public undertakings are
worth-while, but unless timely steps
are taken to rectify the many defects
that are inherent in such undertak-
ings, I think they will accumulate
and it will be difficult afterwards to
clear off this Aegean Stable.

14 hrs.

If this committee is to handle matters
which till now have been handled by
the Estimates Committee and the
PAC, what ig the harm in giving to thig
committee the powers which have
been enjoyed by the Estimates
Committee and the PAC? 1If Parlia-
ment has confidence in an elected com-
mittee like the Estimates Commniittee
or the PAC, why cannot this Parlia-
ment have confidence in a third com-
mittee like this? 1 cannot understand
where the confusion lies. I do not
want to impute any motive, but may-
be such a probe into the details as-
pects of the public undertakings is not
welcome in the minds of those sitting
at the top of these undertakings. I do
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not say categorically that that is the
reason, but that is the only probable
reason. Otherwise, if today +*he Esti-
mates Committee takes it into its head
to go into the detailed working of
these undertakings, who is there to
stop il? Then all the black spots in
the public undertakings will be com-
ing to light. I think Government
must rethink over this and come for-
ward boldly to place the public un-
dertakings in a way which will be
accessible to the committee of Parlia-
ment.

If the management or those who
are handling the affairs of the public
undertakings come to know that this
committee is a truncated commitiee
and does not have the same powers
and status ag the Estimates Committee
or the PAC, I am sure many of them
will not pay any respect to this com-
mittee, Because so much powers have
been given to the Estimates Com-
mittee and the PAC, they are
pecied everywhere and no official
dares to stand against their demands.
But once they know that this is only
an ornamental committee, they will
say, “Don’t worry; they will come and
go. The Minister js there to look
after us.” So, this committee will
not be able to do anything substantial.

This committee must be given the
same powers as the Estimates Com-
mittee and the PAC. The only oues-
tion there is that we are jealous that
our powers may be partly taken away
by the Upper House. I also have the
same anxiety to preserve our own
prerogatives, but I do not feel that
sharing these prerogatives with the
Upper House will do much harm to
this House. Anyhow, gince we are all
following the British parliamentary
traditions, I do not know how much
prejudice and jealousy can prevail in
this,

Dr. L. M. Singhvi: In England, they
have a committee which consists only
of Members of the House of Com-
mons. The House of Lords do not
participate in it.

KARTIKA 29, 1885 (SAKA)

res-

Committee on

708
Public Undertakings

Shri Warior: We always look to the
House of Commons only. We have
not begun to think in terms of our
own House of the People.

Dr. L. M, Singhvi: What about the
provision in our Constitutjon?

Shri Warior: The Constitution can
be chunged; it is not a big impedi-
ment to have a full-fledged committee
like the Estimates Committee or the

PAC. Even about the PAC, this
question has come earlier in this
House and as a via media, it was

suggested that they can be incorpo-
rated as Associate Members. That
was after some time, not in the
beginning, The report of the Comp-
troller and Auditor General is the
rail on which the PAC moves. There
is a confusion which must be cleared
by the Government. Yesterday the
hon, Law Minister said that part of
the work will be done by the new
committee and a part will be done
by the Estimates Comunittee. I do
not know where the clear line of
demarcation lies, Actually, it is over-

lapping. Why not then allow the
Estimates Committee itself to look
after it? Ag Mr, Morarka rightly

pointed out from his personal experi-
ence where is the line of demarcation?
The policy is determined by one
committee and the implementation of
that policy is examined by another
committee. Why shoulg there be
duplication of work like that? Leave
alone this commitiee and allow the
Estimates Committee itself to look
after it. Thig talk has been going on,
since 1953 when Dr. Lanka Sundaram
jn‘roduced a private motion. Even
now if the Government cannot make
up its mind and take a firm decision
in this matter, then better Jeave it
alone than create a mockery of a
committee like this.

We are not told whether this com-
mittee will be doing exactly the same
work as the PAC, because, as I said,
the PAC is travelling on the rail set
by the Audit Report. If that is so,
the assistance of such an eminent
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personality, independent of the exec-
utive, must be there to guide the
deliberations of this committee also.
Otherwise it would be futile, because
it will be difficult to pinpoint the
really important issues. Usually the
audit department complains that if
younger auditors are sent to an under-
taking, bulky things are thrown before
them and by the time they check up
those things and blue-pencil them, the
time is up and the really important
things are hidden ang they are not
looked into. So, the most important
points ghould be pinneq down and
highlighted in the audit report. The
heaps of material should be thoroughly
scrutinised by the Auditor General and
after correspondence between the
undertaking and the Auditor General,
the pertinent things should be taken
out and presented to the committee.
Then only the committee can effective-
ly function. So, that assistance must
be given.

Coming to the List, what is the
difficulty in including all the public
undertakings? Why should there be a
distinction? Empires have been
created under certain ministries like the
Commerce and Industry Ministry.
they are big empires. Even the
Atomic Energy Commission has got
its own industries and reactors com-
ing into operation. So, I do not think
the PAC and the Estimates Commit-
tee can handle all these in time.
These things must be looked into
urgently, Hence, I think that the list
must be widened.

Anyhow, I welcome this new
daughter-in-law introduced into this
family by the bride’s father.
Naturally she will be very shy, but
as time passes, she will pick up more
and more courage and her shyness
will be shed. And then, this
daughter-in-law will be a full-fledged
woman in the family.

ot fegrew fey  (TeETR)
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Shri Gajraj Singh Rao (Gurgaon):
Mr, Deputy-Speaker, Sir ......
g AT qXE oA ar el
¥ & ar afwrd 1 3w o Gy wge
TN AT G ] |
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Shri Khadilkar (Khed): Mr.
Deputy-Speaker, the strategy of eco-
nomic development that our Govern-
ment has adopted in expanding the
public sector will certainly be in
keeping with the proposal that they
have brought before this House to
constitute a committee of this Parlia-
ment to see that the public sector is
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properly functioning. Because, the
public sector is a vital sector of our
economy, and in the final analysis the
key to the success of our planning as
well as the achievement of our objec-
tive of social reconstruction of our
society lies in the success of the public
sector.

While discussing and supporting the
motion before the House to set up a
committee for this purpose, I fully
realise—because 1 have been a Mem-
ber of the Estimates Committee—
what my bon. friend Shri Morarka
said when he quoted certain conclu-
sions of the Estimates Committee,
suggesting that that such a commit-
tee should keep a watch over our
public undertakings was one of the
recommendations made by the Esti-
mates Committee when I was a
member. I am at present a Member
of -the Public Accounts Committee as
well. There is a demand here that
the number of Members proposed for
this Committee should be increased.
My personal experience is that out of
thirty Members on the Estimates
Committee—and I am not disclosing
some secret here—hardly half the
number of Members take any interest.
And so far as the Public Accounts
Committee is concerned the story is
not different.  Particularly in Lhis
respect I would like to have a very
compact body so as to cast the onus
on them, Therefore, while welcom-
ing this move, I do not want an
expansion of the Committee.

On some of the other aspects of the
matter, I will not devote much time,
but I will say why such a committee
has become necessary after the experi-
ence of a few years. T have no time,
otherwise I would have quoted from
Prof. Hanson's recent publjcation
where the debate in the House of
Commons relating to this committee
hag been extensively quoted to show
what is the impact that some of its
reports had produced on Parliament.

In this country, when you take the
corporate sector there is equity capital,
And if I am an equity-share holder



721 Motions re:

{Shri Khadilkar]

my only concern is to look at the
{declared dividend, and the managing
director and the djrectors are more or
less holding the monopoly of manage-
ment and administration. But when
we have got an expanding public
sector with public moneys invested in
it, we must change that attitude. We
«cannot continue to adopt an attitude
of dividend-mindedness, simply look-
ing to what the return is. Therefore,
this House must take interest from
the point of view of management and
other aspects of economic development
as well. What are the tasks necessary
in order to make public sector a suc-
cess and whether they are fulfilled or
not—that must be looked into by this
Committee, because this is in healthy
competition with the private sector.
‘When we claim that the public sector
should reach a commandijng height, it
must have certain taskg before it, and
this committee’s business should be to
see that these tasks are fulfilled,

As my time is short, I will just read
out in brief what I consider to be the
tasks before our public undertakings.
They are:

Firstly, to prove more efficient in
administration and in operational
efficiency than the private sector;

Secondly, the surplus arising out of
produce should be used for the good
of the nation as @ whole and not for
the benefit of a single individual or a
group of individuals;

Thirdly, there should be easy re-
payment of foreign loans from the
profits of the undertakings as 2
guarantee of our independent econo-
mijc development;

Fourthly, to increase the rate of
capital formation in the couniry to
accelerate the rate of economic growth;
and

Fifthly, to cultivate a spirit of co-
operative feeling among the employees
,ang establish the concept of industrial
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democracy ag a part of our economie
policy,

These, as I have tried to summa-
rise, are the five tasks before our
public sector undertakings. And it
should be the primary task of this
body, constituted jointly by both
Houses of Parliament, to see how far
these tasks are fulfilled. Unless such
scope is given to this Committee I do
not think any useful purpose will be
served. There is the Estimates Com-
mittee, there is a post-mortem Com-
mittee known as the Public Accounts
Committee. But their functions are
very limited. So I would urge that
if these tasks are to be fulfilled and
the health of the public sector and its
growth ig to be ensured, then the
scope of this should be a little widen-
ed.

Coming to the other aspects of the
matter I feel that unfortunately in
this country there is lack of fixation
of responsibility. An eminent econo-
mist like Prof Galbraith while analys-
ing our economy, has said somc per-
tinent things. I will quote in brief
what he has said, because the time is
short. He hag said:

“I think it extremely important
that the modern plan set firm tar-
gets for this invisible achicve-
ment. As valuable as firm tor-
gets for stecl output are firm tar-
gets for man-hour productivity,
costs and returns. Goals so set
become binding on all concerned.
All are challenged to meet them.
All have a sense of failure if
there is a shortfall in performance.
And there is, in addition,”—

And this is more important—

“the highly practical fact that
failure can be identified with
those responsible, If there are no
standards then no one fails the
examination,”

And in this context, there .are ne
standards for the Government at pre-
sent, anq therefore there is no possie
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bility of failure on any front! And in
conclusion, in a mild rebuke he has
said:

“Promotion and honour accrue
to all alike.”—

Because there are no standards.—

“Life was not meant to be that
easy and certainly not in a deve-
loping nation.”

This is a very modest appraisal of
the state of affairg prevailing in the
public sector and in our administra-
tion. Therefore, I would like to urge
on this occasjon that the administra-
tive set-up is a vital factor in the
development of our public sector.
Here, unfortunately when we talk of
growth, there is quantitative growth.
We are expanding from the point of
view of quantity, but from the point
of view of quality there is no good
performance,

When we come to the structure of
the management we find that the
places are filled by superannuated
persons. In this country, because age
has been placed at a premium jn
public life, therefore on every occasion
the more advanced in years a man is,
if he is found to be unfit in govern-
ment service he is found fit. for a
steel factory. There was a time when
our public-sector steel factories were
the monopoly of ex-Railway Board
people. I do not know what is the
state of affairs now. This should be
gone into.

We are saying that we have got to
develop independently of the private
sector in healthy competition and
show the results. What is the state of
affairs? A certain document from
which I may quote was prepared by
a Government Department though it
was not published.

Shri Morarka: What is
ment?

the docu-

Shri Khadilkar: I am quoting it,

Shri Morarka: What is the docu-
ment?
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Shri Khadilkar: I am quoting every-
thing; please just have a little pati-
ence,

As I said, the public sector should
be independent of the private sector.
Many members of the Board of Direc-
tors are against the concept of the
public sector as at present constituted.
The Company Law Administration in
this country in a recent study has
pointed out inter-locking of director-
ships in public sector and private

sector companies. I am quoting the
results.
Dr. M, S. Apney (Nagpur): Whom

are you quoting?

Shri Khadilkar; I am quoting from
the Company Law Adminjstration’s
study, it is a Government document.
It says:—

“The Survey has pointed bvut
that of the 86 non-official direc-
tors, 44 belong to private sector
who are also controlling direc-
torships of 334 private sector
companies. A large number of
these directors control big busi-
ness in this country. Some of
them control more than 20 com-
panies. These trends are harmful
from the point of view of con-
centration of economic power.”

This is the conclusion reached by the
Company Law Administration,

From this point of view I will quote
one more case, that of the Ashoka
Hotel. The present Managing Direc-
tor—I know it for certain—is today
drawing a very fat salary in one of
the biggest industrial concerns in
Delhi. This is the position. Therefore
the management aspect also must be
critically examined to see whether
the policy of the Government is
translated in practice by the public
sector management, This is most
important and is a vital factor for its
success.

Another factor that should goverm
the public sector is its profitability and
return. We have assumed certain
figures. They are not likely o be
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reached and payment of debts will
begin slowly but increasingly. At
that time we will find that our public
sector economy is moro dependent
because it wil) not be able to dis-
charge its foreign obligations and
from its own surplug will not be able
to meet its own growth require-
ments. This aspect also should be
taken into consideration,

There is a good deal of waste and
this committee should go into this
also. I may quote the instance of
the Heavy Electricals, Waste is
there. Among the management there
is quarrel and machinery worth mil-
lions is lying in the open. Some of
the officials—I do not want to name
them; I have got a document here
which I do not want to place on the
Table of the House and I do not
know whether you will permit it. ...

Shri Brij Raj Singh (Bareilly): He
should be asked to place it on the
Table.

Shri Khadilkar: Please let me finish.

Some of the management people
foster private undertakings in part-
nership. In Bhopal some people,
engineers and others, in this Heavy
Electricals have got private compan-
ies established. They are flourish-
ing and doing well. For purchases
also they establish companies. Are
these things not to be looked into by
this Committee? Are these limitations
to remain? This is a serious aspect
in our present affairs. These must
be looked into.

A last word about industrial rela-
tions. The human relations should
be better relations, We should be
model employers. I know from my
own experience that the management
is bureaucratic. They are litigation-
minded. When the final award is
made, they go to the Supreme Court.
These practices must be stopped.
Therefore the committee’s functions
from all sides must be comprehensive-
ly redefined,
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With these words I conclude.
Mr, Deputy.Speaker: Shri Mathur.

Shri Harish Chandra Mathar
(Jalore): I do not want to speak.

Mr. Deputy-Speaker: Shri Sham Lal
Saraf.

N wgEAW ([W) . Surme
wgieg, [ 9e1 & 17 #Y 47 3qAT
o9 faar s ?

Shri Sham Lal Saraf (Jammu ard
Kashmir): Mr, Deputy-Speaker, I
welcome the setting up of this com-
mittee though it is being set up at a
belated hour. I have heard my hon.
friends speak on it for the last three
days and though I am a newcomer to
this House—!I have come only to this
House—I am very glad to know that
my hon. friends from all sides have
been taking a constant interest in this
very important matter that has come
up before the House now.

In our Industrial Policy Resolution
all the sectors have been defined
mostly. In a common man’s langu-
age I will say that basic and key indus-
tries can certainly go to the public sec-
tor; as far as the producer industries
are concerned, mostly they also may
go to the public sector but selectively
and as far as the consumer industries
are concerned, they should certainly
be left to the private sector. Keep-
ing in view the mixed economy as a
basis 'of our economy and of econo-
mic growth in our country, I think,
we should benefit also from people
who have learnt by experience in
other parts of the world. Therefore
I will say that if this committee is
being set up now, I will welcome it
even if it is at a belated hour,

With regard to defence industries,
certain secrecy has to be ©bserved
and I absolutely agree with the pro-
posal that is before us that it should
be left to the hon. Speaker as to
how he would conduct their being
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other matters that may be connected
with it,

It is not a mere incident, as I
understand it, that a committee like
this is being set up and Members of
Parliament are being associated with
it. To me it is not only an incident.
It has a very great significance, in the
sense that sometimes it becomes diffi-
cult, firstly, to know the mind of the
people as a whole and then to reflect
that mind upon the working of the
Government. Often we find when we
hear hon, Members speak on a parti-
cular subject—hon. Members coming
from different parties and from dif-
ferent regions—that a number of
angles come up before us. Even to-
day, this afternoon, in a few speeches
that have been delivered a number of
things have come up; a number ‘of
ideas have come up; a number of
angles have come up. So, jt is ab-
solutely essential in the interest of
the country and in the interest of our
developing economy that in regard to
the public sector undertakings also
people’s representatives like those of
this august House are not only taken
into confidence but are entrusted with
the job set out in this motion. That
will certainly help in translating, and
very correctly, the aspirations of the
people with regard to the developing
economy of the country.

As far as the constitution of this
committee is concerned, I respectful-
ly disagree with my hon, friend, Shr
Khadilkar, who said just now that
some hon. Members having been
elected to some committee are not
taking interest. I would say that it
is very unfortunate if that is so. I
would urge upon hon. friends that
when members for a committte like
this are taken we should only elect
or take the right men men wth
experience, men who can certainly
contribute in devising policies and
ways and means for running the public
sector jndustries in a proper manncr
and form. It is a sort of a challenge
before all such Members who may
<come to be elected to this committee.
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I know, from all quarters these
public sector industries have come
under the fire of criticism—some
rightly and some wrongiy. There-
fore, I would submit to my hon.
friends that once they are elected to
the committee they will take interest
in it in right earnest and see that all
that all of us desire and all that is
the desire of the Government in bring-
ing forward this motion before us is
achieved.

Ag far as the number of members of
this committee is concerned, I would
submit that the number is too small
and the number may be increased
because, as the hon, Minister has
explained the other day ang as we

see also from the very purport
of this proposal, a number o
things have to be kept
in view. If a comparatively larger

section is represented, a larger num-
represented. Not
only that, having a little experience in
this line I would say that this com-
mittee may tomorrow have to set up
a number of sub-committees. The
hon. Minister might have an impres-
sion in his mind that we are simply
transferring the functions of the Pub-
lic Accounts Committee and the Esti-
mates Committee to this committee.
But I feel from the very description
of the powers that are being handed
over to this Committee that there are
a number of new things that are com-
ing before it. After all, all these in-
dustries are not of one pattern. There
are a number of patterns. Some be-
long to one group and some bclong to
the other. Keeping that in view, it
may become essentia! on the part of
this Committee to set up sub-commit-
tecs for different purposes. At that
time it may be very difficult for this
Committee to handle the enormous
work that may come before it. There-
fore, I would strongly urge and sup-
port the amendment that has been
moved that the number of Members
to be elected to this Committee may
be increased from 10 to 15 from Lok
Sabha and from 5 to 7 from the other
House, as has been suggested.
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Then, the powers of the Estimates
Committee and the Public Accounts
Committee have been delegated to this
Committee. That is quite all right.
But certainly I have not been able to
follow what the hon, Law Minister
said yesterday. How can there be
duplication in the work of the Esti-
mates Committee? There 1s no line
of demarcation as has been pointed
out by many hon. Members. I wou'd

* submit that the Minister may make
it clear when he replies to the debate,
Actually, this Committee, as I under-
stand, has to function like a watch-
dog, but not like a policeman as some
of my friends have expressed them-
selves in a way as if it was going to
work like a policeman. They are not
to go with a suspicious mind that this
is wrong or that is wrong and all that.
They have to go with a mind for
learning and understanding and then
functioning like a watch-dog to see
that the things are done in a correct

. way.

Now, it has been provided that
majer policies are not to be gone into
by this Committee. I quite agree
there. For instance, the present basic
po’icy of the Government is the socia-
list pattern of society. Major policies
have been drawn from that point of
view. It may be that some Members
may not agree with that policy.
Therefore, do you want that those
Members should be free to interfere
into that aspect of the policy matter?
I quite agree there that the major
policies of the Government are not
going to be gone into by this Com-
mittee.

With regard to other functions of
the Committee, this Committee will
certainly go into all those things. I
also quite agree with what the Minis-
ter has saig that this Committee may
not go into the day-to-day function-
ing of the pyblic undertakings. But
what I feel is, the mentioning of that
may not be necessary here. After all,
when a Committee like this is to be
set up, it will certainly go into their
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policies and programmes and how they
are being implemented. What little
day-to-day work is there has got to be-
gone into. That also may be kept in
view.

Then, there is the question of decen-
tralisation.  Decentralisation is very
very necessary. If today our public
sector industries suffer, it is mainly"
because of the fact that there is no-
proper decentralisation at the top-
management, mid-management and
lower management. What happens?
There is the centralisation of power,
both administrative and financial.
During the last session or the session
before last, it was announced that
certain powers had been delegated to-
the management of .the public sector
industries. My submission would be
that financial powers or financial
arrangements must be made in such a
manner that the public undertakings
may not have to go from door to door,
from place to place, month after
month, to get things done. This Com-
mittee, I hope, will certainly see that
there is proper de'egation of both ad-
ministrative and financial powers not
only at the top management level but
at all levels.

It will be equally necessary to pro-
vide facilities for training of persons-
in business management at all levels,
top level, mid-level and lower level.
Unless that is done, the setting up of
this Committee will have little mean-
ing because today, as I find, there is
dearth of managers and the persons
who know things about business
management.  Therefore, it is very
very necessary that these things are-
kept in view.

I would like to remind the hon.
Minister about one thing more. I have
been a member of the Central Silk
Board. Last year, I had moved an.
amending Bill and in that Bill I tried
to explain the entire position of the
silk industry. That gpeech of mine is
there on the record. Certain assur-

.ances were given by the hon. Minister-

and I got a letter saying that some-
meeting will be called. I might res-
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ten months have passed and still no
meeting hag been held so far. Perso-
nally, I do not feel about that. But
there is one thing. If this bureaucra-
tic approach is still there, I can assure
you that this Committee will do
nothing. Once you :et up these com-
mittees, it is your duty, it is the duty
of the Government to see that these
commitieecs are made to  function
thoroughly at all leve's,

With these three suggestions, I con-
clude. Firsily, I would submit that
the Members selected should be those
—my friends will excuse me—can
make a good contribution and who
have got a little experience in this
line. Secondly, we have to create
facilities for training of persons in
business management. Thirdly, the
bureaucratic approach should not be
there.

With these suggestions, I sup-
port this motion.

Mr., Deputy-Speaker: The hon.
Minister.

=t gmare fag  (F9TT) 0 e
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Mr. Deputy-Speaker: There is no
point of order. The hon, Minister, I’
have already called him.

Shri Kanungo: There has been a
full debate on the motion spread over
three days and that is as it should be.
25 Members have participated in it.
Possibly, the diagnosis of Dr, Singhvi
is correct that I am muddle-headed,

Shri Daji (Indore): Muddle-headed?

Shri Kanungo: Mr. Daji should

agree with it.

Shri Radhela) Vyas: But he is not a
doctor of medicines,
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Shri Kanungo: Still more accurate
because it is not the physical elements
that are being diagnosed, but it is the
mental capacities. I fully under~
stand that my acumen is not as high
as it should be. But one point which
has been universally acknowledged by
all speakers is the urgency and impor-
tance of setting up this Committee.
‘28 amendments have been tabled in-
cluding one substitute motion by Dr.
Singhvi. The largest number of am-
endments relate to paras 1 and 3 of
the motion dealing with the manner
of composition, duration and numeri-
cal strength of the Committee, I
believe, most of the amendments are
now unnecessary in view of the am-
endment to para 3 of the motion which
I have made, according to which the
life of the Committee should be till
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the life of the Lok Sabha. We have
got a precedent for that. On 8th
June, 1962, a motion was moved by

the Deputy Minister in the Ministry
of Law for the setting up of a com-
mittee of both Houses of Parliamecnt
on the matter of Offices of Profit.
There the duration was mentioned as
follows:

“The Members of the Committee
shall hold office for the duration of
the present Lok Sabha.”

That is what I have mentioned in my
amendment No, 26. .

I beg to move:
That in the motion,—

for paragraph (3), substitute—
“(3) That the members of the Com-
mittee shall hold office for the dura-
tion of the present Lok Sabha.” '

Shri Hanumanthaiya (Bangalore
City): May I know whether it is a
temporary committee envisaged only
for three years?

15 hrs.
Shri Kanungo: I am coming to that.

Consequently, the question of rota-
tion and other factors mentioned in
the original draft is out. I presume
that following the acceptance of this
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motion, necessary changes in the Rules
of Procedure and Conduct of Business
will be made in due course. In other
words, it means that it will be a per-
manent committee of this House. Of
course, with each session of the lHouse,
the personnel of the committee will
change.

Shri Indrajit Gupta: Session of the
Hous.?

Shri Kanungo: With each Lok
Sabha, because the motion clearly says
that the duration of this committee
wil] be the duration of the Lok Sabha.
Naturally, it will have to be incorpo-
rated in the rules but there is a cer-
tain procedure for the amendment of
the rules, and all that will be taken
care of in due course,

Certain doubts have been expressed
that the membership of this House is
for five years, whereas the member-
ship fluctuates in the other House; that
means that cvery two years, some
Members retire there, and supposing
somebody is elected to 4his commiltee
and he ceases to be a Member of the
Rajya Sabha after some time, then the
question arises as to what will happen
to him. The rules are clear about it.
The rules regarding parliamentary
committees provide that if a person
ceases to be a member of the other
House, he ceases {0 be a Member of
the committee also. So, that part of
it is clear.

The amendments to the effective
part of the motion, that is, paragraph
2, are more substantial. The main
thing which most of the Members have
suggested is to drop the proviso to
the second paragraph. 1 would very
respectfully draw the attention of hon.
Members to the debates of this House
on the 10th December, 1953, 3rd and
17th December, 1954 and the 14th
April, 1956. I would particularly draw
the attention of the House to the
debate on the 10th December, 1853
on the motion of Dr. Lanka Sundaram
and the reply of the then Finance
‘Minister, Shri C. D, Deshmukh,

}
|
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A large lilerature on the subject of
parliamentary accountability of public
undertakings, not only in the UK.
but in many other countries like the
U.S.A. and France and Italy has
grown, and standard books on  the
subject have been published, All of
them agree that the committee, in
order that its functions may be effec-
tive as a parliamentary committee as
against a committee for specific pur-
poses, should inevitably have the
limitation which has been suggested
in the proviso,
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I do not want to take the time of the
House by quoting various passages,
but it is clear that the function of this
commiltee is primarily to help the
House in having an effective debate
on the annual reports of the public
undertakings, and that has been so,
particularly because the functions of
the Estimates Committee and the
Public Accounts Committee have been
deiegated to them.

We have to realise that the object
of sctling up these public undertak-
ings ig the industrial and economic
advancement of th. couniry, The
undertakings are for industrial pro-
duction and trading, and the results
have to be judged by their efficient
operation and profitability. This re-
quires a special talent which has to be
specially nursed.  Therefore, the
executive government, by setting up
the corporations and companies which
are autonomous, has, with the appro-
val of Parliament, divested itself of
powers for supervision of the day-to-
day administration. If we are to go
into the day-to-day administration,
then the very purpose of the policy of
setting up these trading and produc-
tion units will be defeated. The ope-
ration of these undertakings needs
taking decisions on the spot as situa-
tions arise without waiting for direc-
tions or approval from above, and also
taking calculated risks al} the time
As a witnesg in the course of exami-
nation by a Select Committee in UX.
said:
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“The mere fact that I felt some-

: one was looking over my shoulder

all the time and was going to

examine these things at any time

later, the less I will be inclined

to take a decision and the less
decisive I would become.”,

I am merely quoting this, because,
subsequently, from the many debates
in the various legislatures it has been
found that Parliament can be best
served by concentrating attention on
major matters and not minor matters.

Again, it is curious that the Labour
Party in the UK. were not agreeable,
in the first instance, to the setting up
of such a parliamentary committee,
anq they had hesitations, because
they had doubts that it might lead to
slowing down of the activities and
persons in management not taking
the calculateq risks which were neces.
sary for the efficient running of an
industrial or trading unit, In fact,
Mr. Morrisson, while speaking on the
setting up of a committee, had on one
occasion gaid:

“ ...and would make them
(Board of Directors) always
nervous at the prospect of appear-
ing at any time before a half-
circle of Members of Parliament
all having their pet views....”.

as Shri S. M.
that labour-

It is equally true,
Banerjee mentioned,
management relationg develop for
better or for worse, not all of a
sudden on one day but grow over a
period of time.

Shri S. M. Banerjee:
quotation?

Is this also a

Shri Kanungo: This is not exactly
a quotation, but I am saying this
from memory,

Ibelieve that the collective wisdom
of the Members of the committee will
be able to devise ways and means by
which they can take a view on essen-
tials of management without inhibit-
ing their initiative and enterprise.
In other words, there will be areas

1428(Ai)LSD-7.
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where there might be doubts as to
what day-to-day administration is,
and how far it impinges upon the
major policy decisions or the policies
of a particular undertaking. It is ex-
pected that the Chairman of the Com-
mittee will be able to resolve that,
and in the last resort, the Speaker will
have to do that. In other words, by
experience it can be known where {he
areas of doubt occur. We cannot anti-
cipate them.
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1 would draw the attention of the
House to the earlier drafts of the
Motion where certain labour-manage-
ment relations were excluded from
the purview of the Committee. But
Government have dropped that clause,
In other words, the particular ques-
tion of labour-management relations
should be gone into by the Committee,

Regarding the last item in the pro-
viso, I would only mention that it
does not need any argument to justify
the avoidance by the Committee of
consideration of matters for the con-
sideration of which machinery is
established by any special statute
under which a particular public under-
taking is established, Parliament
enactg statutes after due consideration
and when an undertaking ig estab-
lished by special statute, it is because
it has special featurés. That is why
this particular item hag been incorpor-
rated.

Shri Hanumanthaiya; Could he give
some specific instances of establish-
ments which come under this proviso?

Shri Kanungo: The LIC, for one.

Shri Hanumanthaiya: LIC is includ-
ed within the purview of the Com-
mittee.

Shri Kanungo: All the undertakings
which are mentioned in Part I and
which are established by special
statute.
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What 1 ask

Shri Hanumanthaiya: _
js—please name one 0T two establish
ments covered by the third item 9!
the proviso. He said, LIC, but LIC is
gpecifically  included  in Part L

Shri Kanungo: 1 am sorry. Th.e
proviso says-—matters for the‘ ccnsi-
deration of which machinery is esta-
blished by any special statute unc.ier
which a particular public undertaking
is estublished.

What are

Shri Hanumanthaiya:
thay?

Shri Kanungo: All the 7 enumera-
ed in Part I have been established by
special statute.

Are they

Shri Hanumanthaiya:
ex~:uded?

Shri Kanungo: No. But I am try-
ing to justify the proviso here.

Shri A. C. Guha (Barasat): Will all

the 7 be excluded under the ‘hird
proviso?
Shri Kanungo: No, no, But the

poiut is that when a special machinery
is provided with regard to a particular
matter, it is excluded. For examplz2,
the point regarding investment in LIC
or distribution of reserves in, say, the
Warehousing Corporation. There are
special provisions for these. So they
are excluded, as naturally they should
be.

Shri A. C. Guha: Why?

Shri Kanungo: Because it has
been done by statute.

Shri A. C. Guha: May be. Al

these 7 have been established by
special statute. If the Committee can
look into the working of these autho-
rities, why should it not be allowed to
go into those matters also?

They can look into
them, but not the special provisions
which are incorporated in those
statutes. What remains is No.(i) of
the proviso in para 2—regarding major
Government policy. It hag not been

Shri Kanungo:
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possible to define this term or to enu-
merate the matters, Therefore, its
interpretation has been left to the
Chairman of the Committee, and in the
last resort, to the hon. Speaker.
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To give an example—we tried certain
exercises in enumerating them —the
general policy of an undertaking,
whether the affairs of the undertaking
are being managed in accordance
with sound business principles or
rrudent commercial practices, the
financial outcome of the operation of
the undertaking, the working of the
undertaking with reference to devolu-
tion of authority, the working of the
undertaking with reference to technical
and managerial efficiency, recruitment
and training of technical and mana-
gerial staff, relations with the public
and so on and so forth; but it could
not be exhaustive. Therefore, the
present draft from (a) to (d) is
wide enough. It covers all these and
possibly more. You caanot think out
all the contingencies. Therefore, it
has been left as wide as possible.

Shri Daji: Why not leave it as wide
ag in England?

Shri Kanungo: No, Perhaps 1t was
due to my incapacity to get my idea
through. In my opening speech, I said
that the position in UK. was entirely
different. There all the public under-
takings have been taken by special
statutes of Parliament; they were
working for quite a long time.

Shri A, C. Guha: No, they were not.
They were established only after the
last war when the Labour Ministry
came into power.

Shri Kanungo: Let him please give
me some credence for some knowledge.

Shri Daji: If he wants credence
from us, he should also give us some
credence.

Shri Kanungo: I certainly do. That
was why in my opening speech, 1 re-
ferred to Shri Daji. But I frankly ad-
mit that my 1.Q. is inferior to his.



Motiong re:

739

Shri Indrajit Gupta: But you are
the Minister. What can be done?

Shri Kanungo: I was referring to

England, and saying that the compa-
rison was not correct. Take, for
example, coal. Coal was a running

business in UK for hundreds of years.
Then it was taken over by Government,
All the undertakings in UK are gov-
erned by special statute of Parliament,
and the minisierial responsibility there
is far wider, than it is here 1 have
mentioned earlier in my opening
speech that the powers of the Minister
to interfere with the operations of a
company or corporation are strictly
limited and have been written down
in the statutes. After all, the Minister
is responsible to the House, Where
does the necessity of a Commiitee come
in? It is because of the peculiar cir-
cumstances. There are certain areas
where the Minister has no powers. Yet
Parliament has got to keep itself in-
formed. That is one of the major
justifications for a Committee. In
other words, the Committee will be
servicing the House and not anybody
else.

Therefore, I humbly submit that the
paragraph read as a whole gives wide
enough scope for the examination by
the Committee of the undertakings. In
any case, we have to see how the Com-
mittee functions. In other words, the
House has got to see—not the Govern-
ment—whether the work of the Com-
mittee facilitates discussion in thre
House. I have alreadv spoken about
the limitations in a debate in a big
House; the effort of this Committee
would be to pinpoint important points
which require the attention of the
House. Therefore, I consider that the
provisions in paragraph 2, as they are,
are very much necessary and are wide
enough.

The last portion, where the Speaker
has been given the power to direct the
Committee to look into anything which
the House desires or he thinks neces-
sary in the course of working of the
Committee, is perhaps the widest. 1
have not found any such wide provi-
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sion in any legislature or its com-
mittees in any other country.
Some of the amendments, parti-

cularly the one by Shri Diji and Dr.
Singhvi, refer to the procedures
regarding examination of wi.nesses
etc. I submit these are not necessary
ag the rules relating to parliamentary
committees in Chapter XXV1 of the
Rules of Procedure are ample and
exhasutive,

The Law Minister has made it cate-
gorically clear that the two motions do
not in any way offend the Constitution.
The House can set up any agency to
help its deliberations, even with men
from outside: its membership. Matters
relating to public undertakings which
go into the estimates, and the moneys
to be spent from the Consolidated Fund
by way of investment in the capital of
an undertaking or as a loan to it, are
all items which are entered in the
estimates. The Lok Sabha votes on the
estimates, and depends on the services
of the Estimates Committce to examine
those estimates. I submit that the
House would be more adequately
served by a special committee which
will confine its function {o public
undertakings only. The committee, as
I envisage, will digest the annual report
and accounts of each undertaking and
its report will help both Houses to
have a more fruitful debate, and the
Estimates Committee will, in course of
time, feel relieved of this aspect of
their work, and will find the reports
useful to their Members. We cannot
envisage all the circumstances where
there would be overlapping in work-
ing as also the types of enquiry which
may Le necessary from time to time.
The provision in (a) of para 2 em-
powers the Speaker, as I said earlier,
to take care of these circumstances.

Here I would submit that there is a
little verbal change. I do not know if
you would direct me to move a formal
amendment, or you will take my verbal
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statement for that.
Schedule reads:

Part II of the

“Every Government Company
whose annual report is placed
before the Houses of Parliament
under sub-section (1) of Section
619A of the Companies Act, other
than the Public Undertakings
included in Part III hereof.”

—

would like to take off the words:

“other than the Public Under-

takings included in Part III here-
of.”

had earlier anticipated in my speech
that we would invoke the powers of
the Speaker in this respect, but as it
stands Part III is completely washed
out.

—

There have been some amendments
in which it has been said that, as I have
mentioned in my earlier speech, Part
II1 has got security aspects and there-
fore certain prohibitions ought to have
been imposed on it. Reading through
the rules of parliamentary committees,
I find that the Speaker has ample
powers to give directions regarding the
examination and the reporting on the
security aspects, taking care of the
security aspects. If this is taken into
account, the doubts expressed by my
friend Shri Morarka will vanish.

Shri Kashi Ram Gupta (Alwar):
Sir, the Minister is asking your permis-
sion to delete certain words in the
motion, and whether a formal amend-
ment by him is required. That should
be clarified.

Mr, Deputy-SpeaRer: If the House
agrees, no amendment is necessary.

Shri Kanungo: I am formally moving
an amendment that these words be
dropped

Dr. Singhvi has suggested the inclu-
sion of more than six corporations
including banks to be added to the
Schedule to Part 1. Apart from the
special nature of banks, I would sub-
mit that we must start with the Sche-
dule as it is. As it is, it is big enough.
As my hon. friend from Xashmir
mentioned, the Committee might
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find it difficult to examine all the
corporations and companies, which gre
quite large in number, Therefore, we
have deliberately omitted certain
corporations like banking and financ-
ing corporations; because thcy are
rather sensitive spots, and we do not
want them to go in for special en-
quiries other than what Parliament
is entitled to. In course of time, I
suppose there will be more corpora-
tions coming in under Part IT and Part
I1I, and as we gain experience, I
think the Committee will be able to
justify jtself.
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Here 1 would submit that the ex-
periece of UK. has been rather unique
in the sense that for five years they
hag doubts about the efficacy of a com-
mittee, and ultimately, after another
four years, they found that the
committee, by experience, had been
really helpful to the House discussing
matters. I would suggest hon. Mem-
bers reading an article by Sir Tobby
Low on ‘‘Select Committee on Natio-
nalised Industries” jn the Public Ad~
ministration Magazine of 1962, Owing
to shortage of time I cannot read large
extracts, but I would like to quote one
extract:

*“Thirteen Members of Parliament
may seem an odd kind of committee
to be charged with the investigation
of activities of widely differing
industries, many of them wi‘h highly
technical activities, but, in fact, this
committee of 13 has worked very
well. Each one us had varying ex-
perience and came with a different
approach to the problem we were
considering. It is important, I think,
that some Members on such a Com-~
mittee should themsclves have had
experience of management of the
financial and technical side of in-
dustry, and that some shou'd have
a good understanding of general
economic and financial questionsa
Inevitably it falls upon the Chair-
man of this Committee to take the
lead in choosing what are to be the
most important points and cross-
examining the witnesses In this it
is greatly helped by two Clerks who
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are allotted to the Select Commit-
tee. We used to have only one. It is
not generally appreciated how high
is the inte!lectual standard of the
Clerks of the House of Commons or
how broaq their ability, The Com-
mittees of the House of Commons
depend to a very large extent  on
their Clerks, but of no Committee
is this more true than the Select
Commitiee on Nationalised Indus-
tries. These Clerks are not trained
economists, they are not trained

accountants, but they do have
highly trained minds, and they
know and really understand

good House of Commons procedure,
which is most important for such a
Committce. They have one  other

advantage, at least my Clerks had,
bright enjoyable English.”
Perhaps in our House they should

know how to write bright Hindi.

The point I am trying to make out
is that this Committee for a couple
of years floundered and tried to have
the services of accountants, econo-
mists and various other specialists,
but by cxperience they found that
help which they got from the Sec-
retariat, as we call it in our parlance
here, was the most useful they could
get. I would humbly submit from
my experience of working in some
of the committees here that I do
think that our Secretariat has got
plenty of talent in this matter. The
most important thing, as I have em-
phasized, is the point of view of the
House. An economist can be brilliant;
and accountant can be brilliant. But
the Secrctariat of Parliament knows
the mind of Parliament much better
than anybody else. After all this
Committee iy meant {o serve the
House.

Shri Kashi Ram Gupta: How will
the Secrctariat help the committee?

Shri Kanungo: I suppose it requires
experience to know it. At least I have
had my experience, I will take an
hour to elucidate that.

Shri Daji: Please do not.
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Shri Kanungo: You will say it will
bore you.

I beg to move:
That in the motion,—
in Part II of the Schedule—

the Public
in Part

omit ‘“other than
Undertakings inciuded
III thereof.” (27)

An Hon, Member: What about the
membership?

Shri Kanungo: I would submit that
in the first instance when you are
launching upon a new type of parlia-
mentary activity, it should be as small
as possible: it should be a compact
committee. Even in the House of
Commons with a membership of about
640, there are only 13 members in the
committee.

Shri Sham Lal Saraf: In Great
Britain there are only a few nation-
alised industries. Here the number is
more: the diversified nature should
also be considered.

Shri Kanungo: We have considered
it thoroughly. At one stage, the Select
Committee of the House of Commons
consisted of less than ten members.
Let us start with this and let us have
a couple of reports. Once it is
launched, we will know what changes
are needed.

About the rights and privileges of
members of the other House, the
phraseology here is ‘to associate’; that
is the usual phraseology; it was accept-
ed by the hon. Speaker and the hon.
Chairman, It means that the Members
of the other House will have equal and
same rights and privileges as the Mem-
bers of this House. I hope that when
this motion is accepted by this House
and the other House we will be able
{o set up a committee very soon, pos-
sibly in this session and by next year
we will have the first report of the
committee.

Shri K. C. Reddy (Chikballapur):
With regard to the amendment which
the hon. Minister moved a little while
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ago, I may say that four units are
mentioned in Part III. If you are
omitting those words in Part II, there
is no need to retain Part III at all in
the body of the Resolution.

Shri Kanungo: It is not necessary.

Mr. Deputy-Speaker: There is no
reference to Parts I and II also.

I will now put Dr. Singhvi's sub-
stitute motion No. 25 to the vote of
the House.

The motion was put and negatived.

Mr. Depaty-Speaker: Are any of
the other amendments withdrawn?

Shri A. C. Guha: I shall mention my
amendment to each para. I think I
am entitled to place the amendmcents
before the House,

Mr. Dcputy-Speaker: A]] the
amendments have been treated as
moved.

Shri Surendranath Dwivedy: There
are several paragraphs and I think it
is better for us to proceed as we do in
the case of Bills. Let us take para by
para.

Mr, Deputy-Speaker: I am taking
amendment by amendment, not para
by para.

Shri A. C. Guha: Am T not entitled
to speak on my amendments?

Mr. Deputy-Speaker: Not after
the hon. Minister has replied. The
resolution has been debated all these
davs. All the amendments have been
piated. We cannot have another
debate.

Dr. M, 8. Aney (Nagpur): Members
would not be in a position to under-
stand as to what the amendment is.
That can be done only if the person
moving the amendment explains it
with reference to the clause to which
it is moved.

NOVEMBER 20, 1963

Committee on 46
Public Undertakings

Mr. Deputy-Speaker: Ali the Mem-
bers had their chance. Member who
have tabled amendments have also
spoken. I am now asking every mem-
ber who has tabled amendment
whether; I should put it to vote.

Shri Surendranath Dwivedy: When
we spoke, we spoke generally on the
motion and not on the specific amend-
ments as such.

Mr. Deputy-Speaker: When the
hon. Members were speaking, the
motion and the amendments had al-
ready been placed before the House.....

(Interruptions.)

Shri Surendranath Dwivedy:
Amendments are to be explained, one
by one. Otherwise, you can as well
say that the motion has been passed.

Shri A. C. Guha: In that case, I
would like to ask the hon. Minister if
he is willing to accept any of these
amendments. I would appeal to him
at least to accept the deletion of ‘major
policy matters and the matters of day-
to-day administration’. Because other-
wise it would be curtailment of the
rights already enjoyed by the Com-
mittees of this House. These concern
the prerogatives of the Lok Sabha.

Mr. Deputy-Speaker: He has made
it clear that he is not accepting any of
the amendments. So, 1 am asking each
Member whether he is pressing his
amendment or not.

Shri Surendranath Dwivedy: Does
he not accept this particular amend-
ment:

“Provided that a Minister shall
not be elected 8 member of the Com-
mittee, and that if a member, after
his election to the Committee, is ap-
pointed a Minister, he shall cease to
be a member of the Committee from
the date of such appointment.”

Mr. Deputy-Speaker: I am asking
each Member about his amendment.
and I am taking each amendment by
itselt. I em coming to that amend-
ment. 1 shall now put amendment
No. 1 to the vote.

The amendment was put and negatived.
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Mr. Deputy-Speaker: Amendment
No. 2 Shri S. N, Chaturvedi—he is
not here.

Shri Kanungo: 1 do not accept it.

Mr. Deputy-Speaker: I shall now
put amendment No. 2 to the vote.

The amendment was put and negatived.

Mr. Deputy-Speaker: Amendment
No. 3. Is Shri Guha pressing it?

Shri A. C. Guha: My amendments
are before the House, and if the Gov-
ernment have a closed mind, I am
helpless. But I am not going to with-
draw the amendment.

KARTIKA 28,
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That in the motion, in para-
graph (2),
after clause (c), insert—

“(cc) to suggest alternative
policies in order to bring about
efficiency and economy in adminis-
tration;

(cce) to examine whether the
money is well laid out within the
limits of the policy implied in the
estimnates;” (3).

Shri A. C. Guha: These are extracts
from the powers enjoyed by the Es-
timates Committee under the Rules
of Procedure of the House.

Mr. Deputy-Speaker: He has spoken
already.

Mr  Deputy-Speaker: The question

is:
Division No. 2]

Aney, Dr. M. S,
Banerjee, Shri S, M.
Daji, Shri

Dwivedy, Shri Surendranath
G ayatri Devi, Shrimati
G hosh. Shri P. K.
Gokaran Prasad, Shri
Guhy, Shri A, C.
Gupta, Shri Indraiit
Gupta, Shri Kash: Ram
Himmatsinhji, Shri

Abdul Wahid, Shri T.
Alva ShriA. S,
Anjarappa, Shri

Bal Krishna Singh, Shri
Basumatari, Shri

Beyra, Shri

B hagat. Shri B. R,
Bhekt Darshan, Shri
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bist, Shri J.B.S.
Borooah, Shri. P C.
Brahm Prakash, Shri
Brajeshwar Prased, Shri
C hakraverti, Shri P, R.
Chuni Lal, Shri

Das, ShriB. K.

D a3, Shri Sudhensu

DD eo Bhanj, Shri P, C.

it.

Shri Kanungo: I had also explained

The Lok Sabha divided.

AYES

Jha, Shrj Yogendra
Kachhavaiya, Shri
Kakkar, Shri Geuri Shankar
Kapur Singh, Shri
Kar, Shri Prabhat
Mahtab, Shri

Maurva, Shri

Mehta, Shri Jashwant
Mukerjee, Shri H. N.
Nair, Shri Vasudevan
Pattnayak, Shri Kishen

NOES

Dighe, Shri

Gshmari, Shri

Gajraj Singh Rao, Shri
Gandhi, ShriV. B,
Ganga Devi, Shrimati
Guptas, Shri Shiv Charan
Hajarpavis, Shri
Hanumanthaiya, Shri
Hazariksa, Shri J. N,
Hem Raj, Shri

Jadhav, Shri M. L.
Jemunadevi, Shrimati
Jedhe, Shri

Jyotishi, Shri J. P,
Kedaria, Shri C. M.
Khanna, Shri Mchr Chand
Kindar Lal, Shri

Kripa Shankar, Shri
Krishna, Shri M. R,

Ranga, Shri

Reddy, Shri Narasimha
Singhvi, Dr. T, M.
Sinhasan Singh, Shrl
Swamy, Shri M. V.,
Swell Shri

Trivedi. Shri U, M.
Tvagi, Shri

Utiya. Shri
Verkajah, Shri Ko a
Vishram Prasad, Shel
Wadjwa, Shri

Krishremachari, Shri T, T.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeva Prasad, Dr,
Malaichamj, Shri
Mathotra, Shri Inder J,
Mallick, Shri

Mandai, Dr. P,
Marandi, Shri

Mssuriye Din, Shri
Mir imata, Shrimati
Mirza, Shr1 Bakar Ali
Mishra, Shri Bibhuti
Mohanty, Shri G,

Mohiuddin, Shri

Morarka, Shri

Moare, Shri K. L.

o | 15. 49 hrs.
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Murti, Shri M. S.
Muthiah, Shri

Naik, Shri D. J.
Nehyu, Shri Jawsharlal
Paliwal, Shri

Panns Lal, Shri

Pant, Shri K. C.

Patel, Shri Chhotubbai
Patel, Shri P. R.

Patil, Shri D. S.

Patil, Shri 1. S.

Patil, Shri S, B.
Patnaik, Shri B. C.
Pratap Singh, Shri
Rajdeo Singh, Shri
Ram Sewak, Shri

Ram Swarup, Shri
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Reane, Shri

Rao, Shri Muthyal

Rro, Shri Ramapathi

Rao, Shri Thirumala
Reddy, Shri K., C.

Roy, Shei Bishwanath
Samanta, Shri S, C.

Caraf, Shri Sham Lai
Satyahhama Devi, Shrimati
Sen, Shri P, G.

$hashi Ranjan, Shri

Sheo Narain, Shri

Shree Narayan Das, Shri
Shyam Kumari Devi, Shrimati
Sidhesh.war Prasad, Shri
Singh, Shei D.N.
Sonavane, Shri
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Soy, Shri H. C.
Swamy, Shri M, P,
Thimmaiah, Shri
Tiwary, Shri D. N
Tiwary, Shri K. N.
Tiwary, Shni R, S,
Tombj, Shri
Tula Ram, Shri
Uikey, Shri
Varma, Shri Ravindra
Veerabasappa, Shri
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Wadiwa, Shri
Yadav, Shri Ram Harkh
Yadava, Shei B. P,

750

Mr. Deputy-Speaker: The result of
the division is: Ayes 34; Noes 108.

The amendment was negatived.
Mr. Deputy-Speaker: No. 4.

Shri U. M. Trivedi (Mandsaur):
Sir, on a point of order. You have
decided that we should not be allowed
to speak on amendments. If we do
not speak on the amendments, how
can vote be taken? I have not under-

Shri Surendranath Dwivedy: BSo,
when they have already been moved,
whether the Mover is present or not,
it does not matter? These have to be
put to the vote. The House is in pos-
session of the amendments.

Mr. Deputy-Speaker: I am putting
every amendment to the vote. Even
if the Member is not here, I am put-
ting it. I am asking every Member
who is present here to say whether

stood it. We must be allowed to he Withdr?ws it or not. It he vmm:'s

speak on our amendments and then 'O Press his amendment, T will put it

the question may be put, to the vote. I shall now put amex.ui_
ment No. 4 to the vote. The question

Mr. Deputy-Speaker: This point is:

was already raised. I have given a

ruling that there was no point of or- That in the motion, in para-

der. There is no point of order here, graph (2),

because the motion and the amend-

ments were taken together in the after clause (d), insert—

House and the debate has taken place

on both the mo!ion and the amend- “(e) to exercise pgeneral

ments. This is .not like a Bijll. There supervision and contro! of those

cannot be a third debate on each industries in which Government

amenflment. So, I am putting the has whole or partial inierest

questiion, either financia] or otherwise.”(4).

The Lok Sabha divided.
Division No_ 3] [15.52 hrs.
AYE

Banerjee, ShriS. M.

Daji, Shri

Dwijvedy, Shri Surendranath
Gayatri Devi, Shrimat;
Gupta, Shri Indrujit

Gupta, Shri Kashi Ram
Himmatsinhjj, Shrj

Jha, Shri Yogendra

Kachhavaiya, Shri
Kapur Singh, Shri
Kar, Shri Prabhat
Maurya, Shrj

Mchta, Shri Jashvant
Mukerjee, Shri H. N.
Najr, Shri Vasudevan
Ranga, Shri

Reddy, Shri Narasimha

Singhvi, Dr. L. M.
Sinbasan Sirgh, Shri
Swamy, Shri M. V.
Tiwary, Shri K. N.
Trivedi, Shri U. M.
Utiya, Shri

Vishram Prasad, Shri
Warior, Shri

s .

#*One name could not be recordede
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Abdul Wahid, Sbri T.
Alvs, ShriA.S.
Aney, Dr. M.S.
Anjsnappa, Shri

Ba! Krishna Singh, Shri

Besra, Shri
Bliagat, Shri B. R.
Bhakt Darshan, Shri

Bhattacharyys, Shri C. K.

Bist, Shri J. B. S.
Borooah, Shri P. C.
Brahm Prekash, Shri

Barjeshwar Prasad, Shri

Chakraverti, Shyi P. R.
Chuni Lal, Shri

Das, ShriB. K.

Das, Shri Sudhanyu
Deo Bhanj, ShriP.C.
Dighe, Shri

Gahmari, Shri

Gajrej Singh Reo, Shri
Ganghi, Shri V. B.
Ganga Devi, Shrimati

Gupta, Shri Shiv Charan

Hejarnavis, Shri %
Hanumanthaiya, Shri
Hazarika, Shri J. N.
HMem Raj, Shri
Jadhav, Shri M. L.
Jamunadevi, Shrimati
Jedhe, Shrj

Jyotishi, Shri J. P.
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Krishna, Shri M. R.
Krishnamachari, Shri T.T.
Lakshmikanthamma, Shrimsti
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Mahtab, Shri
Malaichami, Shri
Malhotrs, Shri Inder J.
Mallick, Shri
Mandal, Dr. P.
Marandi, Shri
Masuriya Din, Shri
Minimats, Shri
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohanty, Shri G.
Mohiuddin, Shri
Morarka, Shri
More, Shri K. L.
Murti, Shri M. S.
Muthiah, Shri
Naik, ShriD-J.
Nehru, Shri Jawaharlal
Paliwal, Shri
Panna Lal, Shri
Pant, ShriK.C.
Patel, Shri Chhotubha
Patel, ShriP.R.
Patil, ShriD.S.
Patil, Shri]. S.
Patil, Shri § B.
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Ram Sewa'; Sbei

Ram Swarup, Shrj

Rane, Shri

Raeo, Shri Muthysl

Rao, Shri Ramuapathj
Rso, Shri Thirumals
Reddy, Shri K. C.

Roy, Shri Bishwanath
Samanta, ShriS. C.

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, ShriP. G.

Shashi Ranjan, Shri
Sheo, Narain, Shri

Shree Narayan Das, Shri
Shyam Kumari Devi, Shrimati
Sinha, Shrimati Ramduleri
Sonavane, Shri

Soy, Shri H.C.
Subramanyam, Shri T.
Swamy, Shri M. P.
Thimmaiah, Shri
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.
Tombi, Shri

Tula Ram, Shri

Tyagi, Shri

Uikey , Shri

Varma, Shri Ravindra
Veerabasappa, Shri
Verma, Shri Balgovind

Kedaria, Shri C. M. Patnaik, Shri B. C. Wadiwa, Shri

Khanna, Shrl Mchr Chand Pratap Singh, Shri Yadav, Shri Rem FHarkh
Kindar Lal, Shri Raghunath Singh, Shri Yadava, Shri B.P.
Krira Shankar, Shri Rujdeo Singh, Shri . .

Mr, Deputy-Speaker: The result of
the division is as follows:

Ayes 26; Noes 108.
The motion was negatived.

Mr. Deputy-Speaker: Amendment
No. 5. Does Mr. Guha press it?

Shri A, C. Guha: Yes, Sir.

Mr. Deputy-Speaker: The question
i9:

“That in the motion,—

omit proviso to paragraph (2)".
(5).
Those in favour shall say ‘Aye’.
Some Hon. Members: Aye.

Mr, Deputy-Speaker: Those against
shall say ‘No’.

Some Hon. Members: No.

Mr. Deputy-Speaker: The Noes
have it.

Some Hon. Members: Ayes have it
Mr Deputy-Speaker: Division.

Shri Sonavane (Pandharpur): The
lobbies may be cleared again, Sir. Some
Members are waiting outside.

Mr. Deputy-Speaker: Lobbies have
been already cleared.

The Minister of Finance (Shri
T. T. Krishnamachari): Some Mem-
bers are waiting outside.

Mr. Deputy-Speaker: All right; let
the lobbies be cleared. The lobbies have
been cleared now., The qucestion is:

“That in the motion,—

omit proviso to paragraph (2)”.
(5).
The Lok Sabha divided.

Mr. Deputy-Speaker: Any correc-
tions? 2 more for Ayes,

«® One name could not be recorded.
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Bancrjee, Shri S. M.
Chaudhuri, Shri Tridib Kumar
Daiji, Shri

Dwivedy, Shri Surendranath
Gayatri Devi, Shrimati

Ghosh, Shri P. K.

Gokaran Prasad, Shri

Guha, Shri A. C.

Gupta, Shri Indrajit

Gupta, Shri Kanshi Rem

Abdul Wahid, Shri T.
Alva, Shri A S.

Aney, Dr M. S.
Anjanapps, Shri

Azad, Shri Bhagwat Jha
Balakrishnan, Shri
Barkataki, Shrimati Renuks
Basumatari, Shri

Beara, Shri

Bhagat, Shri B. R.
Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharyva, Shri C. K.
Bist, Shri J. B. 5.
Boroosh, Shri P. C.
Brahm Prakash, Shri
Brajcshwar Prasad, Shri
Brij Raj Singh, Shri
Chakraverti, Shri P. R.
Chands, Shrimati Jyotsns
Chandrasekhar, Shrimati
Chavda, Shrimati

Chuni Lal, Shri

Das, $hri B K.

Das, Shri Sudhansu
Dass, Shri C.

Deo Bhanj, ShriP. C.
Dighe, Shri

Gahmari, Shri

Gajraj Singh Rao, Shri
Ganga Devi, Shrimati
.Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hanumanthaiya, Shri
Hazarika, Shri J. N.
Hem R j, Shri

Jadhav, Shri M. L.
Jamunadevi, Shrimati
Jedhe, Shri

Joshi, Shrimati Subhadra

Mr. Deputy-Speaker: The result of

AYE

Himatsingka, Shrl

Jha, Shri Yogendra
Kachhavaiys, Shri

Kakkar, Shri Gauri Shankae
Kapur Singh, Shri

Kar, Shri Prabhat

Lahri Singh, Shei

M urya, Shri

Mehra, Shri Jeshvant
Mukerjce, Shri H. N.

NOES
otishi, . ri J.P.
K mble, Shri

Kedaria, Shri C. M.
Khanna, Shri Mchr Chand
Kindar Lal, Shri

Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamacharl, Shri T. T,
Lakshmikarithamma, Shrimatt
Lalit Sen, Shri

Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Malaichami, Shri
Malhotra, Shri Inder J.
Maltick, Shri Ram Chandra

Mandal, Dr. p.

Mantri, Shri

Masuriya Din, Shri

Minimata, Shri

Mirza, Shri Bakar Ali

Mish:a, Shri Bibhuti

Mohanty, Shri G.

Mohiuddin Shri

Morarka, Shri

More, Shri K. L.

Murti, Shri M. S.
MuMuthish, Shri

Naik, Shri D. J.

Nayar, Dr. Sushils

Nehru, Shri] waharlal
Panna Lal, Shri

Pant, Shri K. C.

Patel, Shri P. R.

Patil, Shri D. S.

Pau, Shrif

Patil, Shri S. B.

Patnsik, Shri B. C.
Pattabhi Rimar., Shri . R.
i?utup Singh, Shri

Nair, Shrl Vasudevan
Ranga, Shri
Reddy, Shri Nerasimba
Sen, Dr. Ranen
Singhvi, Dr. L. M.

wamy, Shri M. V.
Trivedi, Shri U. M.
Utiya, Shri
Vishram Prasad, Shrl
Warior, Shri

.

Raj Deo Singh, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Rane, Shri

Rao, Shri E. Madhusudan
Rao, Shri Muthyal

Rao, Shri Ramapathi
Rso, Shri Thirumalg
Reddy, Shri K. C.

Roy, Shri Bishwanath
Samanta, Shri §. C,
Saraf, Shri Sham Lal
Satyabhams Devi, Shrimatl
Sen, Shri P, G.
Shankaraiya, Shri

Shashi Ranjan, Shri

Sheo Narain, Shri

n Das, Shri
Shyamkumari Devi, Shrimatl
Singh, Shri D. N,

Sinha, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinhassen Singh, Shri
Sonavane, Shr
Subramanyam, Shri T.
Swamy, Shri M. P.
Thimmaiah, Shri

Tiwary, Shri D. N,
Tiwary, Shri K. N
Tiwary, ShriR. S.
Tombi, hri

Tula Ram, Shri

Uikey, Shri

Varma, Shri Ravindra
Veerabasappa, Shri
Venkatasubaigh, ShriP.
Verma, Shri Balgovind
Wadiwa, Shri

Yadav, Shri Ram Harkh
Yadava, Shri B. P.

Shri B, K Das (Contai): I do not

press the amendment.

Mr. Deputy-Speaker: Does he have
the leave of the House to withdraw
his amendment?

Some Hon, Members: Yes.

the division ig Ayes 31; Noeg 120.
The motion was negatived.

Mr. Deputy-Speaker: Amendment
No. 6.

*Onc name oouid aut be rocorded.
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.The amendment was, by leave,
withdrawn.
Mr. Deputy-Speaker: Amendment
No. 7

Shri V. B. Gandhi (Bombay Central
South): T do not want to press my
amendment No. 7.

Mr. Deputy-Speaker: Does he have
the leave of the House to withdraw
his amendment?

Some Hon. Members: Yes,

The amendment was, by leave,
withdrawn,

Mr. Deputy-Speaker:
No. 8.

Shri A. C. Guha: After those two
emendments were defeated, I am not
interested in pressing any of my other
amendments,

Mr. Deputy-Speaker: Does he have
the leave of the House to withdraw
his amendment?

Some Hon. Members: Yes,

The amendment was, by leave,
withdrawn.

Amendment

Mr. Deputy-Speaker. Amendment

No. 9,

Shri B, K. Das: I do not want to
press it,

Mr. Deputy-Speaker: Does he have
the leave of the House to withdraw
his amendment?

Some Hon. Members: Yes.

The amendment was, by leave,
withdrawn.

Shri Surendranath Dwivedy: It
you put the Government amendment
first, then others will be automatically
barred.

Mr. Deputy-Speaker: I ghall
Government Amendment No. 26,

The gquestion is:

That in the motion, for paragraph
(3), substitute—

*“(3) That the members of the
Committee shall hold office for the
duration of the present Lok
Babha.” (26)

The motion was adopted.

put

KARTIKA 29, 1885 (SAKA)

Committee on 756
Public Undertakings

Mr. Deputy-Speaker; Amendment
No. 10,

Shri V. B. Gandhi 1 do not want
to press it.

Mr. Deputy-Speaker: Does he have
the leave of the House to withdraw
his amendment?

Some Hon. Members: Yes,

The amendment was, by leave,
withdrawn.

Mr. Deputy-Speaker: Amendment
No. 11. Shri Chaturvedi ig not here. I
will put it to the House.

The amendment was put and negatived.

Mr. Deputy-Speaker: Amendment
No. 12,

Shri V. B. Gandhi: 1 do not want
to press it.

Mr. Deputy-Speaker: Does he have
the leave of the House to withdraw
his amendment?

Some Hon. Members: Yes,

The amendment was, by leave,
withdrawn.

Mr. Deputy-Speaker:
No. 13.

Shri A, C. Guha: I have already
said that I am not interested in my
other amendments.

Mr. Deputy-Speaker: Does he have
the leave of the House to withdraw
his amendment?

Some Hon. Members: Yes,

The amendment was, by leave,
withdrawn.

Amendment

Mr. Deputy-Speaker;: Amendment
No. 14.
The question is:
That in the motion,—
in the first paragraph,—
for “ten members” substitute
“twenty members”. (14).

The Lok Sabha divided.

Mr. Deputy-Speaker: Any correc-
tions? 3 more for Ayes and 1 more for
Noes.
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Division No. 5]

Aney, Dr. M. S.

Banerjee, ShriS. M.
Chaudhuri, Shri Tridib Kumar
Daji, Shri

Dwivedy, Shri Surendranath
Gayatri Devi, Shrimati
Ghosh, Shri P. K.

Gokaran Prasad, Shri

Gupta, Shri Indraijit

Gupta, Shri Kanshi Ram

Abdul Wshid, Shri T.
Alvs, ShriA. S.
Anjanappa, Shei

Azad, Shri Bhagwat Jha
Balakrishnan, Shri
Barkataki, Shrimati Renuka
Basumatari, Shri

Besra, Shri

Bhagat, Shri B. R.

Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bist, Shri]. B. S.
Borooah, Shri P. C.
Brahm Prakash, Shri
Brajeshwar Prasad, Shri
Brij Raj Singh, Sbri
Chakraverti, Shri P. R.
Chanda, ShrimatiJyotsne
Chandrasekhar, Shrimati
Chavda, Shrimati

Chunij Lal, Shri

Das, ShriB. K.

Das, Shri Sudhansu
Dass, Shri G.

Deo Bhanj, Shri P. C.
Dighe, Shri

Gehmari, Shri

Gajraj Singh Rao, Shri
Gandhi, Shri V. B.
Ganga, Devi, Shrimati
Gupta, Shri Shiv Charan
Hajarnavis, Shri
Hanumanthaiya, Shri
Hazarika, Shri J. N.
Hem Raj, Shri

Jadhav, Shri M. L.
Jamunadevi, Shrimati
Jedha, Shri

Joshi, Shrimati Sybhadra

Mr. Deputy-Speaker: The result of Mr.
the division is: Ayes 31; Noes 123.

The motion was negatived.

NOVEMBER 20, 1953

-AYES
Himatgingks, Shri
Jha, Shri Yogendra
KRachhavaiya, Shri
Rakkar, Shri Gauri Shanker
Kapur Singh, Shri
Kar, Shri Prabhat
Labri Singh, Shri
Maurya, Shri
Mehta, Shri Jashvant
Mukerjee, Shri H. N.

NOts
Jyotishi, Shri J. P.
Kamble, Shri
Kedaria, Shri C. M.
Khanna, Shei Mebr Chand
Kindar Lal, Shri
KriPa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laskar, Shri N. R.
Mahadeva Prasad, Dr.
Malaichami, Shri
Malbotra, Shri Inder J.
Mallick, Shri Ram Chandra
Mandal, Dr. P.
Mantri, Shri
Masuriys Din, Shri
Minimata, Shri
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mobanty, Shri G.
Mohiuddin, Shri
Moararka, Shri
More, ShriK. L.
Murti, Shri M. S.
Muthish, Shri
Naik, ShriD. J.
Nayar, Dr. Sushila
Nehru, Shri Jawaharlal
Paliwal, Shr
Panna Lal, Shri
Pant, Shri K. C.
Patel, Shri Chhotubhai
Patel, Shri P. R.
Patil, Sbri D. S.
Patil, Shri J. S.
Patil, Shei S. B.
Patnaik, Shri B. C.
Pattabhi Raman, Shri-C.R.
Pratap Singh, Shri

Deputy-Speaker:
come to amendment No, 15.

Committee on 75

Public Undertakings

[x6-02 hrs.

Nair, Shri Vasudevan
Ranga, Shri

Reddy, Shri Naragimhae
Sen, Dr. Ranen
Singhvi, Dr. L. M.
Swamy, Shri M. V.
Trivedi, Shri U. M.
Utiya, Shri

Vishram Prasad, Shri
‘Warior, Shri

. »

Raghunath Singh, Shri
Rajdeo Singh, Shri

Ram Sewak, Shri

Ram Swarup, Shri

Rane, Shri

Rao, Shri E. Madhusudan
Rao, Shri Muthyal

Rwao, S rj Ramapathi
Ruo, Shri Thirum
Reddy, Shri K. C.

Roy, Shri Bishwanath
Samanta, Shri S. C.
Saraf, Shri Sham Lal
Satyabbama Devi, Shrimati
Sen, Shr: P. G.
Shankaraiya, Shri

Shashi Ranjan, Shri

Sheo Narain, Shri

Shree Narayan Das, Shri
Shyam Kumari Devi, Shrimati
Singh, ShriD. N,

Sinhs, Shri Satys Narayan
Sinha, Shrimati Ramdulari
Sonsvane, Shri

Soy, Shri H. C.
Subramanyam, Shri T.
Swamy, Shri M. P.
Thimmaiah, Shrj

Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary ShriR. S.

Tombi, Shri

Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Varma, Shri Rav ndra

Veerabasappa, Shrj
Venkatasubhaiah, Shri p.

Verma, Shri Balgovind
Wadiwa, Shri
Yadav, Shri Ram Hirkh

Yadava, ShriB. P.
Then we

Shri Surendranath Dwivedy: The

Government may accept my amend-

**One name could hot be recorded.
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ment, Sir, that a Minister should not
be a member of the Committee.

1885 (SAKA) Committee on 760

Public Undertakings
Shri Surendranath Dwivedy: No.

The amendment was, by leave, with-
drawn.

Shri Daji: The rules of a House
Committee will apply. Mr. Deputy-Speaker: The question
. is:
Shri Kanungo: 'n the Estimates
Committee no member of the Govern- That in the motion,—
ment is 8 member. in paragraph (2), after clause
Shri Ranga: You may preside over .
that also. (c) insert—
“(ce) to suggest measures for
Shri K . better and efficient function-
v Kanungo:  No. ing in such Public Under-
takings;” (16).
Mr. Deputy-Speaker: Is he pressing aking a9
it to a vote? The Lok Sabha divided.
AYES

Division No. 6]

[16-05

Banerjee, ShriS. M.

Chaudhuri, Shrj Tiridib Kumar

Daiji, Shri

Dwivedi, Shri Surendranath
Gayatri Devi, Shrimati
Ghosh, Shri P. K.
‘Gokaran Prasad, Shri
Gupta, Shri Indrajit
Gupts, Shri Kanshi Ram
Himmatsinh{i, Shri

Abdul Wahid, Shri T,
Alve, ShriA. S,

ney, Dr. M. S.
Anjanappa, Shri
Azad, Shri Bhagwat Jha
Bal Ktishna Si* gh, Shri
Barkataki, Shrimati Renuka
Basumatari, Shri
Besra, Shri
Bhagat, Shri B. R.
Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharyya, Shri C. K.
Bist, Shri].B.S.
Boroosah, Shri P, C.
Brahm Prakash, Shri
Brajeshwar Prasad ,Shri

Jha, Shri Yogendra
Kachhavaiya, Shri

Kakkar, Shri Gauri Shanker
Kapur Singh, Shri

Kar, Shri Prabhat

Lahri Singh, Shri

Maurya, Shri

Mchta, Shri Jashvant
Mukerjee, Shri H. N.

Nair, Shri Vasudevan

NOES

Brij Raj Singh-Kotah, Shri
Chakraverti, Shri P. R,
Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati
Chavda Shrimati

Chuni Lal, Shri

Das, Shri B. K.

Das, Shri Sudhansu
Dass, Shri G,

Deo Bhanj, Shri P. C.
Dighe, Shri

Gahmari, Shri

Ganga Devi, Shrimati
Gupts, Shri Shiv Charan
Hajarnavis, Shri
Hanumsathaiya, Shri

Ranga, Shri

Reddy, Shri Narasimba
Sen, Dr. Ranen
Singhv!, Dr. L. M.
Swamy, Shri M. V.
Trivedi,Shr U. M.

Utiya, Shri
Vishram Prasad, Shri
Warior, Shri

Hazarika, Shri J.N.

Hem Raj, Shri

Jadhav, Shri M. L.
Jemundevi, Shrimati
Jedhe, Shri

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P.
Kamble, Shri

Kedaria, Shri C. M.
Khanna, Shri Mehr Chand
Kindar Lal, Shri

Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shei T, T.

Lakshmikanthamma, Shijmati

LalitSen, Shri
Laskar, Shri N. R,
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Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Malaichami, Shri
Malhotra, Shri Inder J.
Mallick, Shri
Mandal, Dr. P.
Martri Shri
Masuriya Din, Shri
Minimata, Shrimati
Mirza, Shri Baker Ali
Mishra, Shri Bibhuti
Mohanty, Shri G.
Mohiuddin, Shri
Morarka, Shri
More, Shri K. L.
Murti, Shri, M. S.
Muthiah, Shri
Naik, Shri, D.J.
Nayar, Dr. Sushila
Nchru, Shri Jawaharla
- Paliwal, Shri
Panna Lal, Shri
Pant, Shri K. C.
Patel, Shri Chhotubhaj
Patel, Shri P. R.

NOVEMBER 20, 1963

Patil, ShriD. 8.

Patil, ShriJ. S.

Patil, Shri S. B.
Patnaik, Shri, B. C,
Pattabhi Raman, Shri C. R.
Pratap Singh, Shri
Raghunath Singh, Shri
Ram Sewak, Shri
Rum Swarup, Shri
Rane, Shri

Rao, Shri Muthyal
Rao, Shri Ramapathi
Rao, Shri Thirumala
Reddy, ShriK. C.
Roy, Shri Bishwanath
Samanta, Shri S.C,
Samnani, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimatj
Sen, Shri P. G.
Shankaraiya, Shri
Shashi Ranjan, Shri
Sheo Narain, Shri

Shree Narayan Das Shrj

Committee on 762
Public Undertakings

Shyam Kumari Devi, Shrimati
Singh, ShriD. N.

Sinhg, Shri Satya Narayan
Sinha, Shrimati Ramdulari
Sinhasan Sirgh, Shri
Sonavane, Shri -

Soy, Shri H .C.
Subramanyam, Shrj T.
Swamy, Shri M., P.
Thimmaish, Shri

Tiwary, Shri D. N.
Tiwary, Shri K. N,
Tiwary, R. S.

Tombi, Shri

Tula Ram, Shri

Uikey, Shri

Varma, Shri Ravindra
Veerabasappa, Shri
Venkatasubbaiah, Shri P,
Verma, S Ba'govind
Wadiwa, Shri

Yadav, Shri Ram Harkh
Yadava, Shr. B. P.

Mr. Deputy-Speaker: The resuit of
the division is: Ayes 29; Noes 123.

The motion was negatived.

Shri Prabhat Kar (Hooghly): They
do not want efficient functioning.

Mr. Deputy-Speaker: The question
is:

That in the motion,—

in clause (d) of paragraph (2},

omit—
“and as may be allotted to the
Committee by the Speaker
from time to time” (17).

The motion was negatived.

Mr. Denjuty-Speaker: Amendments
Nos. 18, 19, 20 and 21 are barred in

view of the Government amendment
already accepted. 1 shall now put
amendment No. 22 to the vote of the
House.

The question is:

That in the motion,—

in paragraph (3), after the existing
proviso, insert,—

“Provided further that the
Chairman of the Committee
be from amongst the mem-
bers of the Opposiuon
Party.” (22).

The Lok Sabha divided.

**One name could not be recorded.
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Division No. 7]

Aney, Dr. M. S.
Bancrjee, Shri S. M.

Chaudhuri, Shri Tridib Kumar

Daiji, Shri

Dwivedy, Shri Surendranath
Gayatri Devi, Shrimati
Ghosh, Shri P. K.

Gokaran Prasad, Shri
Gupta, Shri Indrajit
Mimmatsinhiji, Shri

Abdul Wahid, Shri T.
Alva, ShriA. S.
Anjanapps, Shri

Azad, Shri Bhagwat Tha
Bal Krishna Sirgh, Shri
Barkataki, Shrimati Repuks
Basumatari, Shri

Besra, Shri

Bhagsat, Shri B. R.

Bhakt Darshan, Shri
Bhatkar, Shri
Bhattacharyya, Sbri C. K.
Bist, Shri J.B.S,
Borooah, ShriP. C.
Brahm Prakash, Shri
Brajcishwar Prasad, Shri
Brij Raj Singh-Kotah, Shri
Chakraverti, Shri P, R.
Chanda,Shrimati Jyotsna
Chandrasekher, Shrimati
Chavda, Shrimati

Chuni Lal, Shri

Das, ShriB. K.

Shri Sudhansu

Shri G.

Deo Bhanj, ShriP. C.
Dighe, Shri

Glhmui Shri
Gandhi, 'Shri B.
Ganga bcvn Shrimati

Guha, Shri A. C.
Gupts, Shri Shiv Charan
Hajarnsvis, Shri
Hanumanthaiya, Shri
Hazarika, Shri J. N.
Hem Raj, Shri

Jadhav, Shri M. L.
Jamunadevi, Shrimati
Jedhe, Shei

Joshi, Shrimati Subhadra
Jyotishi, Shri J. P,

Kamble, Shri
Kedarin, Shei C, M.

KARTIKA 29, 1885 (SAKA)
Public Undertakings

AYES

Jha, Shri Yegendra
Kachhavaiya, Shri

Kakkar, Shri Gauri Shanker
Kapur Sirgh, Shri

Kar, Shri Prabhat

Lahri Singh, Shri
Maurya, Shri

Mehta, Shri Jashvant
Mukerjee, Shri H. N.

Nair, Shri Vasudevan

NOES

Khanna, Shri Mehr Chand
Kindar Lal, Shrj
Kripa Shankar, Shri
Krishna, Shri M. R.
K-ishnimichari, Shri T. T.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Malaichami, Shri
Malhotra, Shri Inder J.
Mallick, Shri

Mandal, Dr. P.
Mantri, Shri

Masuriya Din, Shri
Mirimeata, Shrimati
Mirza, Shri Baksr Ali
Mishra, Shri Bibhuti
Moha:ity, Shri G.
Mohiuddin, Shri
Morarka, Shri

More, Shri K. L.
Murti, Shri M. S.
Muthizgh, Shri

Naik, ShriD. J.
Nayar, I*.. Sushila
Nehru, Shri Jawaharla!
Paliwal, Shri

Panna Lal, Shri

Pant, Shri K. C.
Patel, Shri Chhotubhsi
Patel, Shri PR,

Patil, ShriD. S.

Patil, Shri J. S.

Patil, Shri S. B.
Pstraik, Shri B, C.
Pattabhi Raman, Shri C. R.
Pratap Singh, Shri
Raghunath Singh, Shri
Raj Deo Singh, Shri

Committee on 7€C(

16 .09 hre

Ranga, Shri
Reddy, Shri Narasimha
Sen, Dr. Ranen
Swamy, Shri M. V.
Trivedi. Shri U. M.
Utiya, Shri
Vishram Prasad, Shri
Wadiwa, Shri

.

Ram Sewak, Shri

Ram Swarup, Shri

Rane, Shri

Reo, Shri Muthyat

Rao, Shri Ramapathi
Rao, Shri Thirumala
Reddy, Shri K. C.

Roy, Shri Bishwanath
Samanta, Shri 8. C.
Samnani, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, $hri P. G.
Shankaraiva, Shri

Shashi Ranyan, Shri

Sheo Narain, Shri

Shree Narayan Das, Shri
Shyam Kumari Devi, Shrimati
Singh, Shri D. N.

Sinhg, Shri Satya Narayan
sinha, Shrimati Ramdulari
Sinhasan singh, Shai
Sonavane, Shri

Soy, Shri H. .
Subramanyam, Shri T.
Swamy, Shri M. P,
Thimmaish, Shri

Tiwary, Shri Do. N.
Tiwary, Shri K. N.
Tiwary, ShriR. S.
Tombi, S

Tula Ram, Shri

Tyagi, Shri

Uikey, Shri

Varma, Shri Revindra
Veerabasapps, Shri
Venkataibbaiah, Shri P.
Verma, Shri Balgovind
Yadav, Shri Ram Harkh
Yadava, Shri B. P.

*One name could not be recarded. .

1428(Ai) L.S.D.—8,
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Mr. Deputy-Speaker; The result of
the division is:

Ayes 29; Noes 124,
The motion was negatived.”

Mr. Deputy-Speaker: Regarding
amendment No. 23 the Minister hLas
alrcady made it clear that the rules

will apply. 1 hope the hon. Member
is not pressing it.

The amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: Amendment
No. 24 has already been covered.
The amendment was by leave, with-

drawn.

Mr. Deputy-Speaker: Amendment
No. 25 has already been disposed cf.
We have, also, alrcady accepted
amendment No. 28. Then, there is a
Government amendment to the Sche-
dule. 1 shall put it to the vote of the
House. The question is:

That in the motion,~

in PART 1I of the Schedule,

omit “other than the Public
Undertakings  included in
Part III hereof”. (27).

The motion was adopted.

Mr. Deputy-Speaker: 1 shall now
put the motion, as amended, to the
vote of the House. The question is:

1. “That a Committee of this
House to be called the Committee
on Publ‘c Undertakings be consti-
tuted with ten members who shall
be elected from among the mem-
bers of this House according to
the principle of proportional re-
presentation by means of the
single transferable vote,

(2) That the functions of the
Committee shall be:

(a) to examine the reports
and accounts of the Public Un-
dertakings specified in the Sche-
dn'e;

NOVEMBER 20, 1963

Committee on
Public Undertakings

(b) to examine the reports it
any, of the Comptroller and Audi-
tor-General on the Public Un-
dertakings;

(c) to examine, in the context
of the autonomy and efficiency
of the Public Undertakings, whe-
ther the affairs of the Public
Undertakings are being manag-
ed in accordance with sound
business principles and prudent
commercial practices; and

(d) such other functions vested
in the Public Accounts Commit-
tee and the Estimates Committee
in relation to the Public Under-
takings specified in the Schedule
by or under the Rules of Proce-
dure and Conduct of Business
of this House as are not covered
by clause (a), (b) and (¢)
above and as may be allotted to
the Committee by the Speaker
from time to time:

Provided that the Committee
shall not exam ne and investigate
any of the {following matters,
namely:

(i) matters of major Govern-
ment policy as distinct from
business or commercial func-
tions of the Public Under-
takings;

(ii) matters of day-to-day ad-
ministration;

(iii) matters for the conside-
ration of which machinery is
established by any special statute
under which a particular public
undertaking is established.

(3) That the members of the
Committee shall hold office for the
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Commitee on
Public Undertakings
duration of the present Lok

Sabha.

(4) That in other respects the
Rules of Procedure of this House
relating to Parliamentary Com-
mittees shall apply with such
variations and modifications as the
Speaker may make.

SCHEDULE
(List of Public Undertakings)
PaArT 1

(Public Undertakingg established by

Centra] Acts)
1. The Damodar Valley Corpora-
tion
2. The Industrial Finance Corpora-
tion
3. The
tion
4. The Air India International
5. The Life Insurance Corporation
6. The Central Warehousing Cor-

Indian Airlines Corpora-

poration
7. Oil and Natural Gas Com-
mission,
Parr 11
(Public Undertakings which are

Government Companies formed un-
der the Companies Act)

Every Government Company whose

annual report is placed before the
Houses of Parliament under sub-
section (1) of Section 619A of the
Companies Act, 1956.
Pagrt IL
1. Hindustan Aircraft Ltd., Ban-
galore

2. Bharat Electronics Ltd., Banga-
lore
3. Mazagon Docks Ltd., Bombay

4. Garden Reach Workshop Ltd.,
Calcutta.”

The motion as amended, was
adopted.

Mr. Deputy-Speaker: Then we
come to the next motion. There are
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some amendments to it.
pressing his amendment?

Shri Surendranath Dwivedy:
not pressing it.

Is anybody
I am

Amendment No. 3 was, by leave,
withdrawn.

Mr. Deputy-Speaker: Shri Guha
18 not pressing his amendment.

Amendment No. 1 was, by leave,
withdrawn,

Mr Deputy-Speaker:
vedi is not here. I

Shri Chatur-
shall put his

amendment to the vote of the House.
The question is:
That in the motion,—
for “five members” substitute

“six members”. (2)
The motion was mnegatived

Mr. Deputy-Speaker: I shall now
put the original motion to the vote of
the House. The question is:

“That this House recommends
to Rajya Sabha that Rajya Sabha
do agree to nominate five mem-
bers from Rajya Sabha to associate
with the Committee on Public
Undertakings and on the constitu-
tion of the said Committee to com-
municate to this House the names
sf the members so nominated by
Rajya Sabha.”

The motion was adopted.

16.10 hrs.

INCOME-TAX (AMENDMENT)
BILL

The Minister of Planning and Minis-
ter in the Ministry of Finance (Shri
8. R, Bhagat): Sir I beg to move:

“That the Bill further to amend
the Income-tax Act, 1961, be
taken into consideration.”

45 hon, Members would be aware, the
ncom:-tax Act provides for the al-
lowance of a development rebate to
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assessees who instal] new machinery
or plant in their undertaking for the
purpose of their business. This deve-
lopment rebate takes the form of a de-
duction of a certain specified percent-
age of the cost of such machinery or
plant from the assessable income of
the assessee in respect of the year in
which it is installed. The object of
this special concession is to promote
the industria]l development of India
by providing. an incentive for invest-
ment in new industrial undertakings.
In order to secure that the benefit ac-
cruing to an industry from this tax
concession effectively serves the pur-
pose of its further development, this
rebate is allowed on the condition that
an amount equal to 75 per cent there-
of is credited by the assessee to a re-
serve account for being utilised in the
next eight years. only for the purpose
of the business of the undertaking and
not for distribution by way of divi-
dends or profits.

The existing rate at which develop-
ment rebate is allowed in regard to
new machinery or plant installed in
any industry on or after the 1st April
1061 'is 20 per cent of the cost of the
machinery or plant. It is, however,
felt that our coal mining industry, in
its present phase of development, needs
a substantially larger measure of in-
centive for capital investment, if it is
to expand in the way it must to meet
the needs. Mining of coal occupies a
position of special importance amongst
our basic industries because our steel
industry and other important indus-
tries vitally need coal in increasing
quantities in order to fulfi] their tar-
gets of production during the Third
Five Year Plan. The coal mining in-
dustry is also exposed to big hazards
and handicaps by way of floods, fire,
explosiong and collapses. Further, in
order to achieve g greater output and
an improvement in the quality of the
coal mined, the existing units in coal
mining industry have to resort in-
creasingly to deep mining operations
involving a large capital outlay on
modern plant and machinery. In or-
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der to provide the necessary incen-
tive for further development of the
coal industry, it is proposed to in-
crease the rate of development rebate
in respect of new machinery or plant
installed in this industry during the
three financial years from 1963-64 to
1965-66, which is the last year of the
Third Five Year Plan, from the exist-
ing rate of 20 per cent fo 35 per cent
of the cost of such machinery or plant.
The Bill seeks to amend section 33
of the Income-tax Act, 1961 which
prescribes the rates of development
rebate, accordingly,

Mr. Deputy-Speaker: Motion moved:

[

“That the Bill further to amend
the Income-tax Act, 1961, be
taken into consideration.”

Shri Indrajit Gupta: Mr. Deputy-
Speaker, I rise to oppose this amend-
ing Bill. Under apparently innocent
covers, this Bill seeks to make yet
one more concession by the Govern-
ment to big colliery interests at a time
when, in my opinion, the coal mining
industry does not require any such
further incentive whatsoever, In this
connection, I would just like to go
back a bit in recent history.

In 1958, the Coal Price Revision
Committee, which was set up by the
Government of India with Shri Boot-
halingam as its Chairman, submitted

its report and it was published in
1959.

16.14 hrs,
[SHRI THIRUMALA RaAo in the Chair]

This Committee went into the whole
cost structure and price structure of
the coal industry in Bengal and Bihar
and came to certain conclusions and
made certain recommendations. The
most important of these conclusions
and recommendations are the follow-
ing. Firstly, this Committee stated
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that the depreciation and develop-
ment allowance which should be per-
mitteq to the coal companies should
be at the rate of Rs. 1°70 nP per ton,
and this recommendation was made
after a study of the whole coal indus-
try in Bihar and Bengal.

So, we find that provision for de-
preciation and development had al-
ready been taken into account when
this committee made its recommen-
dation. This still holds good.

Then, they calculated the cost
structure and made a recommenda-
tion that a reasonable profit for this
industry should be of the order of
Re. 1'75 nP per ton. It works out
approximately to 11 per cent of the
capital which 1is employed. ‘They
took the average capital employed by
the industry at Rs. 16 per ton and
worked out that a reasonable profit
of Re. 1'75 nP per ton would give
these coal companies a return of 11
per cent on the capital employed. It
is also about 10 per cent of the cost
of production.

Having calculated all this in 1959
that committee suggested that the
price of coal should be fixed in such a
way that the average realisation
from sales should come to Rs. 19-65
nP per ton. Al] this was worked out
by an expert committee going speci-
fically into the whole question of cost
structure, price structure and profit
structure of the industry and finally
they said that this price structure
which they had fixed should in
their opinion, remain stable. It should
not be changed, These prices should
hold good for 3 minimum of five
years. This is just the broad outline
of what that committee did.

Now, we have not yet passed
through the five-year period, We
are stil] passing through it. The
question of revision of price has not
come up. It should not come up in
terms of the recommendation of the
Boothalingam Committee, but I have
to point out here that even last year,
in 1962, despite the Coal Price Re-
vision Committee’s recommendation
that any adjustments in price should
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only be made in the event of any
future wage increase given to labour
—they made that proviso that in that
event there might be a corresponding
increase in price, not on any other ac-
count—the Government of India,
under pressure from the big coal in-
terests, again agree to put up the
selling price by 50 nP per ton. Is ijt
a fact that these minmg companies
have not got adequate resources or
margins of profits which they cam
utilise, if they so desire, for the pur
pose of modernisation? We are all
for modernisation. Certainly, the big
mines, the big collierles, which are
working with antedated equipment
and so on should go in for mechanisa-
tion and modern types of equipment
should be installed. As far as the
smaller mines and the medium col-
lieries are concerned, in any case they
will not be able to do it. I am not
going into that question now anq I
do rot think the hon. Minister here is
also in a position to discuss that. But
certainly if this question of mechanisa-
tion amd modernisation is to be applied
to the small and the medium collieries,
it can only be done if certain steps
are taken to amalgamate these col-
lieries into bigger units. That is a
different question. We are concerned
for the time being with the bigger and
well-established units in the industry.
As far as I can understand it, if the
advantage of this rebate is to be taken
at all, it will be by the bigger and
well-established and larger units in
the mining industry. Now, are those
units in a position today to do that?
Are their resources so slender and
their margins of profits so meagre
that unless an added incentive is
given to them by the Government of
India in the form suggested by this
amending Bill, they will not be able
to go in for mechanisatiom and
modernisation?

Only during the last session a
question had arisen here and had
been answered on the floor of this
House about the loan of Rs. 80 crores
which has been negotiated with the
World Bank for financing private
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collieries in this country specifically
for the purpose of mechanisation and
modernisation and it was stated that
a substantial portion—I think, about
Rs, 12} crores out of Rs. 17 crores
allotted for this particular year—had
already been taken up by these
collieries. The smaller and medium
collieries were complaining that they
were not in a position to supply the
matching grants which will qualify
them to avail of the World Bank
credit. But as far as the bigger units
and bigger oollieries are concerned,
they have availed themselves of that
credit too. Bearing in mind this 11
per cent of capital which the Bootha-
lingam Committee had suggested as a
reasonable rate of return or profit,
what do we find? You will also be
interested to know that generally thce
cross-section of the collieries which is
taken by every enquiry committee, the
cross-section on which they work, is
the Bengal Coal Co., that group of
collieries under the Bengal Coal Co.
whose managing agents are Andrew
Yule & Co., the Equitable Group
whose managing agents are Macneil
& Barry Ltd. and the Burrakur Group
whose managing agents are the Bird
& Co. (Private) Ltd. These are not
small fries; they are the giants of the
mining industry and in some other
industries too. In 1960, the Bengal
Coal Co. paid a dividend of 20 per
cent on their ordinary shares and in
1961 they paid a dividend of 21 per
cent. The Equitable Group paid a
dividend of 15 per cent in 1960 and 10
per cent in 1961, The Burrakur
Group paid 13 per cent in 1960 and
the same 13 per cent in 1961 and
again 13 per cent in 18962. Andrew
Yule’s Katras Jherriah paid 95 per
cent in 1960, 40 per cent in 1961 and
25 per cent in 1962, Tf you go into
the figures of a few more of these
bigger companies like the Bengal
Nagpur Coal Co. it wag 10 per cent
dividend in 1960 and 26 per cent i»
1961. The Borea Coal Co.—15 per cent
in 1960 and again 15 per cent in 1961-
1961. The Borea Coal Co.—15 per cent
in 1981 and 20-2/3 per cent in 1962;
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the North West Coal Co.—20 per cent
in 1960 and the same 20 per cent in
1961 Raneegunje Coal Co.—15 per
cent in 1960, 17 per cent in 1961 and 17
per cent in 1962; Rewa Coal Co.—20
per cent in 1960 and 20 per cent in
1961; Seebpave Coal Co.—42 per cent
in 1960 ang the same 42 per cent in
1961.

What I wish to say is there is no
evidence to show that the bigger units
are the ones which are concerned
with the question of going in for
mechanisation and modernisation pro-
gramme, The smaller units cannot do
it any way. They will not be able to
do it until they are amalgamated or
brought into bigger units or nationa-
lised or something like that is done.
As far as these bigger units are con-
cerned, it is my submission that in
terms of the Boothalingam Com-
mittee’s report and recommendations
they are making enormous profits and
they have got adequate reserves. Let
the hon. Minister mark also that the
basis on which this computation of
reasonable profit was made by the
Boothalingam Committee was on the
basis of an output per man shift hour
of -42 tons. That output per man shift
hour has now increased from -42 tons
to -48 tons, that is, the output per
man shift hour has gone up. There-
fore, the rate of return also at 11 per
cent is correspondingly higher now.
So. T do not see any reason why this
Bill is being brought forward except
that it be under the pressure of the
Indian Mining Association and other
big collieries’ interests. Why should
the Government come forward to give
them more and more concessions.
This is more than what I can under-
stand.

In August last there was a ques-
tion put by me on the question of
the extent of utilisation of the World
Bank loan by the collieries. In his
reply, the hon. Minister for Fuel and
Mines said—I am just quoting a part
of his reply:

“In order to enable
to find matching

collieries
rupee flnance,
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certain steps have been taken.
Government has sanctioned a par-
tial guarantee scheme for ad-
vances to be given by credit ins-
titutions to collieries. Secondly,
the Reflnance Corporation has
also agreed to provide refinancing
facilities to credit institutions par-
ticipating in this guarantee
scheme, Thirdly, the Reserve
Bank also has agreed to offer
certain borrowing facilities to
scheduled banks against their
lendings to the coal industry
under the guarantee scheme.”

So, it is not as though the Govern-
ment is neglecting their require-
ments. The number of facilities and

concessions have been listed over
and over again which have been made
to them to enable them to go in for
expansion, development and moderni-
sation. And I believe that loans have
been guaranteed to the extent of
about 65 per cent. The scheduled
banks which have made loans to
the coal industry have receiv-
ed 3 guarantee from the Government
of India to the extent of 65 per cent
of the loans made to the collieries.
So, it is not z small matter. On top
of that, we find, as I said earlier, that
in gspite of the clear recommendation
by the Boothalingam Committee that
the coal prices should not be increas-
ed for a period of five years, unless it
be explicitly to counterbalance =ny
increase in wages of labour, unrelated
to this factor another increase in coal
prices to the extent of 50 nP per ton
was given,

It has been stated in the Statement
of Objects and Reasons that the pur-
pose of this is to give an incentive and
so on, and it gays:

“.... So as to achieve a larger
production of coal which is at pre-
sent needed in increasing quanti-
ties for meeting the requirements
of stee] and other industries.”

But is this 5 correct depiction of the
picture at present?” The latest trend
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is just the opposite, namely that the
coal that is being produced cannot be
consumed. As far as helping the pri-
vate sector in the collieries to achieve
the target of production, which has
been laid down in the Third Plan is
concerned, what do the figures show?
What ig the difficulty that they are
experiencing? There js nothing. In
1960-61 the private sector collieries
produced 44.8 million tons of coal; in
1961-62, it went up to 46.3¢4 million
tons. In 1962-63, they have produced
52 million tons. That is very good,
and we should give them g pat on the
back. But at this rate of production,
they will without any difficulty, be
able to achieve the Third Plan tar-
get namely 60 million tons. They
have already produced 52 miliion tons.
If anybody is failing or lagging in the
production target in coal, it is not the
private sector. I gm sorry I have to
say this. But factg are facts It is the
NCDC mines which are lagging be-
hind in the fulfilment of the target,
whatever the reasons mav be—I am
not going into them now.

Therefore, it is not right to bring
forward this Bill with g Statement
of Objects and Reasons attached to
it which seeks to give an explanation
to the effect, though indirectly, that
coa] production is lagging behingd in
the private collieries, and some added
incentive is necessary so that they can
step up the production and reach the
target and so on. That is not the
picture at all, '

A much more serious development
to which Government ought to devote
their mind is why the coal which is
being produced now is accumulating
at the pit-heads gnd is not being con-
sumed. Why is there a declining de-
mand for coal? Admissions have been
made, and in the papers reports of
certain meetings have appeared, in
which certain Government Ministers
angd officials have admitted, that there
has been wrong planning, some mal-
adjustment in planning, ang the tar-
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get fixed for coal production has
actually gone in excess of the capacity
of our industries to consume that
coal. Yet, the whole thing is put to-
psy-turvy in the Statement of Ob-
jects amnd Reasons. And in the name
of that, these huge big coal companies,
monopolies 1n the mining industry are
going to be given a further concession
and g further rebate on income-tax.
I do not see why. There is no neces-
sity for it whatsoever.

1 may say that recently in Calcutta
where the Wage Board for the Coal
Industry was meeting, the chairman
ot the Indian Mining Association, Mr.
Pran Prasad of Birds made g submis-
sion before the Wage Board in which
he said very explicity that he did
not want the present price structure
of coal to be examined de movo by
the wage board or by any other body.
He made it quite clear that he was
more thap satisfied with the existing
pxice structure of coal, and he has
every reason to be, because we have
found how it was devised, how the
Bhoothalingam Committee worked it
out, giving him an ample margin of
profit, and Government have obliged
him last year by adding on another 50
nP per ton. So, why should Mr. Pran
Prasag be bothered? He says that
he does not want that price structure
to be tinkered with any more, and it
might be allowed to remain gg it is.
1 can well unflersband that,

Then, there is also z letter—I am
sorry 1 cannot produce a copy of that
letter here, but I am stating this in
al]l responsibility—which was read out
by Mr. Pran Prasad before the Wage
Board meeting in Calcutta, which was
a letter written on behalf of the Gov-
ernment of India to the World Bank,
assuring the World Bank—because the
World Bank has given Rs. 80 crores
worth of loans for the development of
the private sector collieries—that there
was no question of nationalisation, and
no intention on the part of the Gov-
ernment of India to nationalise the
coal mines either in the Third Plan or
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in the Fourth Plan. Who gave the
Government the right to say what is
going to happen in the Fourth Plan—
may I know?

The Minister of Planning ang Min-
ister in the Ministry of Finance (Shri
B. R. Bhagat): Whose letter was
that?

Shri Indrajit Gupta: It was a let-
ter written on behalf of the Govern-
ment of India to the World Bank and
quoted by Shri Pran Prashad, Chair-
mun of the IMA, before the meeting
of the Wage Board for Coal two
months ago in Calcutta. The Fourth
Plan has not been worked out yet. It
has not been adopted by this Parlia-
ment, this country or anybody. Who
authorised the Government to go and
tell the World Bank that this coun-
try has already decideq that even in
the Fourth Plan period there will
never be nationalisation of coal mines?
The country has not decided it. Par-
liament has not decided it. Who de-
cided it?

Therefore, these things which are
going on are very disturbing. Only this
morning, although the question did
not actually come up here, because the
question hour was over there was a
starred question to which g reply was
given by Shri Alagesan in which he
also says that Government have not
yet fixed the Fourth Plan coal pro-
duction target. We know that 60 mil-
lion tons is the target for the Third
Plan for the private sector. They
have already reached 52 million tons.
No target has been fixed for the
Fourth Plan. Shri Alagesan says:

“Government will ultimately
fix a realistic target for coal keep-
ing in view the expected growth
of the industries that are based
on coal and the capacity of the
coal industry to develop additional
production. Once the target has
been fixed, necessary steps will
be taken to work progressively
towards achievement of the set
target”,
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That is all right. We will see when
the target is worked out. But for the
time being, on the basis of the Third
Plan target, on the basis of the cost-
ing done by the Bhoothalingam Com-
mittee, on the basis of the figures
which show what high profits these
coal companies are earning, on the
basis of the curious development
which is taking place where consump-
tion of coal is lagging behind the pro-
duction of coal, why should Govern-
ment come forward to make fresh
concessions of this type?—If Shri
Bhagat will kindly listen to me, I
would like him to satisfy me.

Shri B, R. Bhagat: I am listening,

Shri Indrajit Gupta: Small and
medium colleries are not going to be
benented whatsoever by this gmend-
g Bill, because they are in no posi-
tion to carry out mechanisation and
moaernisation. Therefore, why are you
hanaing in g silver platter to the
biuras the Equitable Company, Mac-
nei] and Barry and Andrew Yule a
further rebate in income tax? They
do not require it. They have got am-
ple reserves and profit margins, if
they are serious about it. If they are
not, you can take other steps. If you
are so concerned to develop coal pro-
duction to reach some target why
don't you nationalise the industry?
Rather than do that, somebody or
other, an unnamed representative of
the India Government has the temerity
to write to the World Bank to say
that we have no intention of nationa-
lising in the Third or the Fourth
Plan. Who has decided what is going
to happen in the Fourth Plan? The
Fourth Plan has not been adopted yet.

L. 9
Therefore, these are my submis-
sions. This is a concession absolutely

unwarranted and it is one in a long
series of concessions which have been
made openly under the pressure of
these big mining forces, and I think
the Government should consider this
matter very seriously and not, in the
name of incentive, surrender once
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again to the profiteering motive of
these big coal companies. Therefore, 1
totally oppose this amendment and re-
quest Government to give the matter
a second thought and drop it.

5f woT@ (7)) :  wwWmR
wgey, & awaay § fF g@ a9y @ww
AT T
Mr, Chairman: The bell is being

rung—Now there ig quorum. Shri
Jaipal Singh,

Shri Jaipal Singh (Ranchj West): 1
wish I could agree with my hon.
friend, Shri Indrajit Gupta. But the
way he hag presented and marshalled
his arguments is so full of loose foun-
dations that I feel I must oppose him
and support the amending Bill. The
first argument he gave was of the
enormous profits some of the big con-
cerns were making. I do not know
why he did not mention the profits
the small concerns were also making.
When he talks of some concerns earn-
ing 93 per cent 43 per cent and so
on, I think he forgets that this per-
centage computation is on the basis
of the original price of the shares. The
share may be of the value of Rs. 10.
1t is no longer Rs. 10, it may be Rs. 100,
So, when you say 40 per cent it is on
the basis of the origina] Rs. 10 and
not of the present day price. So, we
get a wrong picture. The high divi-
dends as they appear are not really
so high, though I would say they are
high enough,

Shri Indrajit Gupta: What was the
11 per cent recommended then?

Shri Jaipal Singh: I accept the 11
per cent but when he quotes 93 per
cerit, the real picture is not given.

Shri Indrajit Gupta:
tion to 11 per cent.

It is in rela-

Shri Jaipal Singh: The same argu-
ment is also applied to the tea indus-
try, where we are told 40 per cent,
50 per cent and the like is earned. But
again, this reckoning computation or
calculation ig on the basis of the ori-

N
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sinal price of the share, not the price
of today, because there is no share
that still carries the original price. I
has either gone up very high, or gone
down. That is the first argument I

have to rebut, and over which I have
a quarrel with him,

16.36 hrs
[MR DEPUTY-SPEAKRR in the Chair]

The second argument is something
about which I can talk a lot, because
I have been associated with it for the
last 18 months or so, and it is the
question of the stockpiling taking
place at the pitheads. He has put for-
ward the argument that there is
plenty of coal, but there is no demand
for it. That is not the correct pic-
ture. There is plenty of coal which
is being stockpiled, and the same story
is true of the mining areas of iron ore
and other minerals, but there has been
a transport bottleneck. The coal can-
not move, we have not enough wagons
to move it.

Shri Indrajit Gupta: Not true now.

Shri Jaipal Singh: Very soon we
shall be submitting the report to this
House, and my hon. friend will realise
what the truth is. The fact is there
has been a transport bottleneck.

Shri Indrajit Gupta: There was,

Shri Jaipal Singh: Take the case
of Dhanbad and Asanso] for example.
I come from that area, and I know the
picture as we see it every day. What
about coal supply across the river to
Barauni and elsewhere? Our trains
cannot carry them; and so now Gov-
ernment is thinking of transporting
coal by road. There has been this
transporting bottleneck.

A redeeming feature of his speech
has been the fact that for g change he
has applauded the performance of the
private sector,

Shri Indrajit Gupta: Why not?
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Shri Jaipal Singh: I am very glad
to hear that. I hope he ang his col-
leagues hereafter will denationalise
whatever has been nationalised. If the
private sector can achieve g perfor-
mance, deliver the goods, and contri-
bute towards development, which is
the language of the day, then I sug-
gest they better drop this nationalisa-
tion.

The NCDC is located in my own
constituency. I am not one who is
opposed to nationalisation as such, but
when I find that the private sector
can perform something better, can
have better achievement, I cease to
have any respect for the public sector.

1 am surprised that my hon. friend
Shri Gupta forgot one thing—the hor-
rible conditiong of housing for the
workers. He never made a reference
to that. It is a most deplorable thing
in this country that the coal mine wor-
kers have practically pno housing. So,
if this money were given, the so-call-
ed incentive for development, what
about developing better housing con-
ditions?

Shri Indrajit Gupta: Yes, I am

with you,

Shri Jaipal Singh:
my hon. friend
change.

I am very glad
is with me for a

Shri Indrajit Gupta: It is not be-
ing given for that purpose.

Shri Jaipal Singh: The question is
that we must mechanise, we must
modernise, and I support my hon.
friend’s plea that the smaller concerns
must pe amalgamated, they must be
economically rationalised. Only four
days ago, I was going round the coal
mining machinery manufacturing
plant in Durgapur. We have begun to
manufacture ourselves in the country
for the first time modern machinery
for the coal mining industry. I do not
know whether I can agree with my
hon_ friend that smaller mines cannot
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be modernised. I am not technical
enough to give any judgment on that.
But I think that this can be done in
the case of even smaller mines.

In the end, if my hon. friend’s argu-
ments had not been so deceptive and
deceiving, I would have supported
him but he has really twisted the pic-
ture and therefore I am bound to sup-
port the amending Bill.

Wt few qramw (WY
Iqen gy, ¥ ¥ & & A
g1 e § | e wee w s
FA & fan yw qvFw A5 & 3w
FAa & 9 W fomet arfaar & 99
qq F1 JGH 3 A7E @ AT iRy
arfes ot @rfeat s@wT & &Y § 0%
ATY HEH & AT VR, AT AF )7 3 5
w37 flmr oy 7%

7 fam sTaw-3am ol q-Ew
¥ grafeud & | wTE-%7 B 9« fgare
Ty A & @ 39 fgwa & vw aga
T2 w9 #1 e faar AT & 1 Y wEwT
5 ¥ a1 mifeamde & g @ & wre
IR HT &7 A9 fgEIa F G a1 gOFr
qar =R f& W FT @A AT WA G
feqr T g | TF @i ¥ dvae
1 u% wEA H ot wr @i 8, Swer
TF A AT WA TG AGH AR § |
AT FT B FT AT Glaw g
WET FE F1 §, IAHT afAT AT
¥ 7E wfus, 7 WA R | & FAwr
. arferarde & dwad & art ¥ T Twar
afer N ¥ fre a8 ofees
A A ¥t ¥ v § AW T
W AN ® T I 9T T g
aeaTg AT & A g 1 fafre
N A fedY fafaes ST Y & g &
s #7@T § | TR F E9,
L¥T & o @ g g g § e
qfEuTAt FT WX WG AW, T X A,
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a9 W & 9 e ¥ ) sarar
d=d ¥ | fodY afaves Y s &1 o

4! fgama am #7 3= feran oAt wifgd o
T W WY 97 QT F: A ET AOAT

IUTEqN  REYA
R F i ¥

st femy qzaaw . gmEr §
FaiaeT faar o Tgr § WTT S ag e
frrrm g swfau om0 AN g7 §
TR E

7 fam s ™

Iqreay wgRT - faw F @y & N
HTT®T FrAAT §, S

=it fema qzamaw . %W S F
FAFFA R A A DT ®E
T Tg SAEA HY A1G § ar ag A qrd
& TE WO J@ AT Wl
a7 | g qgT A& § | qga N 7rg e
& F g A @ G, T w
T & AN T W F v § g
w1 A Gy fAem wifgd, A e
g\ ¥ T & fraEw @ fe gEd any
¥ ot fafaer e qwmw Iw WX
f& T, fafred, afvadz &
drad qivg foay o & 97 < 9w
HIG-FX FGT 4w §, o fah aqeag
FT Y ST G & AT A, g,
WOl W@ A A fgara ¥ frar @
Surcil

Shri P. K, Ghosh (Ranchi East): Mr,
Deputy-Speaker, Sir, thank you very
much for giving me this opportunity
to speak. I welcome the amendment
because it aims at giving an incentive
to the coal-mining industry. The coal-
mining industry is one of the most
important industries in our country,
because coal is the key raw material
for our steel industry and also for
the foundry industry and so on. As
far as our past experience goes,
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industrial growth has been seriously
hampered due to short supply of coal.
This development rebate is only aim-
ed at modernisation and mechanisation
of coal industry in order that the pro-
duction of coal will go up.

In this respect, I disagree with Shri
Indrajit Gupta who says that this
development rebate will be added to
the dividend of the big colliery
owners. Actually, the aim of this re-
bate is to encourage this industry in
modernisation and mechanisation. It
is clearly stated that it is g develop-
ment rebate.

In this connection, I would request
the hon. Minister of Finance to see
that similar higher development
rebates are also extended to the small-
scale and cottage industries. It is
equally important that our small-scale
and cottage industries should be given
encouragement. So, they should also be
given a higher development rebate in
order that they mav aiso flourish,

It is our experience that these
small-scale and cottage industries
sometimes are run by single proprle-
tors who are very busy with the ad-
ministrative work of the industry.
Most of the time they do not know
how many facilities are extended to
them by the Government. So, the
Government should also make proper
publicity of the facilitieg extended to
them.

It is found, at the same time, that
while examining the books of
accounts, the income-tax officers find
that the industries in some cases have
overlooked by mistake and have not
claimed the rebate which they can
under the rules expect to get. By over-
sight or mistake it is found that the
rebates have not been claimed. In
such cases, the industries are not al-
lowed to claim rebate. So, I request
the Minister of Finance to instruct the
income-tax officers  concerned that
whenever they find that certain small-
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scale or cottage industries have by
mistake not claimed such development
rebate, they should take the initiative
and deduct this rebate from the
income-tax.

With these words I support the
amendment to the Bill.

Shri S. M_ Banerjee (Kanpur): Sir,
I rise to oppose the Bill and to support
the arguments placed before the
House by my hon. friend, Shri Indra-
jit Gupta. I have been watching with
keen interest that industrialists,
whether in coal or in other industries,
have been given concession after con-
cession. I would like to know from
the Minister whether the coal or coal-
niining industry deserves any more
wicentive, My information is that the
uicome-tax amount due from them is
wlossal. It is still to be recovered
trom these mining magnates. They
took advantage of the bottleneck of
sudr industrial expansion and in the
uame of helping the growth of the
wublic sector and private sector, they
wok this advantage and compelled the
~overnment to come to this decision.

It may not be out of place to
Jention here the horrible condition of
the workers who are working in those
mines. There is violation of all labour
legislation. Any agreement, bipartite
or tripartite, which is arrived at by
mutual discussion or in cooperation
with the Labour Ministry is being
flouted by them. This is not the pro-
yer opportunity to place all those
:ases. But we have received letters
from various federations and unions
that in the name of modernisation of
mines, ‘they are retrenching people,
reverting people and charge-sheeting
them. There is a definite and calculated
step by the mining magnates to in-
crease the work-load without increase
tn the salary or allowances.

As ably pointed out by Mr., Jaipal
Singh, the housing condition is hor-
rible. With the exception of a very
few mines where quarters have been
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constructed under a particular scheme
either by the West Bengal Govern-
ment or Central Government or in
some cases by the mining magnates,
there are no quarters for most of the
workers, Hardly 5 per cent of the
workers who are working in the coal
mines have been given quarters.
Apart from that, even good water is
not available for drinking purposes.
One of our Members—he has unfor-
tunately not been elected this time—
Shri Vittal Rao, has been raising this
question since 1952 onwards that Gov-
ernment must come out with a scheme
for compelling those employers to make
some arrangement for good drinking
water. Even that has been denied to
the workers. Under these circum-
stances, I feel that this Bill will give
a further handle to pay less income-
tax and exploit the workers. I would
like to know from the Minister what
is the profit earned by these mining
magnates in 1961 and 1962; that itself
will reveal that they are minting
money at the cost of the workers. If
really they have earned fabulous
profits and if the known profits are
mentioned to us—unknown profits are
known only to unknown persons—
1 feel there would be no necessity of

giving further concession to the
mine-owners.
With these words, I fully support

the contention of my hon. friend, Shri
Indrajit Gupta and I would request
the Minister to reconsider whether
this concession is at all necessary and
to explain whether this Bill has beefl
brought because of the threatening
attitude of the employers or whether
the Government thinks it proper to
give them further exemptions. Every
industry will demand this sort of ex-
emption in the name of plans and
helping various projects, This will be
a precedent which will be quoted
against the Government and they will
be forcing the Government to take
such a lenient view in the matter of

exemption from income-tax and other
taxes.
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With these words, Sir, I oppose the
Bill and I request the hon. Minister to
kindly withdraw it.

Shri D, C. Sharma  (Gurdaspur):
Mr. Deputy-Speaker, Sir, the story of
coal mining in my country is a story
of which I cannot be wholly proud,
with which 1 cannot feel full satis-
faction. We have been studying the
coal problem in this country for a
long time, and whatever we have
done has not produced the desired
results. The fact of the matter is that
some of these persons who are inter-
ested in coal mining are interested
more in profit than in the service of
the nation or in the good of the
country.

Suir, one should try to understand
how they exploit these mines and
how they work these mines, My hon.
friend has brought a Bill that they
should mechanise the mines. Well,
they can mechanise the mines. But the

way they have been trying to take
coal from these minegs has been
the most primitive so far, has
heen the most backward, the

most unscientific and the most des-
tructive of this very valuable wealth
of our nation. I can say this without
any fear of contradiction that they
have not looked upon the coal mines
as a national wealth. They have not
tried to understand these coal mines
as if they are also for them the golden
goose that lays the golden egg. They
have not tried to exploit them as fully
as possible and exploit them in the
best possible manner.

I do not want to go into the ques-
tions which have been raised by some
of my hon. friends on those benches
there, For instance, they mentioned
about houses for the workers, drinking
water for them and other things. Well,
I think the reports of the Estimates
Committee, the reports of the National
Coal Development Corporation and
other reports will tell us what is hap-
pening. I do not think a worker who
is working in a coal mine can be held
up as an example of the welfare
State that is aimed at for our country.
He is one of those persons who is the
most exploited, So far as I know,
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many accidents take place in these coal
mines. Safety devices are neglectea
and all those things are given a go-by
which can ensure a safe, clean ana
satisfying life for our workers.

789

Then, on top of it, we are told that
we should give this development re-
bate to these coal miners. Well, 1
think, in principle it is a very good
thing. We all want that the mines
should be mechanised. We all want
that up-to-date machinery should be
installed in these mines. There is no
doubt about it. We are all living in
the age of automation, There is the
story of an American labour leader
who went to see a colliery proprietor.
He showed him the miracles of his
automation. He asked, where are the
warkers. He said that automation had
been carried to such an extent that the
workers had become almost super-
fluous, almost redundant. But the
labour leader said: “You asked me a
question as to where the workers
were, 1 would put a question to you.
Where are the customers?”

NOVEMBER 20, 1963 Business Advisory

790

Committee

Mr. Deputy-Speaker: Would the
hon. Member be taking more time?

Shri D. C. Sharma: Of
have just started,

course; [

Mr, Deputy-Speaker: Then, he will
continue his speech tomorrow. Shri
Rane.

BUSINESS ADVISORY COMMITTEE
TweENTIETH REPORT

Shri Rane: Sir, I beg to present the
Twentieth Report of the Business
Advisory Committee.

17.01 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
November 21, 1963/Kartika 30, 1885
(Saka).
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ORAL ANSWERS 10
QUESTIONS
SQ. Subject
Nc.
61 Cochin Qil Refinery
62 Oil exploration equip-
ment from Russia.
63 India Qil Company
64 Political set-up of Delhi .
65 Secarch for oil in Iran
66 Koyali Refinery
67 Student indiscipline
68 Whit'ey Councils
69 Education of the blind
70 Searches of film studios

WRITTEN ANSWE RS TO

QUESTIONS
S.Q.
No.
71 Coal prices
72 India Office Library,
London .
73 Physical Education, Re-
creation and  Youth
Welfare .

75
76
77

78
79

8o
81
82
83

84

8s
86
87

88
39
90

Carry Forward Rule
Rashtriya Panchang
D.I.R. detenues .
general

Appraisal of
education

Oil refinery at Haldia
Port .

National Blologlcal L.a-
boratory

Infiltration of Pakmnms

Coal target

Oil in Cauvery Basin

Compulsory anary Edu-
cation .

Mortal remains 0[
Bahadur Shah ‘Zafar’.

Women’s Education
House rents in Delhi .

Uniform wage patterns
for engineers

Mizo National Movemcnt
Imperial Gazetteer.
Palam incident

CoLUMNS

543—80

543—46

54€-47

547—S2
552—55
555—59
559—61
§62—69
569—73
573—76
576—8°

$80—646

58>
581
581-82

582
583

584-85
580

586

587-88
588

588-89

589
59°
5§9°-91

591
591-92
592-93
593

WRITTEN ANSWERS TO

QUESTION 3—contd.

S.Q.

L

163

164
165

166

167
168

169
170
171

172

173
174
175
176

177
178

179
180

181
182

183

184
185
186

187
188
189

190

191

Subject

Birth centenary of Bah--
dur Shah Zafar .

University at Madurai .

Technical Scholarships
in

Legal aid for 5(, and
S.T.in UP. .

Political sufferers of U,l’.

Grants  to colleges in
Orissa
Pending cases in Andhra

High Court

Welfare Schemes
S.C. and S.T

Cyclone in Orissa .

for

Department of Library

Science in Utkal Uni-
versit - .

School Librarians .

Loans for studics abroad
Sangeet Natak Akademi

Scholarships for S.C.
and S. T. student. of
U.P. . . .

Coal reserves of Assam .

Qualifications of Univer-
sity teachers

Iron ore mines

Technical education in
Delhi .

India Foundation, Poona
Civil servants  joining
commercial firms

Exploitation of coal at
Talcher .

Processing industrial waste
Gauhati Refinery

Part-time Engmeermg
Courses
Waste gas of Noonmntn

Refinery
Welfare Board in NEFA
and Ladakh
Mountaineering Institutes
at Manali and Darjeeling
Pay of Section Officers.
Supreme Court Judge-

ment in Dr. Pratap
Singh’s case . .
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593-94
594

594

595
595

595-96

596
596-97

597

597-98
598
599

599
599-600

60C-0T
601

6C2
6C2-"3

6C3
673-04
604-0§
6C5-06
606-07
677
6~ 8
6c9

679

6C9-10
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QUESTIONS—contd.
WRITTEN ANSWERS TO
U. S.Q. Subject
No.
192 Rihand dam . . 610-11
193 Banaras and Allgnrh
Universities . 611
194 Survey of India 6I1-12
195 Primary educationin U.P. 612
196 Excavations at Behra)glrh
in Darbhanga . 612-13
197 Secondary education in
Madras . 613-14
198 Discount rate to IOC
dealers . 614
199 Cultural agreement thh
Afghanistan . 614-15
200 M. V. ‘Andamans’ 615-16
201 Government H.S. schools
in Port Blair 616
202 Passenger fares in [shnps
in An ans. . 616-17
203 Survey of Iron ore
belts . . 617
204 Dirilling opcrations in
Punjab 617-18
20§ Nauonal Loan [Scholnr~
ships Scheme . 618-19
206 Dearth of teachers for
Higher education 619-20
207 Exchange of Professors
between West Gerrnany
and India 620
208 Palace of Jhansi Ki Ram. 620-21
209 One more University in
Kerala . 621-22
210 Carrying of Night Soxl 622
211 Welfare of physically-
handicapped children . 622-23
212 Suppression of  Immoral
Traffic Act 623
213 Hindi Dictionary 623-24
214 Problem of translation 625
215 Delhi Police [personnel 624-25
216 Government Higher Se-
condary Schools in Delhi 625-26
217 Basic education 626
218 Indian students to Amenca 626
219 Minerals in Assam 627
220 Failures of M.A. and
& B.A. students 627
221 Indian Science Congress 627-28
223 Image of Buddha at
Kusinagar (Deoria) 628
223 Geological Survey . 628-29
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QUESTIONS—contd.
WRITTEN ANSWERS TO

e

224 Mineral

225

226
227

228

229

230

231

232

233

234
235
236
237

238

239

240

243
244
245

246
247
248
249

250

Subject

resources  of

Kerala . . .
Asiap languages in Banaras
Hindu University

Stock of coal

Regional Engineering Col-
lege, Jaipur .

Drilling Projects

Archaeological find at
Barani Village (M.P.).

Study of Para-psychology

Northern Zonal Council
Meeting .,

Pak espionage

Industrial  estates  for
Universities .
Colleges

Archaeological excavations
Zinc in Sikkim

Survey of monuments in
Punjab .

Social Defence (Care)
Schemes in Punjab

Regional Industrial Re-
search Laboratory in
Orissa . . . .

Botanical gardens .

Scientific

Survey  of
Himalayas .

Dhebar Commxssxon s Re-
port

Anti-Corruption Officials’
Conference

01l find in
(Bhopal)

Mica mines .

Raigarh

Drilling in Tanjore
Museums

Anniversary of Purandara
Dasa . .

Indian students in
Soviet Universities.

Scholarships to Scheduled
Tribes students .
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629-30

630
631

631-32
632-33

633-34
634-35

635
635-36

636-37
637-38
638
638-39
639
640
640
641
641-42
642

642
643
643
644

644-45
645

645
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CALLI%!I@EQT(I;%N&'I{?}ENTI_O PAPERS LAID ON THE

MA LE—c .
PUBLIC IMPORTANCE  652—68 TAB ontd.

Shri Mohan Swarup called quisit'on a1 d Deve'o
the attention of the Prime men ) Zémend,
Minister to the recent deve- Ru'e, 1963 published in
lopments along the Cease Notificaiion No. S, O.
Fire Line in Kashmir. 2569 dated the 7thy

September, 1963, under

The Minister of State in the " sub-section (3) of sec-
Ministry of External Affairs tion 27 of the Coal
(Smt. Lakshmi Menon) Bearing  Areas (Ac-
made a statement in regard quisitiong and Deve-
thereto. lopment) Act, 1957.

PAPERS LAID ON THE (3) A copy’ each of the follow-

TABLE . . . . 668—70 INg papers :—
The following papers were (1) The Madhya Bharat
laid on the Table :— Nurses, Midwives and
Health Visitors Council
(1) A copy of Annual Report (Reorganisation) Order,
of the Executive Com- 1963 published in Noti-
mittee of the Trustees of fication No. S.0. 2522
the Victoria Memorial, dated the 7th September,
Calcutta, for the year 1963, under sub-section
ended 31st March, 1962. (s) of section 4 of the
Inter State Corporations
(2) (a) A copy each of the Act, 1957.
following  Notifications
under sub-section (1) of (i) The All India Services
section 28 of the Mines (Leave) Amendment
and Minerals (Regulation Rules, 1963 published in
and Development) Act, Notification No. G.S.R.
1957 i— 1470 dated the 14th
September, 1963, under
(i) The Mineral Con- sub-section (2) of section
cession (Fifth Amend- 3, of the All India Ser-
ment) Rules, 1963 pub- vices Act, 1951.
lished in Nptification
No. G.S.R. 1214 dated (iii) Report of the Com-
the 2oth July, 1963. mittee on Contempt of
Courts.
(i) The Mineral Con-
cessio)n (?ixth Ameng-
ment) Rules, 1963 pub-
lished in_Notification MESSASE FROMRAIYA 67071
No. G.S.R. 1243 dated S 707
the 27th July, 1963. Secretary reported a message

from Rayja Sabha that Rajya
Sabha passed a motion ex-
tending the time for pre-
sentation of the Reportof the
Joint Committee  of the
Houses on the Drugs and R
Cosmetics (Ame dment) Bil

(iii) The Mineral Con-
cession (Seventh Amend-
ment) Rules, 1963 pub-
lished in Notification
No. G.S.R. 1278 dated
the 3rd August, 1963.

(iv) Notification No. 1963, upt th Sce
G.S.R. 1451 dated the ber, 1963.

7th .Septcmgx:r, 1963

making certain amend- REPORT OF COMMITTEE

ments in the Second ON PRIVATE MEMBERS’
Schedule to the said BILLS AND RESOLU-

Act. TIONS PRESENTED . 671
(b) A copy of the Coal JTwenty-seventh Report was

Bearing Areas (Ac- presented.
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MOTIONS RE: COMMITTEE BILL UNDER CONSI-
ON PélBLIC UNDER- ) DERATION—Contd.
TAKINGS : 671-7¢R ment) Bill  1963. The
R . liscussion was ot con-

Further discussiva  on  the ¢

two motions moved by the cluded.

Minister of Industry (Shn

Nitvanand FKanungo) re: REPORT OF BUSINESS

Committee on Public Under-
takings on the 21st Septem-
ber, 1963 and amendments’
substitute motion thercto
moved on the 18th Novem-
ber, 1963, continued. Mo-
tion No. 1 wis adooted as
amended. Amendments to
Motion Nvo. 2 were with-
drawn and the motion
was adupted.

BILL UNDER CONSIDERA-
TION . :

The Minis:er of Planning and
Minister in the Ministry of
Finance (Shri B. R. Bhagat)
moved for the consideration
of the Income-tax (Amcnd-

GMGIPND-LS 1I—14:8 (a) LS

ADVISORY COMMITTEE
PRESENTED . : .

Twentieth Report was adopted.

AGENDA FOR THURSDAY.
NOVEMBER a1, 1963/
KARTIKA 30, 1885 ‘SAKA)

Further  ccnsideration  and
passing of the Income-tax
(Amendment) Bill, 1963.

768—8q Consideration and passing of
the Slum Areas (Improve-
ment and Clearance) Amend-
ment Bill and the East Pun-
jab Ayurvedic and Unani
Practitiorers (Dethi Amend-
ment) Bill.

D—2-12-63—884
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